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 HOUSE  OF  THE  PEOPLE

 Wednesday,  Ist  April,  953

 The  House  met  at  Two  of  the  Clock.

 (Mr.  DEPUTY-SPEAKER  in  the  Chair]

 ORAL.  ANSWERS  TO  QUESTIONS

 RELIEF  TO  TEA  INDUSTRY
 *1115.  Dr.  Ram  Subhag  Singh:  (a)

 Will  the  Minister  of  Commerce  and
 ‘Industry  be  pleased  to  state  whether
 the  representatives  of  the  tea  interests

 -bave  requested  the  Government  for
 direct  relief  to  the  tea  industry?

 (b)  If  so,  have  Government  taken
 -any  steps  in  regard  to  that  request?

 The  Minister  of  Commerce  and
 .Andustry  (Shri  T,  T.  Krishnamacharl):

 (a)  Yes,  Sir.

 (b)  Government  have  not  accepted
 the  proposal  for  direct  relief  to  the
 tea  industry.

 Dr.  Ram  Subhag  Singh:  May  |  know
 what  sort  of  indirect  relief  is  being
 given  to  them?

 Shri  T.  T.  MKrishnamacbari:  No
 velief  has  been  given  by  Government
 Sir,  as  yet...

 Dr.  Ram  Subhag  Singh:  The  hon.
 Minister  stated  that  no  direct  relief
 is  being  contemplated  and  hence  I
 want  to  know  whether  there  igs  any
 proposal  to  give  any  indirect  rellef
 to  them.

 Shri  T.  T.  Krishnamachari;  Certain
 measures  have  been  taken  by  State
 <Sovernments  which  do  provide  indirect
 elief,  Sir.  They  have  got  the  parties
 gether,  the  estate  owners  and  labour,
 mq  they  have  arranged  for  certain
 “neessions  that  were  being  given  to
 jabour  to  be  partially  modified,  and
 they  have  also  undertaken  to  supply
 foodgrains  at  certain  prices,  and  the

 29  PSD.
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 tea  industry  itself  is  thinking  of  reduc-
 ing  the  output  by  about  50  million
 lbs.  On  the  top  of  it,  Sir,  the  question
 of  relief  today  is  not  pressing  because
 the  prices  have  materially  advanced
 and  I  was  assured  by  the  Chairman
 of  the  Indian  Tea  Associution  that  at

 Bent
 the  prices  are  fairly  favour.

 able.

 Shri  Bansal:  May  I  know  what
 types  of  direct  reliefs  were  asked  for
 by  the  representatives  of  the  tea
 interests?

 Shri  T.  T.  Krishnamachari:  Two
 out  of  the  three  parties  joined
 together  and  they  said  that  Govern-
 ment  must  more  or  Jess  divest  them-
 selves  of  the  income  that  is  derived
 by  tea  excise  and  export  duties  and

 ४6
 it  to  the  industry  in  the  shape  of

 oles.

 Shri  Bansal:  May  I  know  whether
 that  is  the  only  relief  asked  for  by  the
 representatives  of  the  Tea  industry?

 Shri  T.  T.  Krishnamachari:  So  far
 as  the  Government  is  concerned,  it  is
 the  main  relief  asked  for.

 Dr.  Ram  Subhag  Singh:  May  I  know
 if  in  view  of  this  current  depression
 in  tea  trade,  the  banks  have  become
 shy  in  advancing  loans  to  the  tea  in-
 dustry?

 Shri  T.  T.  Krishnamachari:  My  hon.
 friend  is  a  trifle  out  of  date.  The
 current  depression  has  lifted.  It  was
 true  that  when  there  was  depression
 the  estates  found  difficulty  in  rvising
 money  and  Government  had  gone  to
 their  help  to  some  extent.  Informa
 tion,  as  to  the  amount  of  guarantee
 that  Government  have  given  to  banks
 and  the  amount  that  the  banks  have
 given  to  the  tea  industry,  has  dren
 given  to  the  House.  Today  the  dep-
 ression  has  definitely  lifted.

 Shri  T.  हू,  Chaudhuri:  May  I  know
 by  what  date  the  proposed  Expert
 Committee  for

 coun  tae
 the  cost
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 structure  of  the  tea  industry  will  be
 appointed?

 Shri  T.  T.  Krishnamachori:  It  is
 more  than  I  can  say.  I  am  trying  to
 find  the  experts,  and  the  search  is
 still  proceeding.

 Shri  Nambiar:  Last  time  we  were
 told  that  7  tea  gardens  were  closed
 in  the  Darjeeling  ‘and  Assam  _  areas,
 May  I  know  whether  any  of  these
 gardens  have  since  re-opened?

 Shri  T.  T.  Krishnamachari:  i  telieve
 quite  a  number  of  tea  gardens  have
 re-opened,  but  if  the  hon.  Member
 wants  a  specific  answer,  I  would  sug-
 gest  that  he  puts  down  a  question.

 Shri  C.  है,  Iyyunni:  May  I  know
 whether  no  amount  has.  been  given  to
 tea  interests  by  way  of  loan?

 Shri  T.  T.  Krishnamachar!:  I  think
 the  question  was  answered  on  the
 floor  of  the  House  when  my  hon.  col-
 league  the  Finance  Minister  indicated
 the  extent  of  the  loan  that  has  been
 given  by  the  banks  on  the  guarantee
 provided  by  Government.

 Shri  V.  P.  Nayar:  The  hon.  Minister
 said  that  the  tea  industry  was  plann-
 ing  to  have  the  production  reduced
 by  50  million  lbs.  Will  this  not  en-
 tail  the  retrenchment  of  labourers?
 What  will  be  the  number  of  labourers
 that  will  be  thrown  out  of  work  out
 of  this  alone?

 Shri  T.  T.  Krishnamachari:  I  am
 sorry  that  I  have  not  aovplied  my
 mind  to  this  aspect  of  the  matter.  It
 is  possible  that  if  plucking  is  to  be
 careful  and  stalky  tea  is  to  be  avoid-
 ed,  there  will  be  an  automatic  reduc-
 tion.  Careful  plucking  does  not  mean
 a  reduction  in  the  quantum  of  labour
 employed.  Anyway  I  am  unable  to

 aire
 a  definite  answer  to  the  ques-

 on.

 AUTOMOBILE  ASSEMBLING  PLANTS

 *I6,  Shri  Kasliwal:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 Pleased  to  state  whether  it  is  a  fact
 that  the  automobile  assembling  plants
 in  the  country  are  working  below
 capacity  ‘and  if  so,  why?

 The  Minister  of  Commerce  and  In-
 dusiry  (Shri  T.  T.  Krishnamachari):
 It  is  difficult  to  say  with  any  preci-
 sion  whether  or  not  the  assembling
 plants  are  working  to  capacity  as  the
 measurement  of  the  cupacity  to
 assemble  automobiles  would  depend
 on  what  is  being  assembled.  In  sume
 cases  every  unit  in  an  automobile  is
 being  assembled,  in  other  cases  only
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 some  units  are  assembled  and  the  er
 gine  gear  box  differential  and  the
 bodies  are  imported  as  assemblec.
 units.  Under  these  circumstances  thr
 capacity  to  assemble  is  iargely  deter-
 mined  by  the  size  of  the  workshop
 and  by  the  labour  force  it  employs
 If  these  are  the  criteria,  then  it  car
 be  said  that  many  of  these  factorier
 have  still  left  a  large  unused  capacity
 The  reasons  for  their  not  assembling
 as  much  as  they  could.  happen  pri
 marily  to  be  the  high  cost  of  the  pro-
 duct  and  the  low  offtake,

 Shri  Kasliwal:  May  I  know  if  8)
 the  assembly  plants  are  shortly  goin
 to  close  down  in  Bombay?

 Shri  T.  T.  Krishnamachari:  We.  have
 had  rumours  of  assembly  plants  which
 have  not  a  manufacturing  programme
 closing  down.  I  do  not  think  that
 there  is  anything  definite  in  regard  to
 their  closing  down.  Much  will  de-~
 pend  on  the  report  of  the  Tariff  Com-
 mission  and  the  action  that  Govern-
 ment  would  take  on  that  report,  whe-
 ther  these  plants  will  continue  to
 work  or  wi  f  close  down.

 Shri  S.  V.  Ramaswamy:  How  many
 plants  are  there  which  assemble  cars

 =  whole
 and  what  is  their  total  capa-

 city?
 Shri  T,  T.  Krishnamacharl:  My  hon.

 friend  being  a  lawyer  has  asked  a
 question  which  is  rather  dificult  for
 me  to  answer.  There  are  I  think  3
 plants  which  assemble  cars  in  this
 country.  Out  of  these  only  a  few  of
 them  have  a  manufacturing  program-
 me.

 Shri  S.  V.  Ramaswamy:  Is  it  a  fact
 that  Ford  and  the  General  Motcrs  are
 going  to  close  down  their  assembly
 plants  in  Bombay?

 Shri  T.  T.  Krishnamachari:  I  thin’
 I  have  answered  that  question  before
 There  were  references  in  the  paper:
 that  these  factories  were  closir,
 down.  I  had  no  official  informatic:i
 about  it.  In  fact,  the  people  belong-
 ing  to  these  factories  have  met  me
 but  they  have  not  indicated  that  they
 are  going  to  close  them  down  yet.  As
 I  said,  their  future  will  depend  very
 largely  on  the  report  oof  the  Tariit
 Commission  and  the  decision  that
 Government  would  take  on  it.

 Shri  G.  P.  Sinha:-Is  it  .  fact  that  ६
 large  number  of  assembling  pliant:
 have  been  permitted  by  the  Goverr
 ment  and  hence  there  is  trouble  in  th
 market?

 Mr.  Deputy-Speaker:  It  is  too  lat«
 now.
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 Shri  M.  L.  Dwivedi:  May  I  know  if
 there  are  any  developments  in  con-
 nection  with  the  agreement  entered
 into  between  the  Government  of
 India  and  the  manufacturers  of
 Chevrolet  motor  cars  in  connection
 with  the  assembly  of  this  kind  of
 automobiles  in  India?

 Shri  T.  T.  Krishnamachari;  No
 agreement  was  entered  into  by  the
 Government  of  India  with  anybody,
 and  certainly  not  with  the  manufac-
 turers  of  Chevrolet  cars.

 Shri  T.  S.  A.  Chettiar:  Having  re-
 gard  to  the  needs  of  the  country  are
 the  plants  too  many  or  just  sufficient?

 Shri  T.  T.  Krishnamachari;  I  am
 waiting  for  the  report  of  the  Tariff
 Commission  on  this.

 Shri  P.  प्  Chacko:  How  does  the
 price  of  automobiles  assembled  in
 India  compare  with  those  which  are
 imported  into  India?

 Shri  T.  T.  Krishnamachari:  It  large-
 ly  depends  on  the  export  duty

 levied.  Before  the  duties  wete  raised
 by  my  hon.  colleague,  the  Finance
 Minis  ter,  I  think  cars  which  were  im-
 ported  as  a  whole  were  slightly  chea-
 per  because  in  the  case  of  whole  cars
 they  enjoyed  a  preferential  duty  of

 54  per  cent.  or  a  standard  rate  of  60
 per  cent.  and  in  the  case  of  cars  im-
 ported  in  a  knock  down  conditivun  the
 duty  was  somewhere  about  72  per
 cent.  The  duty  on  various  parts  were
 differential  duties  and

 my
 had  to

 be  pieced  together.  Under  the  revised
 duty,  I  think,  we  will  more  or  less
 break  even.

 Shri  Damodara  Menon:  May  I
 _know  whether  the  automobiles  assem-
 bled  in  India  have  a  market  only  in

 India  or  are  they  likely  to  have  a
 ,Market  outside  India?

 Shri  T.  T.  Krishnamachari:  So  far  I
 have  no  information  that  any  car
 assembled  in  India  has  been  exported.
 Perhaps  we  might  have  sn_  export
 market  in  the  future.

 Shri  Bansal:  Do  the  Government
 of  India  propose  to  take  any  action  in
 case  the  General  Motors  and  the  Ford
 Motor  Company  close  down  their  pro-
 duction?

 Shri  T,  T.  Krishnamachari:  This  is-
 purely  a  hypothetical  questlon  and
 will  depend  on  the  ‘Government
 policy  which  will  be  determined  after

 Fecetving
 the  Tariff  Commission’s

 report.
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 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  the  lack  of  demand  for
 these  automobiles  is  due  to  the  lack  of
 quality  of  these  automobiles?

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  want  the  hon.  Minister  to
 say  that  they  are  inferior?

 Shri  N.  Sreekantan  Natr;  Are  Gov-
 ernment  of  the  view  that  the  auto-
 mobilés  assembled  in  India  are  of  an
 inferior  quality?

 Shri  T.  T.  Krishnamachari:  I  am
 afraid  I  cannot  agree  with  the  basis
 of  this  question.

 Several  Hon,  Members  rose—

 Mr.  Deputy-Speaker:  I  wil’  go  to
 some  other  question,

 CAPITAL  INVESTMENT  IN  COAL  MINES

 *1118,  Shri  Vittal  Rao:  (a)  Will  the
 Minister  of  Production  be  pleased  to
 state  what  is  the  total  capital  invest-
 ment  in  the  coal-mines  in  India?

 (b)  Out  of  this  what  is  the  share  o
 British  capital?

 (c)  Do  Government  propose  to  take
 over  the  collieries  owned  and  worked
 by  foreign  companies?

 The  Minister  of  Production  (Shri  K.
 C.  Reddy);  (a)  Rs.  29  crores  approxi-
 mately.

 (b)  Rs.  “4  crores  approximately,  on
 the  basis  of  the  Census  of  India’s
 foreign  Liabilities  and  Assets,  comduct-
 ed  by  the  Reserve  Bank  of  India  in
 948  and  the  Statistical  Abstract  1949,
 Figures  subsequent  to  948  are  not
 available.

 (c)  There  is  no  such  proposal.
 Shri  Vittal  Rao:  May  I  know  the

 annual  production  of  these’  British-
 owned  collieries?

 Shri  K.  Cc  Reddy:  I  am  afraid  I
 cannot  give  the  figure  off-hand.

 Shri  I.  NL  Singh:  If  one  were  to
 take  out  the  capital  invested  by  the
 Railways,  that  is,  Government  invest-
 ment,  what  will  be  the  balance  left
 out  of  private  capital  as  against  the
 British-owned  capital  in  these  coilie-
 ries?

 Shri  K.  C.  Reddy:  The  capital  in-
 vested  in  the  Railway  collieries  is
 seven  and  a  half  crores.  The  balance  is
 private  capital.

 Shri  N.  P.  Sinha:  May  I  know
 whether  the  proposal  that  the  Govern-
 ment  had  some  time  back  to  commer-
 cialise  the  Indian  Government  Rafl-
 way  collieries  is  taking  effect  or  not?
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 Mr.  Deputy-Speaker:  What  is  the
 exact  question?

 Shri  N.  P.  Sinha:  There  was  a  pro-
 posal  to  commercialise  the  Indian  Gov-
 ernment  Railway  collieries  by  the  Gov-
 ernment.  I  want  to  know  whether
 that  is  still  in  contemplation  or  has
 been  abandoned.

 Shri  ६,  C.  Reddy:  Perhaps  the  hon.
 Member  is  referring  to  investing  the
 ownership  of  the  Railway  collieries
 with  the  Production  Ministry  instead
 of  the  Railway  Ministry.  Is  it  so?

 Mr.  Deputy-Speaker:  Transferring
 from  the  Railway  to  the  Commerce
 Ministry  is  not  commercialisation.

 Shri  Ke‘appan:  Is  it  not  the  policy
 of  the  Government  to  nationalise  these
 collieries?

 Shri  K.  rom  Reddy:  I  would  like  to
 invite  the  attention  of  the  hon.  Mem-
 ber  to  the  Government  of  India  Reso-
 lution  on  Industrial  policy  which  was
 published  in  1948.

 Mr.  Deputy-Speaker:  Next  question.
 General  questions  of  policy  which  take
 a  lot  of  time  are  not  asked  in  the
 Question  hour.

 MrxrurE  oF  ART  SILK  AND  Pure  SILK

 #1120,  Shri  Madiah  Gowda:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  has  come  to  the  no-
 tice  of  Government  that  cloth  made
 of  the  mixture  of  art  silk  and  p

 ire silk  is  sold  in  the  market,  as  pure
 cloth;  and

 (b)  if  so,  whether  Government  are

 centempiatiog
 to  take  any  action  to

 check  this  practice?
 The  Minister  of  Commerce  (Shri

 Karmarkar):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.

 Shri  Madiah  Gowda:  May  I  know
 whether  Government  will  take  early
 action  to  prevent  this  sort  of  cheating
 by  the  merchants  and  weavers  so  that
 there  may  not  be  any  deterioration  in
 the  sericulture  industry?

 Shri  Karmarkar:  I  should  like  to
 state  that  the  matter  is  under  our  con-
 sideration.

 Shri  M,  S.  Gurupadaswamy:  May  I
 know  whether  Government  has
 thought  of  any  measures  for  differen-
 tiating  between  the  different  qualities
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 of  silk  and  also  whether  they  will
 devise  any  means  of  stamping  these
 qualities?

 Shri  Karmarkar:  Yes,  Sir.  That  is
 precisely  the  matter  under  our  consi-
 deration.  I  should  like  to  add  that  the
 matter  is  rendered  a  little  dificult  by
 the  State  Governments  taking  dia-
 metrically  different  views,  some  6ay-
 ing  it  will  be  useless  and  some  saying
 it  may  be  tried.  That  is  our  dilemma.

 सेठ  गोविन्द  दास  :  क्या  गवर्नमेंट  के  पास

 जो  रिपोर्ट  इस  सम्बन्ध  में  आई  हें,  उन  से

 यह  पता  चलता  है  कि  बाज़ार  में  असली  रेशम

 की  जगह  पर  इस  तरह  का  नकली  रेशम

 कितने  प्रति  शत  बेचा  जा  रहा  है  ?

 भी  कर मरकर  :  फ़ीसदी  डिटरमिन

 करना  और  बतलाना  तो  इस  वक्‍त  कठिन  है,

 हां  यह  बात  सत्य  है  कि  ऐसी  बात  बाज़ार

 में  चलती  है  श्लोक  इस  को  रोकना  भी  मुश्किल
 की  बात  है  ।

 सेठ  शिविर  दास  :  क्‍या  माननीय  मंत्री

 जी  को  यह  बात  मालूम  है  कि  हस  समव

 जो  रेशम  असली  के  रूप  में  बाज़ार  में  बेचा
 जाता  है  उस  में  ज्यादातर  मिलावट  होती  है
 कौर  प्रसाद  रेशम  बाज़ार  में  बहुत  कम

 है?

 बरी  करमरकर  :  जा धार  में  प्योर  सिल्क

 भी  भाता  है  कौर  जी  प्राप्त  सिल्क  का  मिक्सचर

 होता  है  वह  भी  भाता  है  t

 श्री  झुनझुनवाला  :  मिनिस्टर  साहब  ने
 जवाब  दिया  कि  उन  की  दिक्‍कत  इसलिये  ,

 बढ़  गई  है  कि  हर  स्टेट  की  राय  इस  सम्बन्ध  में
 लग  अलग  है  ।  में  जानना  चाहता  हूं  कि

 बिहार  स्टेट  गवर्नमेंट  की  इस  सम्बन्ध  में  क्या
 राय  है  ?

 ो  कराकर  :  में देख  लूंगा  और  फिर;
 बाप  को  बतलाऊँगा,  बैसे  बिहार  की  राव  इस  के

 खफा  है  t
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 aft  ुभमुक्थास्त  :  |... अ  की  राग  कौन

 सी  चीज़  के  खिलाफ़  है  ?

 Siarmarkar:  I  shall  find  out.  It Shri
 will  take  time.

 aft  झुमलुनबाला  :  खिलाफ़  के  क्या  मानी,

 बहू  क्या  दोनीं  का  मिक्‍सचर  बेचने  देना  चाहते

 है  या  अलग  अलग  चाहते  हें  ?

 Shri  Karmarkar:  I  understand  that
 they.  are  favourable  for  legislation.

 e

 st  शुनसनवाला  :  में  साफ  कर  देना

 चाहता  हूं  ।  में  यह  जानना  चाहता  था  कि

 बिहार  गवर्नमेंट  की  क्‍या  यह  राय  है  कि  इस

 तरह  से  जो  यह  मिक्सचर  चल  रहा  है,  यह
 इसी  तरह  से  चले,  या  वह  अलग  बनाया  जाय

 झोंक  उसे  कौ  प्रोत्साहन  दिया  जाय  ।

 शी  कर मरकर  :  सब  लोगों  की  राय  यही

 है  कि  ऐसा  मिक्सचर  नहीं  चलना  चाहिये,
 कौर  पब्लिक  को  इस  से  नुक्सान  नहीं  पहुंचना
 चाहिये,  इस  प्रैक्टिस  को  रोकने  के  लिये  क्या

 इफेक्टिव  रेमिडी  हो  सकती  है,  इस  के  बारे  में

 वापस  में  मतभेद  हैँ  ।  माननीय  सदस्यों  की

 इनफॉरमेशन  के  लिये  में  बतला  देना  चाहता

 हूं  कि  :  The  Bihar  Government  is

 favouring  legislation  in  this  matter.

 at  आर०  एन०  सिह  :  उत्तर  प्रदेश  की

 सरकार  की  इस  विषय  में  क्‍या  राय  हैं  ?

 Shri  Karmarkar:  The  Government  of
 the  U.  P..is  also  of  the  opinion  that
 legislative  measures  as  contemplated
 will  not  be  practical  as  a  major  por-
 tion  of  this  silk  is  manufactured  4s  a
 handloom  industry.

 Shri  Damodara  Menon:  The  hon.
 Minister  said  that  each  State  Govern-
 ment  is  following  a  different  policy  and
 that  is  the  dilemma  of  the  Govern-
 ment.  May  I  know,  in  view  of  this
 fact,  whether  the  Central  Government
 is  trying  to  evolve  a  uniform  policy  in
 this  matter?

 Shri  Karmarkar:  That  is  precisely
 what  we  are  trying.  The  matter  is
 ander  our  very  serious  consideration.
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 Shri  ए.  ह  Nayar:  May  I  know
 whether  the  Government  can  _  direct
 the  manufacturers  of  silk  to  stamp  the
 quality  either  real-or  mixed  or  art  silk,
 and  if  so,  under  what  provision  or  rule?

 Shri  Karmarkar:  That  is  precisely
 the  matter  under  consideration.  If
 after  consideration,  we  feel  necessary,
 then  Parliament  will  have  to  give  us
 the  necessary  powers.  We  have  no
 doubt  that  Parliament  will  do  so.

 A.  I.  R.  News  CorresPoNDBNTS

 *2l.  Shri  Madiah  Gowda:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  how  many  news  correspondents
 have  been  engaged  by  A.I.R.  and
 which  are  their  headquarters;

 (b)  whether  there  are  itinerent
 news-correspondents  and  if  so,  how
 many;  and

 (c)  whether  there  is  any  rews-cor

 Tpspondent
 for  the  State  of  Mysore?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  (a)  A
 statement  giving  the  required  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [See  Appendix  VIII,  annexure  No.  1)

 (b)  All  the  are
 itinerant.

 (c)  No,  Sir.  The  Correspondent  locat-
 ed  at  Madras  covers  news  items  of  im-
 portance  in  Mysore  State.

 Correspondents

 Shri  Madiah  Gowda:  May  I  know
 whether  these  correspondents  supply
 news  to  the  regional  areas  also?

 Dr,  Keskar:  Whatever  news  these
 correspondents  gather  is  sent  to  the
 central  headquarters  and  if  it  is  of  local
 importance,  it  is  also  given  to  the  local
 stations.

 Shri  Madiah  Gowda:  May  I  know
 whether  Government  have  got  any
 agency  other  than  these  correspondents
 to  supply  them  with  regional  news?

 are  the  new;
 t3cal  Government

 Dr.  Keskar:  There
 agencies  and  3]g9
 sources.

 Shri  Nambiar:  May  I  know  whether
 it  is  a  fact  that  a  large  number  of  staft
 in  the  A.I.R.  are  removed  from  service
 for  the  reason  that  they  have  not  pa3s-
 ed  certain  examinations  though  ‘hey
 were  entertained  during  the  war  time?
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 Dr,  Keskar:  I  submit  this
 irrelevant  to  the  question.

 Mr,  Deputy-Speaker:  Yes.

 Shri  Nambiar:  I  want  to  know  the
 position.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  cannot  take  advantage  of  anything
 referring  to  the  A.  I.  R.  and  then  go
 into  every  subject.

 Shri  Nambiar:  Independent
 tions.

 Shri  Velayudhan:  May  I  know  whe-
 ther  the  regional  branches  of  the  Presg
 Information  Bureau  will  be  covering
 the  news  of  those  areas?

 is  quite

 ques-

 Dr.  Keskar:  At  present  it  is  not  so.
 But,  as  the  proposal  is  there  to  in-
 crease  our  regional  news  bulletins,  it
 is  quite  possible  that  the  Regional
 offices  of  the  Press  Information  Bureau
 also  would  be  brought  into  co-opera-
 tion  with  this  staff.

 Shri  Raghuramaiah:  In  view  of  the
 fact  that  there  are  the  P.  T.  I.  and  the
 other  news  agencies  which  give  news
 from  the  regions,  may  I  know  whether
 any  special  need  is  fe  6  to  appoint  these
 news  correspondents?

 Dr.  Keskar:  I  think  there  is  certainly
 a  need  for  these  correspondents.  As
 the  hon.  Member  will  find  from  my
 answer,  there  have  been  very  few  of
 our  correspondents;  there  are  four  or
 five.  But,  the  need  for  correspundents
 is  obvious,  because  the  Press  agencies
 have  got  their  own  approach  to  news.
 Our  correspondents  know  the  needs  of
 our  news  bulletins  and  they  are  expect-
 ed  to  gather  news  which  serve  our  pur-
 pose  much  better,

 Shri  Nanadas:  May  I  know,  Sir,  at
 what  rate  these  correspondents  are
 paid?

 Mr.  Deputy-Speaker:  By  column  or
 by  salary?

 Dr.  Keskar:  I  won’t  be  able  off-hand
 to  give  it.  There  is  an  _  Assistant
 Correspondent,  Correspondent,  Senior

 Correspondent  and  Specal  Representa-
 tives.  I  would  be  able  to  lay  on  the
 Table...

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  wants  to  know  whether  it  is  by
 column  or  by  monthly  salary.

 Dr.  Keskar:  No.  There  is  monthly
 salary.

 Shri  P,  १,  Chacko:  May  I  know  whe-
 ther  the  Information  Departments  of
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 the  State  Governments  are  supp!
 any  news  items  to  the  A.LR.  rt  pdt  ३

 Dr.  Keskar:  Wherever  there  is  a
 regional  news  bulletin,  the  Informa-
 tion  Ministry  of  the  local  Government
 there  does  supply  us  with  a  lot  of  in-
 formation  from  which  we  choose  our
 news  items,  but  not  necessarily  is  any
 mews  supplied  to  the  Central  Head-
 quarters.

 sit  एम०  एल०  द्विवेदी  :  क्‍या  में  मंत्री

 महोदय  से  पूछ  सकता  हूं  कि  सूचना  विभाग  की

 झोर  से  जो  “इन्फार्मेशन'  शौर  समाचार"
 नाम  की  पत्रिकायें  निकलने  वालो  हें  उन  के

 लिये  करेस्पान्डेन्ट्स  की  नियुक्ति  दूसरे  स्टाफ

 में  से  भी  हो  सकती  है  ?

 Blo  केसकर  :  यह  सवाल  अभी  विचारा-

 धीन  है  भौर  इन  करेस्पान्डेन्ट्स  का  कोई  सम्बन्ध

 [इन  से  नहीं  जाता  ।

 शी  गणपति  राम  :  क्‍या  में  जान  सकता

 हूँ  कि  यह  करेस्पान्डेन्ट्स  कितनी  भाषाओं

 के  जानकार  हें  और  किन  किन  भाषाओं  में

 करेस्पान्ड  करते  हें  ?॥

 डा०  कैंसर  :  चूंकि  यह  सवाल  नहीं  था

 [  कि  यह  करेस्पान्डेन्ट्स  कितनी  भाषायें  जानते

 हैं,  इसलिये  यह  बात  में  नहीं  बता  सकता  v

 Textitg  INpusTRY  WORKING  PARTY

 1122,  Dr.  Lanka  Sundaram:  Will
 the  Minister  of  Commerce  atd  Indus-
 try  be  pleased  to  state:

 (a)  the  terms  of  reference  of  the
 Working  Party  for  the  Cotton  Textile
 Industry  appointed  in  950  under  the
 Chairmanship  of  Shri  A.  Ramaswam!
 Mudaliar;

 (b)  the  amount  of  money  and  the
 time  spent  by  the  Working  Party  in
 investigating  and  formulating  their
 recommendations;

 (c)  whether  Government  will  place
 on  the  Table  of  the  House  the  report
 of  the  Working  Party;

 (d)  whether  the  recommendations
 of  the  Working  Party  have  net  with
 the  approval  of  Government  and,  if
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 80,  whether  any  steps  have  been  taken
 to  implement  the  recommended  mea-

 sures;  and

 (e)  the  terms  of  reference  of  the
 New  Textile  Enquiry  Committee  ap-
 pointed  under  the  Chairmanship  of
 Shri  N.  N,  Kanungo?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari)
 (a)  A  statement  is  laid  on  the  Table

 of  the  House  [See  Appendix  VIII
 annexure  No,  2

 (b)  The  total  amount  spent  is  about
 Rs.  65.000.  The  Working  Party  took
 about  2  years  to  submit  its  Report.

 (c)  The  Report  is  under  print  Mean-
 while  a  cyclostyled  copy  of  the  report
 is  placed  in  the  Library  of  the  House.

 tic
 (9)  The  Report  is  under  examina-
 m.

 (e)  A  copy  of  the  Resolution  consti-
 ttuting  the  Committee  is  placed  on  the
 Table  of  the  House.  [See  Appendix

 ‘VISI,  annexure  No.  2.]

 Dr.  Lanka  Sundaram:  From  the
 statement  regarding  the  Working  Party
 and  the  Resolution  regarding  the

 appointment  of  the  Kanungo  Cvom-
 mittee.  I  find  a  great  similarity  in  the
 terms  of  reference.  May  I  know,  Sir,
 ‘from  the  Government  the  reason  why.
 even  before  an  examination  and  imple-
 mmentation  of  the  recommendations  of
 the  Working  Party,  this  Committee  is
 ‘appointed?

 Shri  T.  T.  Krishnamachari:  I  am
 afraid.  Sir,  the  hon.  Member  is  looking
 at  it  from  one  point  of  view,  and  we
 have  to  look  at  it  from  a_  different
 ‘point  of  view.  The  vocabulary  that

 is  available  to  us  not  being  very  pro-
 ‘fuse,  naturally  there  are  certain
 ‘words  which  are  common  to  both  these
 terms  of  reference.  Government  felt
 then.  though  we  had  the  report  of  the
 ‘Working  Party.  that  it  is  a  larger  issue
 which  we,have  to  face,  both  in  regard
 to  the  mil’  industry,  powerloom  and

 handloom  industry,  and  a  comprehen-
 sive  enquiry  was  necessary.  Assured-
 ly,  Sir.  the  Textile  Enguiry  Committee
 would  take  into  account  the  findings
 of  the  Working  Party.  It  would  not
 be  correct  to  say  that  Government
 fave  completely  ignored  the  recom-
 mendations  of  the  Working  Party.
 Certain  of  these  recommendations
 ‘have  been  implemented  or  measures
 ‘have  been  taken  to  implement  them,
 ‘or  they  are  left  very  largely  to  the
 industry  concerned.  In  regard  to  im-
 plementing  of  some  others,  si
 we  have  to  await  the  report
 Textile  Inquiry  Committee.
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 Shri  Velayudhan:  May  4  know,  Sir,
 whether  from  the  answer  given  by  the
 hon.  Minister  the  House  should  under-
 stand  that  this  Working  Party  after
 working  for  two  years  could  not  cover
 the  points  covered  by  the  Kanungo
 Committee.

 Shri  T.  T.  Krishnamachari:  I  am
 afraid.  Sir.  my  hon.  friend  has  not
 appreciated  the  situation  in  spite  of  my
 explanation  which  is  perhaps  halting.
 The  fact  is  perhaps  very  nearly  as  he
 thinks  it  is.

 Shri  N.  Sreekantan  Nair:  I  find  from
 the  statement  that  the  method
 rationalizing  of  production  is  also  in
 cluded  in  the  reports.  So,  may  I  know.
 Sir;  whether  the  Working  Party  or
 even  the  Textile  Enquiry  Committee
 include  within  the  Members  any  expert
 in  time  and  motion  study?

 Shri  T.  १.  Krishnamachari:  The
 constitution  of  the  Textile  Enquiry
 Committee  is  totally  different  from
 that  of  the  Working  Party.  The  Work-
 ing  Party  is  composed  of,  primarily,
 the  employers  nnd  labour  and  certain
 people  who  could  take  an  _  obiective
 view  of  the  States.  So  far  as  the  En-
 quiry  Committee  is  concerned.  it  is
 composed  wholly  of  people  whom  we
 could  call  experts,  who  have  no  affilia-
 tion  with  the  industry  in  any  of  its
 stages,  and  therefore,  the  need  for
 putting  a  Member  there  who  has  know-
 ledge  of  time  and  motion  study  is  not
 felt.  Assuredly,  the  Committee  will
 use  the  services  of  experts  who  might
 give  them  information  on  this  matter
 as  well.

 Mr.  Deputy-Speaker:  Next  Question.
 Absent.

 An  Hon.  Member:  He  js  here.
 Mr.  Deputy-Speaker:  The  hon.  Mem-

 ber  must  be  in  his  seat  when  called.

 QUARTERS  FOR  GOVERNMENT  EMPLOYEES

 #1123,  Shri  Lakshman  Singh  Charak:
 (a)  Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state
 whether  there  is  a  separate  pool  of
 Government  quarters  for  officers  who
 come  to  Delhi  and  New  Delhi  on  itxed
 tenure?

 (b)  By  which  year  do  Government
 expect  to  meet  the  housing  demand
 of  the  Central  Government  employees?

 The  Minister  of  Works,  Housing  and

 aed
 (Sardar  Swaran  Singh):  (a)

 ०,
 (b)  It  is  not  a  part  of  Government's

 responsibility  to  provide  residential
 accommodation  to  each  and  every  one.
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 of  its  employees.  Realising,  however,
 the  special  features  of  the  Capital  city,
 Government  are  endeavouring  to  pro-
 vide  as  many  of  them  as  possible  with
 houses.  Subject  to  availability  of
 ffunds  it  is  proposed  to  continue  cons-
 truction  on  Government  account  for
 the  next  few  years,  and  it  is  expected
 that  this  along  with  private  construc-
 tion  that  is  going  on  apace  will  meet  - much  of  this  demand.

 श्र  एम०  एल०  द्विवेदी  :  इस  बात  का
 ख्याल  करते  हुए  कि  गवर्नमेंट  के  कम  चोरियों  के

 लिये  मकानों  की  बहुत  कमी  है,  क्या  सरकार

 इस  सम्बन्ध  की  कोई  तजवीज़  कर  रही  है  ?

 क्या  नये  मकानों  के  लिये  कोई  काम  चल

 रहे हैं?

 सरदार  स्वर्ण  सिह  :  इस  का  जवाब  तो

 में  ने  दूसरे  हिस्से  में  दे  दिया  है  ।

 Mr.  Deputy-Speaker:  He  has  said
 that.

 Shri  P,  T.  Chacko:  How  many  of  the
 houses  belonging  to  the  State  Govern-
 ments  or  to  the  former  Rulers  of  the
 States  which  are  situated  in  Delhi  have
 been  taken  over  by  the  Government
 which  could  be  utilized  by  these  officers
 coming  te  Delhi?

 Sardar  Swaran  Singh:  Houses  which
 are  situated  in  Delhi  belonging  to  the
 Princes  and  other  individuals  and  also
 to  certain  States  have  been  taken  over,
 but  I  cannot  give  the  number  straight-
 away.  If  my  friend  puts  down  a  ques-

 ey
 I  will  find  out  the  number  for

 im.

 शी  ढी ०  एन०  सिंह  :  बिल्डिंग्स  का  कोई

 पूल  तो  नहीं  है,  लेकिन  क्या  यह  सच  है  कि

 सेन्ट  के  लिये  एक  पूल  का  सिस्टम  गवर्नमेंट  ने

 बनाया  है भ्ौर  उस  के  भ्रन्दर  सेन्ट  तय  करने

 के  भिन्न  भिन्न  तरीके  हें  ?

 Sardar  Swaran  Singh:  That  rule  does
 not  vary  with  regard  to  different
 tenants.  if  that  is  the  suggestion.  There
 is  a  eniform  rule,  and  there  is  a  rule
 relating  to  thé  Pool  rent  also.

 सरदार  Jo  एस०  सहगल  :  क्या  मंत्री

 महोदय  बह  बताने  की  कृपा  क  रेंगे  कि  गबनेमेंट

 बृत्राटंस  की  कमी  होने  के  कारण  दफ्तरों  को
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 दूसरी  जगह  भेजने  की  व्यवस्था  की  जा

 रही  है  ?

 सरदार  स्वर्ण  सिंह  :  कोशिश  तो  काफी

 हो  रही  है,  लेकिन  इस  की  मुख़ालिफ़त  भी

 काफी  हैं  |

 सरदार  Yo  एस०  सहगल  :  क्‍या  यह  सच

 है  कि  यहां  के  जो  श्राफिसस  हैं  वह  दूसरी  जगह.

 नहीं  जाना  चाहते,  वह  सिर्फ  दिल्ली  में  ही  रहना

 चाहते  हैं  ।

 सरदार  स्वर्ण  सिह  :  हां,  कुछ  दफ्तर

 ऐसे  भी  हैं  जिन  को  दिल्ली  से  बाहर  भेजने  की

 मुखालिफत  है  |

 श्री  राधे  लाल  व्यास  :  क्‍या  में  यह  जान

 सकता  हुं  कि  जिन  सरकारी  कर्मचारियों  को

 रहने  के  लिये  स्थान  दिया  जाता  है  उन  में  से

 कुछ  हिस्से  को  वह  दूसरे  लोगों  को  किराये

 पर  दे  देते  हैं?  क्‍या  उस  को  रोकने  का  कोई

 प्रबन्ध  गवर्नमेंट  ने  किया  है  ?

 सरक्षर  स्वर्ण  साहू  :  इस  के  मुताल्लिक
 में  कहना  चाहता  हुं  कि  किसी  को  किराये  पर

 देने  में  कोई  खराब  बात  नहीं  हूँ  :  इस  बारे

 में  एस्टेट  भ्रान्ति  से  इजाज़त  ली  जाती  है

 इस  बात  की  तसल्ली  कर  ली  जाती  है  कि

 किराया  हिसाब  से  ज्यादा  न  लिया  जाये

 ठाकुर  जुगल  किशोर  सिह  :  सरकार  ने

 यह  बतलाया  है  कि  कर्मचारियों  को  मकान  देने

 की  जवाबदेही  सरकार  की  नहीं  है  ।  क्‍या  में

 जान  सकता  हुं  कि सरकार  की  कानूनी  जवाबदेही

 नहीं  है  या  नैतिक  जवाबदेही  भी  नहीं

 है?

 Sardar  Swaran  Singh:  I  think,  Sir
 both.

 Shri  Nambiar:  Arising  out  of  the
 answer  given  to  Part  B  of  the  question
 which  is  very  vague  and_  unspecific,
 may  I  know  whether  the  Government
 is  going  to  give  us  any  idea  as  to  when
 —within  a  year  or  two  or  three  the
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 housing  question  of  the  Government
 employees  will  be  solved  or  satisfac-
 torily  settled  here  in  Delhi?

 Sardar  Swaran  Singh:  If  I  may  be
 pardoned  to  say  so,  this  question  is  it-
 self  vague,  and  if  by  satisfactory  solu-
 tion,  it  is  meant  that  a  separate  house
 will  be  provided  for  each  employee,  I
 may  straightaway  say  that  it  is  difficult
 to  achieve  that  target.  But  it  is  felt
 that  the  housing  programme  that  is
 undertaken  will  go  a  Jong  way  in  re-
 lieving  the  difficulty,  and  as  I  have
 stated  already,  the  private  construction
 that  is  going  on  will  be  helpful  in  that
 direction.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  quarters  belonging  to
 officers  of  one  income  group  are  still
 being  allotted  to  officers  belonging  to
 another  income  group?

 Sardar  Swaran  Singh:  That  percent-
 age  cannot  be  large,  but  I  will  find  that
 out,  if  a  question  is  put  down.

 सेठ  गोविन्द  दास  :  कभी  माननीय  मंत्री

 जी  ने  कहा  कि  जो  प्रकार  शरापना  मकान

 दूसरों  को  देते  हें  वे  एस्टेट  भ्रान्ति  से  इजाजत

 ले  कर  देते  हें  क्या  माननीय  मंत्री  जी  को  यह्‌

 मालूम  है  कि  इजाज़त  बहुत  कम  मामलों

 में  ली  गई  है  कौर  ज्यादातर  ऐसे  मकान  हैं
 जो  बिना  कसी  तरह  की  इजाज़त  के  सिर्फ

 किराया  कमाने  के  लिये  दिये  गये  हें  t

 Sardar  Swaran  Singh:  There  were
 certain  cases  some  time  ago,  but  now
 we  have  regularised  them.  The  person
 who  wants  to  give  the  house  on  sub-
 lease  gives  an  intimation,  and  if  the
 Estate  Office  feels  that  the  rent  that  is
 being  charged  is  excessive  or  that  a
 wrong  use  of  the  tenement  is  being
 made,  or  that  the  type  of  tenant  who  is
 being  brought  is  not  8  suitable  one,
 then  the  estate  office  takes  action.  The
 information  of  my  hon.  friend  07  that
 point  is  rather  old.  Now  he  will  find
 that  there  are  not  many  such  cases.

 Dr.  M.  M.  Das:  In  answer  to  a  supple-
 mentary,  the  hon.  Minister  stated  that
 there  are  a  large  number  of  officers
 who  do  not  want  to  go  outside  Delhi.
 May  I  know  how  far  the  special  allow-
 ance  paid  to  the  Government  officers
 posted  in  the  capital  is  responsible  for
 this  attitude  on  their  part?

 Sardar  Swaran  Singh:  I  will  leave  it
 to  the  hon.  member  to  draw  his  own
 conclusions.  ६  would  not  be  surprised
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 if  any  such  allowance  may  also  be  a
 reason.  But  there  are  other  regsons,
 besides  the  monetary  one.  There  is  the-
 attraction  of  Delhi,  afd  all  its  ament--
 ties  and  what  not.  ,

 wt  एम०  एल०  हि वेदों  :  क्या  में  माननीय

 मंत्री  महोदय  से  पूछ  सकता  हूं  कि  सरकारी

 कर्मचारियों  को  मकान  देने  के  लिये  कितनी
 भ्रजियां  हे  और  वे  कितने  सालों  से  भी
 तक  पेंडिंग  हैं?

 Sardar  Swaran  Singh:  There  are:
 thousands,  but  if  he  gives  ine  notice,  I
 will  give  him  the  exact  figure.

 Shri  Velayudhan:  May  I  know  whe-
 ther  the  0  per  cent.  of  the  salary  that.
 is  being  realised  as  rent  from  the  gov-
 ernment  officers  is  realised  in  the  case:
 of  the  smaller  houses  also?

 Sardar  Swaran  Singh:  No,  Sir.
 Shri  M.  L.  Dwivedi  rose—
 Mr.  Deputy-Speaker:  I  have  already

 allowed  the  hon.  member  about  three-
 to  four  questions.

 st  एम०  एल०  हिंदी:  मेंने  जो
 सवाल  पूछा  था  उसके  दुसरे  हिस्से  का  जवाब

 नहीं  मिला  ।

 Mr.  Deputy-Speaker:  A  single  hon.
 member  ought  not  to  monopolise  the
 whole  question-hour.  Now,  Dr.
 Suresh  Chandra.

 डा०  सुरेश  चन्द्र  :  प्रभी  माननीय  मंत्री

 महोदय  ने  फरमाया  कि  यहां  पर  जो  रियासतों
 के  मकान  हें  थे  ले  लिये  गये  हें।  क्‍या  में  पूछ
 सकता  हूं  कि  हैदराबाद  रियासत  का  जो
 मकान  है  उस  को  भी  गवर्नमेंट  श्राफ  इंडिया
 ने  ले  लिया  है  या  लेने  के  लिए  प्रयत्न  किया  जा

 रहा  है  ?

 Sardar  Swaran  Singh:  I  cannot  say
 offhand,  But  I  do  not  think  that  it  is
 with  the  State  Government  at  the
 moment.  We  have  taken’  charge  of
 that  House  also.

 Ire  SHI  ptaSgoe)  ST  Rad

 grey  Sate  St  peygeayy,

 BK  «४  ०००४  (OT UY  )

 Bf  रण  4४5  pho.
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 [The  Minister  of  Education  and  Na-
 tura]  Resources  and  Scientific  Research
 (Maulana  Azad):  The  Government
 have  taken  charge  of  it,  but  they  are

 spaying  rent.]
 DisposaAL  or  Stocks  oF  HANDLOOM

 TEXTILES

 #1124,  Shri  M.  D.  Ramasami:  Will
 “the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  what  steps  the  Government  of
 India  have  taken  to  concert  measures
 for  the  disposal  of  the  accumulated
 stocks  of  handloom  textiles  in  the
 country;  and

 (b)  whether  efforts  to  regain  foreign
 markets  for  these  textiles  would  be
 made?

 The  Minister  of  Commerce  and
 “Jndustry  (Shri  T.  T.  Krishnama-
 «ehari):  (a)  Short  term  measures  to

 help  to  clear  the  accumulation  of
 stocks  of  handloom  textiles  are  under-
 taken  by  the  appropriate  State  Gov-

 “ernment.  Government  of  India  have
 ‘taken  steps  to  help  the  industry  as
 such  and  a  Statement  is  laid  on  the
 Table  of  the  House  of  the  action  taken

 "ey
 the  Government.  [See  Appendix

 III,  annexure  No.  3].

 (b)  Yes.

 Shri  Muniswamy:  May  I  know  whe-
 “ther  the  Government  intend  to  pur-
 chase  handloom  textiles,  for  all  their

 “requirements  of  cloth?

 Shri  T.  T.  Krishnamachari:  I  would
 like  to  refer  the  hon.  member  to  the

 “Government  Resolution  dated  the  20th
 June  1952,  issued  by  the  Ministry  of
 ‘Works,  Housing  and  Supply,  wherein
 <Government  policy  in  regard  to  cot-
 ‘tage  and  small  scale  industries  and
 “their  products  is  clearly  stated.

 ‘Shri  S.  V.  Ramaswamy:  What  is  the
 accumulated  quantity  of  handloom
 -cloth,  what  is  its  value,  and  how  much
 “of  it  has  been  liquidated?

 Shri  T.  TT.  Krishnamachari:  The
 ‘question,  as  I  said,  may  be  directed  to
 the  appropriate  State  Governments.

 Shrimati  Tarkeshwari  Sinha:  Have
 the  Central  Government  requested  the
 State  Governments  to  purchase  these
 handloom  clothes  for  the  purpose  of
 the  Government  uniforms,  and  if  80,
 how  many  State  Governments  have
 already  started  purchasing  them?

 Shri  T.  T.  Krishnamachari;  In  a
 matter  like  this,  which  is  the  primary.
 ‘responsibility  of  the  State  Govern-
 rment,  it  will  be  impertinent  on  the
 mart  of  the  Central  Government  to
 sadvise  the  State  Government.
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 Shri  T,  8.  A.  Chettiar:  May  I  know
 whether  any  State  Government  has
 asked  for  loans,  so  that  they  may  pure
 chase  and  stock  these  handloom  cloth-
 es,  for  sale  at  a  convenient  time  later?

 Shri  T.  T.  Krishnamachari:  Loans
 for  purchase  of  handloom  cloth?

 Shri  T.  S.  A.  Chettiar:  Loans  for
 advancing  to  co-operatives,  so  that
 they  may  stock  handlcom  clothes  now
 and  sell  them  at  a  later  time,  at
 favourable  prices.

 Shri  T.  T,  Krishnamachari:  No,  Sir.
 I  do  not  think  any  request  hus  come
 for  this  specific  purpose.

 Shri  G.  P,  Sinha:  May  I  know  whe-
 ther  the  low  off-take  is  due  to  lack  of
 bleached  finishing  and  processing  of
 these  handloom  clothes?

 Shri  T.  T,  Krishnamachari:  It  is  a
 matter  of  guessing.  These  may  be
 contributory  causes.

 Shrj  Muniswamy:  May  I  know  whe-
 ther  the  question  of  sending  out  a
 trade  mission  to  study  the  foreign
 markets  for  handloom  textiles  is  in
 the  contemplation  of  Government?

 Shri  T.  T.  Krishnamachari:  Hon.
 members  of  the  House  know  that  we
 had  sent  out  a  person  attached  to  the
 Textile  Commissioner’s  Office.  ‘The
 Handloom  Board  is  now  seized  of  this
 matter.  At  the  last  meeting  of  the
 Standing  Committee.  they  have  been
 thinking  of  a  scheme  for  expanding
 our  export  markets,  by  the  establish-
 ment  of  emporia  in  various  places,
 such  as  Singapore,  Bangkok,  Dacca,
 Baghdad.  Rangoon  and  Colombo,  and
 the  appointment  of  commercial  travel-
 lers  to  act  as  liaisom  between  Indian
 exporters  and  overseas  importers.

 Shri  Achuthan:  As  a  result  of  the
 action  taken  by  the  State  Govern-
 ments  and  the  Centre,  what  is  the
 position  now  with  regard  to  the  hand-
 loom  industry  and  its  stocks?

 Shri  T.  T.  Krishnamachari:  The  re-
 ports  that  I  hear  from  our  own  officers
 in  various  States  indicate  that  in  most
 places  the  situation  is  a  little  better
 now.  So  far  as  exports  are  concern-
 ed,  the  export  figures  for  952  which
 are  now  available  are  the  best  within
 the  last  four  years.

 Shri  N.  Sreekantan  Nair:  May  I
 know  whether  as_  per  the  statement
 placed  on  the  Table  of  the  House,  the
 duty  on  mill-made  cloth  has  already
 been  levied.  and  if  so,  what  is  the
 legality  of  such  levy?

 Shri  T.  T.  Krishnamachari:  It  {s
 being  levied,  because  a  Bill  has  been
 introduced  in  this  House,  and  the
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 House  had  allowed  by  the  introduc-
 tion  of  the  Bill  and  the  collection  of
 such  a  levy.  That  Bill  contains  a  pro-
 vision  to  that  effect.  Under  the  Pro-
 wisiona]  Collection  og  Taxes  Act,  the
 cess  is  being  levied.  and  according  to
 amy  information  and  my  knowledge,  it
 is  perfectly  legal,  because  the  House
 has  authorised  the  levy  of  the  cess.

 Mr.  Deputy-Speaker:  Hon.  members
 cannot  be  called  upon  to  give  opinions.’

 *“Shri  Veeraswamy:  May  I  know  the
 main  grievances  of  the  handloom
 ‘weavers  in  Tamilnad,  and  what  the
 Government  have  done  or  propose  to
 do,  to  redress  those  grievances?

 Shri  T,.  T.  Krishnamachari:  I  am
 afraid  that  question  must  be  directed
 ito  the  Government  which  administers
 Tamilnad,

 Shri  Balakrishnan:  May  I  know
 ‘whether  the  Government  are  aware
 that  there  is  an  agitation  in  the  coun-
 try  that  mills  must  be  prohibited  from
 wproducing  bordered  dhoties,  and  if  so,
 what  is  the  opinion  of  the  Govern-
 -ment  on  this  matter.

 Mr.  Deputy-Speaker:  No  opinion
 meed  be  asked.  I  think  the  hon.  mem-
 %er  means  what  action  the  Central
 Government  have  taken.

 Shri  T.  T.  Krishnamachari:  Govern-
 ment  are  aware  of  some  such  _  agita-
 tion,  and  it  is  in  response  to  that  agi-
 ‘tation  pehraps  that  the  Government
 ‘have  made  the  mills  produce  only  60
 per  cent.  of  their  peak  production  of
 dhoties.

 Shri  S,  C.  Samanta:  In  the  state-
 ment,  the  hon.  Minister  has  stated  that
 «one  of  the  steps  taken  is  the  forma-
 tion  of  the  Handloom  Advisory  Board
 at  the  Centre.  May  I  know  whether

 “Government  have  in  contemplation,
 the  formation  of  provincial  boards
 also?  If  so,  what  will  be  their  consti-
 tution?

 Shri  T.  T.  Krishnamachari:  As  scon
 -as  the  funds  are  available,  i.e.  when
 this  House  puts  its  seal  of  impri-

 ‘matur  on  the  Bill  for  levying  a  cess
 on  mill-cloth.  it  is  the  intention  of  this

 ‘Government  to  ask  the  State  Govern-
 ments  which  are  interested  in  the
 handloom  industry,  to  constitute  State
 Handloom  Boards.  And  their  consti-
 tution  must  be  largely  left  to  the

 “States  concerned.  It  is  our  intention
 to  address  them  on  that  subject.

 Shri  Nambiar:  May  I  know  whether
 the  Government  are  considering  the
 feasibility  of  selling  the  handloom

 :goods  to  the  Government  servants  on
 ngterm  loans?
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 Mr.  Deputy-Speaker:  That  is  a  sug-
 gestion  for  action.

 Tea  CHESTS

 ©1125.  Shri  M.  D.  Joshi:  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  number  of
 tea  chests  manufactured  in  India  and
 the  number  imported  every  year?

 (b)  Has  the  deterioration  of  tea
 industry  affected  the  demand  for  tea
 chests  and  if  so,  how  much?

 (c)  Is  the  present  output  of  tea
 chests  in  India  adequate  to  meet  the
 demand  of  tea  industry?

 (a)  If  so,  do  Government  propose
 to  consider  the  question  of  stopping
 imports  of  foreign  tea  chests  in  order
 to  protect  the  home  tea  chest  industry?

 (९)  Is  it  a  fact  that  imported  fore!
 tea  chests  are  in  ‘demand  more
 North  Indian  tea  planters  than  by
 South  Indian  ones?

 (f)  If  so,
 therefor?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  A  statement  is  laid
 on  the  Table  of  the  House.

 (b)  To  the-extent  that  there  may  be
 a  slight  fall  in  the  production  of  tea
 during  1953,  there  may  be  a  propor- tionate  reduction  in  the  demand  for
 tea  chests.

 (c)  No.
 (d)  Does  not  arise.
 (e)  and  (f).  Government  have  no

 information  that  preference  for  im-
 ported  tea  chests  is  greater  in  North
 India  than  in  the  South.

 what  are  the  reasons

 STATEMENT
 Tea  Chests

 Production  Import

 (Quantity  Quantity  Value
 in  million  (In  mil-  (In  Lakhe

 seta).  lion  seta)  ot  Re.)
 95]  3°37  1-898  1, 25,536
 952  4°35  VoL  92°25

 *Value  is  for  full  year  1951.
 **Quantity  is  being  recorded  only

 from  April  95l.  The  figure  given  is
 only  for  9  months  f#e.  April  96  to
 December  1951.

 Shri  Karmarkar:  Since  the  state-
 ment  is  brief,  Sir,  I  should  like  to
 tell  the  House  that  during  95l  our
 production  was  3-37  million  setg  and
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 in  1952,  4:35  million;  and  our  im-
 rts  were  for  the  9  months  of  952
 m  April  183,  million  and  1952,

 4°5l  million.
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 Shri  M.  D.  Joshi:  What  is  the  cause
 of  the  deficient  production?  Is  it  that
 the  requisite  material  is  short  or  is  it
 due  to  some  other  cause?

 Shri  Karmarkar:  The  tea-chest  pro-
 duction  is  gradually  increasing.  There
 is  no  deficiency.  We  are  trying  to
 reach  up  to  the  full  requirement.

 Shri  Altekar:  Which  are  the  coun-
 tries  from  which  tea-chests  a'e  im-
 ported  into  India?

 Shri  Karmarkar:  I  should  think
 largely  from  Finland.

 Dr.  Suresh  Chandra:  May  I  know,
 Sir,  what  is  the  total  cost  of  the  im-
 ported  tea-chests?

 Shri  Karmarkar:  The  value  during,
 as  I  said,  9  months  was  Rs,  1,25,36,000,
 and  in  952  it  was  Rs.  92:25  lakhs.

 Dr.  M.  M,  Das:  May  I  know,  Sir,  to
 what  extent  the  deterioration  of  tea
 exported  to  foreign  countries  is  due  to
 tea-chests  of  bad  quality  manufactured
 in  this  country?

 Shri  Karmarkar:  That  grievance  has
 now  on  hold.  Our  tea-chest  quality
 has  definitely  improved.

 Shrimati  Renu  Chakravartty;  May
 I  know,  Sir,  what  is  the  landed  cost
 of  imported  tea-chests  and  the  price
 at  the  tea  gardens  in  Assam?

 Shri  Karmarkar:  As  I  said,  the  tea-
 chest  imported  in  95l  was  1-83  mil-
 lion  sets  valued  at  25  lakhs.  I  think
 from  that  it  can  be  calculated.

 Shri  T,  K.  Chaudhuri:  May  I  know,
 Sir,  how  the  price  of  imported  tea-
 chests  compares  with  that  of  those
 manufactured  here?

 Shri  Karmarkar:  |  should  like  to
 have  notice.

 Shri  Velayudhan:  May  I  know,  Sir,
 whether  the  Minister  is  aware  that
 large  stocks  of  tea-chests  are  lying
 idle  in  some  of  the  plywood  factories
 because  of  no  demand  and  whether
 the  import  of  large  stocks  of  tea-
 ehests  is  responsible  for  this?

 Shri  Karmarkar:  We  are  not  aware
 of  any  tea-chests  lying  idle.  They  are
 there  usefully.  But  there  are  about
 2-9  million  sets,  we  understood,  with
 the  tea  gardens  and  with  the  manu-
 gacturers  it  was  about  1s  million  sets.
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 DEVELOPMENT  OF  COTTAGE  INDUSTRIES
 #1128,  Shrimati  Shakuntala:  (a)

 Will  the  Minister  of
 ee

 and:
 In  be  pleased  to  st:  whether
 Government  of  India  have  decided  to
 concentrate  on  the  development  of
 certain  cottage  industries?

 (b)  If  so,  what  are  the  industries.
 selected?

 (c)  What  steps  are  proposed  to  be
 taken  to  ensure  their  rapid  develop— ment?

 The  Minister  of  Commerce  (Shré.
 Karmarkar):  (a)  to  (c).  A  slatenient
 is  laid  on  the  Table  of  the  House.
 [See  Appendix  VIII,  annexure  No,  4.]

 Shri  Dhulekar:  Have  Government.
 prepared  any  informative  books  show—
 ing  the  cottage  industries  which  wilt
 be  concentrated  and  developed  in.
 particular  districts  or  areas.

 Shri  Karmarkar:  A  survey  has  been
 made  in  some  areas,  but  there  is  no-
 detailed  information  showing  district-
 wise  the  industries  to  be  developed. The  Board  which  is  established  for
 the  purpose  will  go  into  the  matter.

 Shri  Dhulekar:  How  many,  if  any, Finance  corporations  have  been.
 organised  as  envisaged  in  the  Five
 Year  Plan  and  what  will  be  the  num-.
 ber  of  such  Corporations  in  Uttar:
 Pradesh?

 Shri  Karmarkar:  I  should  like  to-
 understand  the  relevance  of  that  ques- tion  under  this  question  and  then  find
 out  the  material  for  the  reply,

 Mr.  Deputy-Speaker:  Is  there  any scheme  for  a  Cottage  Industrial  Fin- ance  Corporation?  They  want  a
 separate  Cottaye  Industrial  Finance
 Corporation.

 Shri  Karmarkar:  I  do  not  think  we

 Shri  Dhulekar;  There  is  a  mention in  the  Planning  Commission’s  Report.
 Mr.  Deputy-Speaker:  Is  such  a  thing

 contemplated?
 Shri  Karmarkar:  No,  Sir,  not

 immediately.
 Shri  6.  P.  Sinha:  How  many  types of  the  industries  which  Government

 propose  to  develop  are  power-driven?

 Shri  Karmarkar:  Which  of  these  in-
 dustries  are  power-driven?

 Mr.  Deputy-Speaker:  The  hon.

 aed
 has  got  us  good  an  ear  ag  I

 ve.
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 Shri  Karmarkar:  I  was  trying  to
 windersand.  Some  of  these  industries
 are  power-driven  also.  The  idea  is

 ~whether  they  are  small-scale  or  large-
 scale,  and  not  power-driven  or  non-
 power-driven.

 Shri  G,  P.  Simha:  In  view  of  the  fact
 ‘that  we  are  going  to  have  cheap  electric

 Mr.  Deputy-Speaker:  These  are  all
 Arguments  and  suggestions  and  not
 eliciting  of  information.  Mr..  Chacko.

 Shri  P.  T.  Chacko:  Do  Government
 intend  to  encourage  the  Neem  or
 ‘Acani’  industry  newly  started  in
 Madras?

 Shri  Karmarkar:  Neem  oil  industry?
 Mr.  Deputy-Speaker:  Canning  indus-

 try?
 Shri  P.  T.  Chacko:  The  ‘Nira’  indus-

 ‘try,  newly  started  in  Madras  City.
 (Interruptions).

 Mr,  Deputy-Speaker:  Order,  order,
 If  any  one  speaks  at  a  time,  we  can
 follow.

 Shri  Karmarkar:  I  am  afraid  that
 the  ‘Nira’  industry  concerns  the  Food
 Ministry  and  that  Ministry  ray  be
 addressed,

 INTERNATIONAL  EXHIBITION  ON  CHEAP
 -  Ho ae

 74127.  Shri  T.  S.  A.  Chettiar:  Will
 the  Minister  of  Works,  Housing  and
 Supp! Wy  be  pleased  to  state:

 (a)  when  it  is  proposed  to  hold  the
 international  exhibition  on  cheap
 houses,  for  which  nearly  nine  lakhs

 —
 provided  in  the  next  year’s  budget;

 -an
 (b)  where  it  is  proposed  to  be  held?

 The  Minister  of  Works,  Housing  ana
 Supply  (Sardar  Swaran  Singh):  (a)  In
 -January  1954,

 (b)  In  Delhi;  final  decision  nas  not
 yet  been  taken  about  the  exact  locatity
 but  the  site  where  the  Railway  Exhi-
 ition  is  now  being  held,  ig  likely  to
 -be  selected.

 Shri  T.  8.  A.  Chettiar:  May  I  know,
 ‘Sir,  whether  the  cheapness  of  the
 houses  will  in  a  large  measure  depend

 -on  the  cheapness  of  the  materials  avail-
 able,  and  what  is  the  purpose  of  this

 ‘exhibition  from  that  point  of  view?
 Sardar  Swaran  Singh:  That  is  cor-

 ‘rect,  Sir;  and  those  cheap  materials
 will  be  collected  together,  produced  in
 the  form  of  a  house  and  shown  to
 ‘people—that  this  is  the  cost...(Inter-
 ruptions).
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 Shri  U.  M.  ‘Trivedi:  On  a  point  of  in-
 formation,  Sir.  May  I  know  if:  omy
 hon.  members  can  stand  up  and  talk
 like  that?

 8  sit  एम०  एल"  द्विवेदी  :  क्‍या में  पूछ
 सकता  हूं  कि  इस  प्रदर्शनी  में  संसार  के  कितने

 देशों  का  प्रतिनिधित्व  होगा  ?

 Sardar  Swaran  Singh:  It  is  prema-
 ture,  yet,  Sir,  to  give  the  number  of
 the  countries  that  might  participate.

 Prof.  D.  C.  Sharma:  May  I  know,
 Sir,  if  such  cheap  houses  will  also  be
 exhibited  as  can  be  made  use  of  in
 small,  medium-sized  and  large  vil-

 lages?
 Sardar  Swaran  Singh:  Cheap  jouses,

 Sir,  cannot  be  very  large  in  size.  Cheap
 houses  of  different  sizes  will  be  put  up
 and  the  intention  is  that  they  are  put
 up  in  such  a  manner  and  at  such  a
 piace  that  they  might  be  utilised  for
 occupation  after  the  exhibition,  they
 are  not  intended  to  put  up  merely  as
 exhibits.

 Prof.  D.  C.  Sharma:  I  am  afraid,  Sir,
 the  hon.  Minister  has  not......

 Several  hon.  Members  rose—

 Mr.  Deputy-Speaker:  Mr.  Achuthan.
 I  won't  allow  so  many  questions  to  be
 asked  on  each  question.

 Oral  Answers

 Shri  Achuthan:  Am  I  to  put  a  supple-
 mentary  or  ask  the  next  question,  Sir?

 Mr.  Deputy-Speake??  Next  question.

 Import  oF  OocoNuT  OIL  AND  COPRA

 °2428.  Shri  Achu'
 us  a  &

 Will  the
 Minister  of  Comme  ad  Industry
 be  pleased  to  state  whether  import

 rmits  have  been  issued  or  quota
 Peed  for  importing  coconut  oil
 copra  into  India  for  the  first  6  man
 of  this  year;  if  so,  for  how  much
 of  what  value?

 (b)  From  which  countries  are  the
 above  things  generally  imported?

 (c)
 a  igen  a

 the
 presen  price  level  of  In  pro-
 ducts  before  the  decision  to  give
 import  permits  or  licenses  was  taken?

 (d)  What  is  the  estimated  quantity
 for  annual  requirements  in  India  and
 how  much  of  it  is  produced  in  India?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.  A  _  state-
 ment  showing  the  Value  of  licences  is-~
 sued  for  the  January-June,  953  licem-
 sing  period  upto  27th  March,  953  and



 the  import  quota  fixed  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 VIII,  annexure  No,  5.]

 (b)  The  main  sources  of  supply  are
 Ceylon  and  Singapore.

 (c)  Yes,  Sir.

 (a)  dy  Approximate
 Quirements:

 Copra—245,000  tons.
 Coconut  oil—50,000  tons.
 (i)  Annual  production:
 Copra—25,000  tons.
 Coconut  oil—07,000  tons.
 Shri  V.  P.  Nayar  rose—
 Mr.  Deputy-Speaker:  We  had  a  half-

 hour  discussion  over  this  matter  the
 other  day.  I  will  allow  two  or  three
 questions.

 annual  Re-

 Shri  Achuthan:  May  I  know,  Sir,
 whether  Government  has  taken  into
 consideration  the  fact  of  the  stock  posi-
 tion  by  the  end  of  952  when  this  new
 import  policy  was  adumbrated?

 Shri  Karmarkar:  Yes,  Sir.
 Shri  Damodara  Menon:  May  I  know

 whether  the  Government  Consult  the
 Central  Coconut  Committee  regarding
 this  import  policy?

 Mr.  Deputy-Speaker:  That  was  al-
 ready  discussed  in  the
 discussion.

 Shri  Karmarkar:  I  will  draw  the
 hon.  Member’s  attention  to  the  reply
 given  in  the  half-an-hour  discussion.

 Shri  N.  Sreekantan  Nair:  May  I  know
 whether  the  Government  intend  to  give

 referential  treatment  to  Indonesia  as
 given  to  Ceylon  and  other  countries

 in  this  matter?  *

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 Preferential  treatment  is  perhaps  in
 respect  of  puty,  and  naturally  Indo-
 mesia  does  not  come  within  the  scope
 of  preferential  duties.  But  it  is  possi-
 ble,  if  Indonesia  should  come  in,  that
 the  prices  may  work  out  more  favour-
 ably  than  fur  Ceylon  because  Ceylon
 imposes  an  exnoort  duty  while  Indo-
 nesia  may  or  may  not.

 Shri  V.  P.  Nayar:  Sir,  may  I  know
 whether  the  quantity  of  coconut  oil
 required  for  purposes  of  consumption
 here  are  estimated  on  the  basis  of  re-
 quirements  for  soap  manufacture,  es-
 pecially  for  the  export  of  soap?

 Shri  T.  T.  Krishnamachari:  The
 other  day  I  had  answered  that  roughly

 half-an-hour

 about  24  per  cent.  of  the  total  con-
 sumption  is  supposed  to  be  for  soap»
 manufacture.  Since  the  export  of
 soap  forms  microscopic  portion  0
 the  total  production  and  it  is  doubtful
 whether  coconut  oil  is  used  for  the
 manufacture  of  soap  for  export,  this
 question  cannot  be  answered.

 ENCOURAGEMENT  OF  SMALL  INDUSTRIES

 #1130.  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state  what  machinery
 is  being  proposed  for  the  enforcement
 of  Government:  decision  to  encourage’
 small  industries  through  State  pur-
 chase  as  recommended  by  the  Plan-
 ning  Commission?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Burago-
 bain):  A  post  of  Officer  on  Special
 duty  (Cottage  Industry)  in  the  Direc—
 torate  General  of  Supplies  and  Dispo-
 sals  has  been  created.  The  Officer  will
 work  as  a  Liaison  Officer  between  the
 Directors  of  Supply,  the  Ministry  of
 Commerce  and  _  Industry  (Cottage
 Industries  Directorate)  und  the  Plan-+
 ning  Commission,  He  will  also  be
 charged  with  the  responsibility  of
 determining.  in  consultation  with  the
 Inspection  Wing  of  the  Directorate
 General  of  Supplies  and  Disposals  and
 the  Cottage  Industries  Directorate,.
 what  new  items  of  supply  can  be  pur-
 chased  from  cottage  industries,  The-
 post  will  be  filled  shortly.

 Shri  K.  C.  Sodhia:  Are  the  State
 Governments  also  being  instructed  im
 the  matter  to  make  purchases  through
 this  officer?

 ‘Shri  Buragohain:  The  State  Govern-
 ments  make  their  own  purchases.  It
 is  nut  necessary  for  them  to  come  to
 the  Central  Purchase  Organisation  and.
 they  have  certainly  got  the  Planning
 Commission’s  report  before  them:  an@

 einai
 can  take  whatever  steps  they

 want.

 PRESS  TNFORMATION  BUREAU

 #1132,  Shri  K.  Subrahmanyam:  (a)
 Will  the  Minister  of  Information  an@
 Broadcasting  be  pleased  to  state  what
 the  procedure  of  appointment  of  in-
 formation  officers  in  the  Press  Infor-
 mation  Bureau  is?

 (b)  How  many  information  officers.
 are  there  in  the  Bureau?

 (c)  What  is  being  done  to  achieve:
 economy  in  the  organisation?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  The
 appointment  is  made  through  the
 Union  Public  Service  Commission.
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 (b)  There  are  6  posts  of  which  one
 is  vacant  at  present.

 (c)  The  need  for  economy.  consist-
 ently  with  eificiency,  is  constantly  kept
 in  view  and  the  requirements  of  the
 organisation  are  reviewed  from  ‘ime  to
 time  and  economies  effected  wherever
 possible,

 Shri  K.  Subrahmanyam:  May  I  know,
 Sir,  how  many  officers  were  there  in
 95]  and  1952?

 Dr.  Keskar:  I  will  not  be  able  to
 say  off-hand  how  many  were  function-
 ing  in  1951-52;  but  the  number  of  sub-
 stantive  posts  has  been  the  same,

 Shri  Nanadas:  May  |  know  how
 many  of  them  are  Scheduled  Castes?

 Dr.  Keskar:  I  will  require  notice,
 Shri  Nanadas:  May  I  know  whether

 the  Government  propose  to  appoint  a
 Scheduled  Caste  man  to  the  present
 vacancy?

 Mr.  Deputy-Speaker:  It  is  too  much
 to  ask.

 Shri  K,  Subrahmanyam:  Has  there

 been
 any  case  of  direct  recruitment,

 Dr.  Keskar:  Sir,  as  I  said,  the  re-
 cruitment  is  done  through  the  \Jnion
 Public  Service  Commission.  There  has
 been  one  appointment;  I  would  not  call
 it  direct  recruitment—recruitment  done
 with  the  consent  of  the  Public  Service
 Commission  but  probably  not  going
 through  a!]  the  procedure  that  is  ordi-
 narily  gone  through

 Shri  Nambiar:  May  I  know  whether
 the  Government  have  decided  not  to
 give  the  chance  to  a  Scheduled  Caste

 oie  fd
 because  that  point  is  not

 clear?

 Mr,  Deputy-Speaker:'  There  is  a
 Scheduled  Caste  in  every  case,  even

 eee
 notice.  This  is  rather  diffi-

 cult,

 Shri  K.  G.  Deshmukh:  May  I  know
 what  is  the  expense  that  Governinent
 haye  to  incur  on  this  bureau?

 Mr.  Deputy-Sneaker:  Jt  is  given  in
 the  Budget  estimates.  Whatever  is

 ae
 elsewhere  ought  not  to  be

 as
 Dr.  Suresh  Chandra:  May  I  know

 the  number  of  Information  Officers
 who  are  engaged  in  Hindi  work  in  this
 office?

 Dr.  Keskar:  There  is  only  one  Infor-
 mation  Officer  for  Hindi  at  present.
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 श्री  एम०  एल०  द्विवेदी  :  यह  में  जानना

 चाहता  हूं  कि इस  विभाग  के  भन्तगंत  जो  विदेशों

 में  नियुक्तियां  होती  हैं  बे  ऐक्सटर्लनल  विभाग

 से  होती  हैं  या  सूचना  विभाग  से  होती  हैं  ?

 डा०  केसकर  :  इस  विभाग  से  विदेश

 के  लिये  कोई  नियुक्ति  नहीं  होती  है  ।  बह  विभाग:

 बिल्कुल  अलग  है  शौर  वह  ऐक्स टनल  मिनिस्ट्री

 में  है  ।

 Mr.  Deputy-Speaker:  I  will  now  calB.
 those  hon.  Members  who  were  absent.
 Q.  No.  i7.

 INDIANS  IN  SURINAM

 *2l7,  Shri  M.  R.  Krishna:  Will  the-
 Prime  Minister  be  pleased  to  state-
 whether  the  Government  of  India  have:
 information  as  to  whether  the  Indians.
 in  Surinam  get  all  facilities  from  the
 Dutch  authorities  to  freely  visit  Indi
 and  go  back?

 The  Deputy  Minister  of  External.
 Affairs  (Shri  Anil  K.  Chanda):  The
 Government_of  India  are  not  aware  of
 Indians  settled  in  Surinam  suffering:
 from  any  disability  in  connection  with
 their  visits  to  India  and  return  back
 to  that  country.

 Shri  M.  हि,  Krishna:  May  I  know  the
 number  of  Indians  in  Surinam  and
 what  is  the  number  that  hag  visited
 India  during  95l  to  ‘19537

 Shri  Anil  K.  Chanda:  So  far  as  we
 know,  the’  population  of  Dutch  West
 Indies  is  about  1,65.000  of  whom  about:
 one-third  are  of  Indian  origin  and  I
 am  not  aware  of  the  number  who-
 visited  India  during  the  last  year.

 INDIAN  TECHNICIANS  UNDER  IND  USTRIAL..
 TRAINING

 ©1119,  Shri  H,  N.  Mukerjee:  Will  the
 Minister  of  Commerce  and  Industry,
 be  pleased  to  state:

 (a)  the  number  of  Indian  techni-.
 elans  receiving  industrial  training  in
 the  U.K.  and  the  U.S.A.;

 (b)  whether  such  trainees  have  re-
 gular  access  to  plants  and  factories;

 and
 (c)  whether  any  Indian  technicians

 are  being  trained  in  the  U.K.  and  the.
 U.S.A,  in  penicillin  plants?

 The  Minister  of  Commerce’  and'
 Industry  (Shri  T.  T.  Krishnamachari)=
 (a)  The  information  required  is  not.
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 -Yeadily  available.  Information  in  re-
 gard  to  persons  sent  abroad  who  876

 Sponsored  by  the  Government  of  India
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  House.

 (b)  The  Government  have  received
 -no  complaints  in  this  regard.

 (c)  Two  officers  of  the  Indian  Penici-
 llin  Factory  have  gone  abroad  _  for

 “training  under  the  World  Health  Or-
 ..ganisation  Fellowship.  They  may  also

 go  to  the  U.K.  and  U.S

 Information  regarding  private  candi-
 ‘dates  is  not  available.

 Sir,  I  would  like  to  add  that  the
 Commerce  and  Industry  Ministry  is
 not  primarily  responsible  for  sending
 people  abroad  and  therefore  we  have
 to  get  the  information  from  _  the

 various  Ministrics.  At  the  present
 moment  the  information  we  have  got
 is  neither  precise  nor  even  complete.

 ‘That  is  why  I  nave  to  plead  for  time.

 Shri  H.  N.  Mukerjee:  Haz  the  atten-
 tion  of  the  Government  been  drawn  to
 certain  reports  which  have  appeared  in

 ‘the  Press  that  Indian  trainees  in  the
 United  Kingdom  and  the  U.S.A.  do  not
 usually  have  regular  access  to  plants

 ‘and  factories?

 Shri  T,  T.  Krishnamachari;  Sir,  as  I
 :  said,  the  primary  responsibility  is  not
 ‘of  the  Commerce  and  Industry  Minis-
 “try.  In  any  event,  my  attention  has
 ‘mot  been  drawn  fo  this  fact,  Sir.

 Pracinc  Cotton  on  O.G.L.

 #1129,  Shei  K.  P.  Sinha:  (a)  Will
 ‘the  Minister  of  Commerce  and  Indus-
 téry  be  pleased  to  state  whether  it  is

 a  fact  that  the  Import  Advisory
 -Council  has  recommended  for  placing
 “cotton  on  the  Open  General  L  ane

 (b)  Has  the  recommendation  been
 +  aceepted  by  Government?

 (९)  Since  when  did  it  come  into
 operation?

 The  Minister  of  Commerce  and
 f

 है  हक  रह
 (Shri  T.  T.  Krishnamachari):

 )  oO.
 (b)  and  (c).  Does  not  arise.

 Shri  K.  6.  Deshmukh:  May  I  know,
 ‘Sir,  the  total  quantity  of  the  import

 of  cotton  for  the  current  year  and  the
 counfries  from  which  this  cotton  is  im-
 ported?

 Mr.  Deputy-Speaker:  The  hun.  Mem-
 ‘ber  may  write  to  the  Minister  and  get
 -the  information.
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 Fresh  TRADE  TALK  WITH  PARISTAN

 *1131,  Shri  है,  ग्  Sinha:  Will  the
 Minister  af  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  entered  into  a
 fresh  trade  talk  with  the  Government
 of  Pakistan;  and

 (b)  the  important  points  over  which
 the  two  Governments  agreed?

 The  Minister  of  @ommerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  Yes,  Sir.

 (b)  Attention  is  invited  to  the  Joint
 Press  Communiques  released  by  the
 Leaders  of  the  Indian  and  the  Pakistan
 Trade  Delegations  on  the  9th  and  20th
 March  1953,  copies  of  which  are  laid
 on  the  Table  of  the  House.  [See  Ap
 pendix  VIII,  annexure  No.  6.]

 WRITTEN  ANSWERS  TO  QUESTIONS

 DEVELOPMENT  PLANS  FOR  BACKWARD  AREAS

 824,  Shri  Bheekha  Bhai:  (a)  Will
 the  Minister  of  Planning  be  pleased
 to  state  whether  Government  have
 ever  considered  the  backward  areas  in
 different  States  of  India  for  develop-
 ment  plans?

 (b)  If  so,  what  are  those  plans?
 (c)  Is  the  selection  of  areas  for

 different  types  of  development  made
 by  the  State  Government  or  the
 Central  Government?

 (d)  What  is  the  criterion  for  selec-
 tion  of  areas  for  development  plans?

 (e)  What  is  the  basis  on  which

 gE  7  ol
 for  development  plans  are

 C

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  It  is
 understood  that  the  Member  is  refer-
 ring  to  scheduled  and  tribal  areas.
 The  reply  is  in  affirmative.

 (b)  Development  programmes  costing
 about  Rs.  l!  crores  in  five  years  have
 been  included  in  different  State  Plans.
 Provision  has  also  been  made  for  Cen-
 tral  grants-in-aid  under  Article  275(I)
 for  financing  additional  development
 programmes  costing  Rs.  2  crores  dur-
 ing  the  period  of  the  Plan.  These  addi-
 tional  programmes  are  formulated  from
 year  to  year  by  the  State  Governments
 and  are  approved  and  sanctioned  by
 the  Central  Government.  They  have
 not  yet  been  integrated  with  the  State
 Plans.  Further,  a  sum  of  Rs.  3  crores
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 has  been  earmarked  for  the  develop-
 ment  of  the  Norfh  Eastern  Frontier
 Agency,

 (c)  By  each  State  Government  as
 part  of  the  State  Plan.

 (d)  The
 !  a

 Ipal  criteria  for  selec-
 ting  areas  for  development  in  each
 State  are  pressure  of  population,  com-
 munications,  irrigation  and  the  level  of
 development  of  social  and  administra-
 tive  services,

 (e)  Priorities  in  development  plans
 for  different  areas  are  determined  first
 on  the  basis  of  commitments  on  exist-
 ing  projects  in  relation  to  the  available
 resources  and,  secondly,  with  reference
 to  the  urgent  requirements  of  different
 areas.

 CHILDREN  BENEFITED  BY  EDUCATIONAL
 BROADCASTS

 825.  Shri  M.  है,  Krishna:  Will  the
 Minister  of  Information  and  Broad-

 g  be  pleased  to  state  how  many
 children  are  benefited  by  the  inclu-
 sion  of  educational  broadcasts  from
 A.LR.  Stations?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Informa-
 tion  is  available  only  in  respect  of
 054  schools  out  of  a’  total  number  of
 690  listening  schools.  The  number

 of  children  benefited  by  school  broad-
 casts  in  these  054  schools  is  4,30,000.

 EXPANSION  OF  SOAP  FACTORIES

 826.  Shri  Jasani:  (a)  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  any  one
 of  the  big  soap  factory  owners  applied
 to  the  Government  of  India  for  the
 expansion  of  their  production?

 (b)  If  so,  what  are  the  names  of
 those  factory-owners  and  what  was
 the  demand  made  in  their  applications?

 (c)  What  were  the  orders  passed
 by  Government  on  these  applications?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  Yes,  Sir.

 (b)  M/S.  Lever  Brothers  (India)  Ltd.
 Bombay,  have  asked  Government’s  per-
 mission  for  adding  to  their  existing
 units  a  continuous  process  soap  plant.

 (९)  No  final  decision  hag  been  taken
 in  the  matter  so  far.

 29  PSD.
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 ContTRACTS  SANCTIONED  BY  C.P.W.D.

 Sardar  Hukam  Singh: 827.
 {  Shr  Bahadur  Singh:

 (a)  Will  the  Minister  of  Works,
 Housing  and  Supply  be  pleased  to
 state  what  was  the  number  and  value
 of  contracts  (above  one  lakh  each)
 sanctioned  by  the  C.P.W.D.  during
 1947-1952?

 (b)  What  was  the  value  of  contracts
 completed  out  of  the  sum  referred  to
 in  part  (a)  above?

 (c)  What  is  the  value,  out  of  the
 sum  referred  to  in  part  (b)  above,
 of  payments  made?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  ‘Swaran  Singh):  (a)
 (i)  No.  673.

 (ii)  Value--Rs.  21,45,99,000,

 (०)  Rs.  16,67,28,000.

 (c)  Rs.  16,06,47,000.
 CoTTAGE  INDUSTRIBS  IN  ORISSA

 828.  Shri  Lakshmidhar  Jena:  (a)
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the
 amount  of  financial  aid  given,  in  the
 current  financial  year,  for  the  develop-
 ment  of  cottage  industries  in  the  State
 of  Orissa?

 (b)  If  the  answer  to  part  (a)  above
 be  in  the  affirmative,  how  such  aid  is
 distributed  and  what  industries  are
 the  main  recipients  of  such  sid?

 (c)  What  are  the  steps  taken  by
 Government  to  prevent  misuse  of
 funds  so  distributed?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  Rs.  45,000.

 (b)  The  grants  have  been  sanctioned
 to  two  non-official  organisations  in
 Orissa.  Brief  details  regarding  the
 names  of  the  organisations,  the  pur-
 poses  for  which  the  grants  were  sanc-
 tioned  and  the  amount  sanctioned  in
 each  case  are  given  below:—

 8,No.  Name  of  Purpose  for  Amount
 the  Organi-  which  grant  sanctioned
 sation  was  sanction-

 ed
 ]  2  3  4

 Re.
 (i)  Orissa  Poor  Development  of  15,000,

 Industry  Cottuge,  craft  schools.
 Cuttack.

 (ii)  Do  Conversion  of
 the  Cottage
 into  a  Oottage
 Industries  Ins-
 ticute.

 10,000
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 ]  2  3  4

 Rs.
 (iii)  The  Utkal  Purohage  of  a  20,000

 Co-operative  motor  vehicle
 Cottage  In.  for  marketing
 dustries  Ltd.,  of  cott..ge  in-
 Cuttack.  dustries  pro-

 ducts.

 45,000

 The  grants  have  been  sanctioned  to
 the  Government  of  Orissa  for  being
 placed  at  the  disposal  of  the  organisa-
 tions  concerned.

 (c)  While  sanctioning  grants  to  non-
 official  organisations  for  the  execution
 of  specific  schemes  for  the  develop-
 ment  of  cottage  and  small-scale  indus-
 tries  the  following  conditions  are  usu-
 ally  stipulated  to  ensure  necessary
 check  on  the  proper  utilisation  of  the
 grants:—

 (i)  Submission  of  quarterly  reports
 through  the  State  Government  concern-
 ed  on  the  progress  of  the  schemes  for
 which  grants  are  sanctioned,  for  so
 long  as  the  grants  are  not  fully  utilised;

 (ii)  The  schemes  should,  whenever
 required,  be  open  to  inspection  by  the
 officers  of  the  Government  of  India
 and  of  the  State  Governments  and  that
 facilities  for  this  purpose  shoulu  be
 provided;  and

 (iii)  Submission  of  audited  state-
 ments  of  accounts  in  respect  of  the
 utilisation  of  the  grants  after  the
 grants  have  been  fully  utilised  together
 with  certificates  from  the  Auditors  of
 the  organisations  that  the  grants  have
 been  utilised  for  the  purposes  for
 which  they  have  been  sanctioned.

 SUBSCRIPTIONS  TO  NEWSPAPERS  BY  INDIAN
 EMBASSIES

 829.  Shri  N.  P.  Sinha:  Will  the  Prime
 Minister  be  pleased  to  state  whether
 the  Indian  embassies  abroad  are  re-
 quired  to  subscribe  to  all  main
 English  and  Hindi  dailles  of  the  States
 in  India?

 The
 oo

 Minister  of  External
 Affairs  (Shri  Anil  K,  Chanda):  There
 is  no  obligation  on  our’  missions  to
 subscribe  to  all]  the  leading  English  and
 Hindi  dailies  of  India.  Each  mission
 subscribe  to  only  such  news-papers  83
 are  considered  useful  by  it.

 RETRENCHMENT  OF  UNQUALIFIED  SECTION
 Orricers  oF  C.P.W.D.

 830.  Shri  M.  8.  Guru
 a!  ge  haber Will  the  Minister  of  Wo  Housing

 and  Supply  be  pleased  to  state
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 (a)  whether  it  is  a  fact  that  depart-
 mental  tests  were  held  for  the  un-
 qualified  section  officers  and  S.D.Os.  in
 the  C.  P.W.D.;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  (i)  how  many
 such  officers  passed  these  tests,  (il)
 who  conducted  these  tests  and  (iii)
 what  was  the  syllabus  for  the  tests?

 The  Minister  of  Works,  Housing  and

 a  ar
 (Sardar  Swaran  Singh)  (a)

 es,  Sir.

 (b)  (i)  95

 (ii)  Officers  of  the  Central  Publ
 Works  Department  and  Central  Water

 ener
 Irrigation  and  Navigation  Com-

 mission

 (iii)  The  syllabus  for  the  tests  was.
 as  follows:—

 Civil  Side—

 (i)  Estimating.
 (ii)  Surveying  &  Levelling.
 (iii)  Building  Materials.
 (iv)  Building  construction.
 (v)  R.  C.  C.  Designs.
 (vi)  Roads  and  Bridges.
 (vii)  Sanitary  installations,

 Supply  and  Drainage.
 (viii)  Rates  and  specifications.
 Electrical  Side—

 (i)  A.C,  and  D.C.  Current  generation.
 (ii)  Electric  Motors.
 (iii)  Internal  electric  installations.
 (iv)  Overhead  distribution.
 (v)  Earthing.
 (vi)  Lightning  Arresters  and  Conduc-

 tors.
 (vii)  Electrical  instruments.

 Water

 (viii)  Transformers,  H.T.  &  I.T.
 Transmission

 (ix)  Diesel  &  Petrol  Engines  &
 pumps  of  various  types.

 (x)  Estimating.
 (xl)  Rates  and  specifications.

 APPOINTMENTS  AND  PROMOTIONS  IN
 C.P.W.D

 831  Shri  M.  8  uraupadaswamy:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state

 (a)  whether  Central  P.W.D.  authori-
 ties  made  appointments,  promotions
 and  refixed  pays  of  seyeral  individuals
 on  produc  davits  in  absence
 of  original  documents;  ५
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 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  whether  some

 or  all  of  these  affidavits  were  veri-
 fied;  and

 (c)  if  the  answer  to  part  (b)  above
 be  in  the  affirmative,  whether  any  of
 them  were  found  incorrect?

 The  Minister  of  Works,  Housiug  and
 Supply  (Sardar  Swaran  Singh):  (a)
 Presumably,  the  hon.  Member  is  re-
 ferring  to  the  cases  of  ‘displaced’  offi-
 cers.  Such  officers,  on  their  migration
 to  India,  were  appointed  to  suitable
 posts  on  their  own  statement  of  parti-
 culars  of  their  pay  and  status  in  Paki-
 stan  as  these  particulars  and  _  their
 Service  Books  were  not  readily  avail-
 able  from  official  sources,  and  such
 statements  were  used  for  purposes  of
 fixation  of  their  pay  and  seniority.

 (b)  The  statements  filed  by  the  dis-
 placed  officers  regarding  their  previous
 pay  and  status,  have,  as  a  rule,  ‘been
 checked  as  far  as  possible  with  refer-
 ence  to  the  pay  scales  etc.  which  were
 in  force  prior  to  partition  in  areas  now
 in  Pakistan  and  with  such  other  infor-
 mation  as  was  readily  available;

 (c)  In  certain  cases  the  statements
 were  found  to  be  incorrect.

 Cost  oF  crs  INDIA  News”

 832.  Shri  C.  R.  Chowdary:  Will  the
 Prime  Minister  be  pleased  to  state  the
 annual  cost  of  the  weekly  paper  India
 News  issued  by  the  India  House  in
 London?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda);  The
 total  expenditure  on  India  News  for
 the  year  i95-52  was  Rs.  93,547  of
 which  Rs,  55,347  was  recovered
 through  advertisements.  The  final
 figures  for  the  year  ‘1952-53  are  not  yet
 available,  but  the  total  expenditure  is
 expected  to  be  about  Rs.  94.700  less
 the  revenue  from  advertisements.

 LANDS  IRRIGATED  BY  BHAKRA-NANGAL  PRO-
 JECT

 833,  Prof.  D.  C.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be

 eased  to  state  how  many  acres  of
 nd  in  the  States  of  Pun

 gah.
 P.EP.S.U.

 and  Rajasthan  are  likely  to  be  irri-

 Fale
 under  the  Bhakra-Nangal

 oject?  .
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  A  statement
 giving  the  required  information  is
 placed  on  the  Table  of  the  House.  [See
 Appendix  VIII,  annexure  No.  7.)
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 Rapio  LICENCE-HOLDERS  IN  PUNJAB

 834.  Prof.  D.  C.  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  total  amount  realised  as
 licence  fee  from  Radio  licence-holders
 in  the  State  of  Punjab  during  the
 years  1951-52  and  1952-53;

 (b)  the  total  expenditure  incurred
 by  Government  to  maintain  Jullundur
 and  Amritsar  stations  of  the  AH  india
 Radio  during  this  period;  and

 (c)  the  number  of  new  artists
 engaged  by  the  Jullundur  station
 during  this  period?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  The
 total  amount  realised  was  Rs.  8,83,783.
 in  95i-52  and  Rs.  8,78,7i6  during  the
 period  lst  April,  952  to  3lst  January,
 1953.  The  latter  figure  is  approximate
 as  figures  for  January  have  not  been
 finally  audited  so  far.

 Besides,  Rs.  67,353  and  Rs.  14,783
 were  realised  as  surcharge  in  95l-52
 and  during  the  period  lst  April,  952
 to  3lst  January,  4953  respectively.

 (b)  The  total  expenditure  amounted
 to  Rs.  4,83,844  during  1951-52  and

 Rs.  4,25,960  during  the  period  Ist  April
 952  to  28th  February  1953.

 (c)  The  number  of  new  artists  en-
 gaged  by  the  Jullundur-Amritsar  Sta-
 tion  was  233  during  95l-52  and  i70

 peng
 the  period  list  April  952  to

 28th  February  1953.

 भारतीय  बिदेशी  सेवा

 +८३५,  सेठ  गोविन्द  दास :  कया  प्रधान
 मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि  विदेश
 सेवा  में  कितने  व्यक्ति  :

 (१)  सर्वथा  विदेशी  हैं;  शौर

 (२)  कितने  भारतीय  हैं  ?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 There  are  no  persons  of  foreign  na-
 gene

 in  the  Indian  Foreign  Ser-
 vice.

 (b)  The  number  of  officers  in  the
 Indian  Foreign  Service  cadre  js  138.
 They  are  all  Indians.  in  addition,
 there  are  45  officers  in  the  cadre  of  the
 Indian  Information  Service,  These
 also  are  all  Indians.
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 INDUSTRIAL  AND  POWER  PROJECTS  IN
 PUNJAB

 837.  Prof,  D.  0.  Sharma:  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  whether  any
 amount  has  been  contributed  by  the
 Central  Government  to  Punjab  Govy-
 ernment  within  the  last  tive  years  by
 way  of  joan,  grant  or  otherwise  for
 the  development  of  industrial  and
 Power  projects?

 (b)  If  so,  what  are  those  projects
 and  what  was’  the  amount  contri-
 buted?

 (c)  How  much  progress  has  been
 made  by  those  projects?

 The  Minister  of  Commerce  and
 Industry  (Shri  T,  T,  Krishnamachari):
 {a)  to  (c).  The  information  is  not
 readily  available.  Efforts  however
 are  being  made  to  collect  the  informa-
 tion  which  will  be  placed  on  the  Table
 of  the  House  in  due  course.

 Powgr  ALCOHOL

 838.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  annual  output  of.  power
 alcohol  from  molasses  other  than  that
 from  agricultural  waste;  and

 (b)  the  steps,  if  any,  taken  for
 increase  in  the  output?

 The  Minister  of  Commerce’  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  The  Production  of  power  alcohol
 from  molasses  during  the  last  ‘hree
 years  was:
 Year  Production

 (Million  gallons)

 i950  45
 1951  58
 952  77

 (b)  (i)  Measures  are  being  taken  to
 overcome  difficulties  in  the  supply  and
 movement  of  raw  materials.

 (ii)  Distilleries  producing  power
 alcohol  are  given  preference  over
 others  in  the  matter  of  supplies  of
 molasses.

 (iii)  The  Indian  Power  Alcohol  Act,
 1948,  is  being  enforced  in  as  many
 areas  as  possible  consistent  with  the
 availability  of  mixing  depot  facilities
 so  as  to  increase  offtake  of  r
 alcohol  and  ensure  its  50  Peary 88
 motor  fuel.

 EXHIBITION  IN  LONDON
 839.  Shrimati  Shakuntala:  (a)  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  what  principal
 categor  os  of  Indian  products  are
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 going  to  be  displayed  in  the  Exhibi-
 tion  in  Logdon  during  the  period  of
 the  Boomer  ion  of  Queen  Elizabeth  II?

 (b)  What  is  the  estimated  expendi-
 ture  to  be  incurred  in  arranging  this
 Exhibition?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  A  Skeleton  Scheme
 indicating  the  principal  categories  of
 goods  to  be  exhibited  in  this  Exhibition
 is  laid  on  the  Table  of  the  House.
 {See  Appendix  VIII,  annexure  No.  8.]

 (b)  Rs.  1,42,000  (Rupees  one  lakh
 forty-two  thousand)

 EMPLOYEES  IN  THE  OFFICE  OF  Deputy  Con-
 TROLLER  OF  STATIO  NERY,  CALCUTTA

 840.  Shrimati  Renu  Chakravartty:
 (a)  Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state  the
 number  of  the  non-Gazetted  employees
 in  the  office  of  the  Deputy  Controller
 of  Stationery,  Calcutta,  under  the
 Controller  of  Printing  and  Stationery?

 (b)  How  many  of  these  are  perma-
 nent,  quasi-perranent  and  temporary?

 (c)  How  many  employees  were  re-
 trenched  from  this  office  between.
 June,  952  ang  Janary,  953  and  how
 many  were  recruited  during  this
 period?

 (d)  Is  it  e  fact  that  recently,  em-
 ployees  in  this  office  have  been
 ordered  to  work  overtime?

 The  Minister  of  Works,  Housing  and

 ad
 (Sardar  Swaran  Singh):  (a)

 (0)  Permanent  225,  Quasi-Perman-
 ent  506,  Temporary  122.

 (c)  Retrenched  ll,  Recruited  63.

 (ad)  Yes,  on  a  few  occasions  to  clear
 off  arrears.

 RBE-ORGANISATION  OF  STATIONERY  AND
 PRINTING  DEPARTMENT

 84l.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  names  and  terms  of  refer-
 ence  of  the  committees  or  bodies
 appointed  by  Government  to  enquire
 into  the  question  of  re-organisation and  rationalisation  in  the  Stationery and  Printing  Department;

 (b)  the  procedure  of  enquiry  made
 by  these  and  the  form  in  which  em-
 ployees  and  their  union  were  associated
 with  these  enquiries;
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 (c)  the  main  points  of  the  reports
 and  the  main  recommendations  made
 by  them;  and

 (d)  whethér  Government  intend  to
 invite  the  opinion  of  the  employees
 and  their  union  regarding  these
 recommendations  before  proceeding
 any  further  in  this  matter?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)

 and  (c).  Two  Statements  in  respect
 of  the  Expert  Committee  on  Printing
 set  up  in  March,  949  and  the  Depart-
 mental  Committee  for  Stationery  and
 Printing  Department  set  up  in  August,
 95l  are  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  S-28/53.]

 (b)  Both  these  Committees  collected
 the  information,  statistics  and  data  re-
 quired  by  them  from.  the  Presses  and
 the  Central  Stationery  Office,  It  was
 not  necessary  to  assbciate  the  em-
 ployees  or  the  unions  with  the  delibera-
 tions  of  the  Committees,

 (d)  Decisions  on  a  majority  of  the
 recommendations  have  already  ieen
 reached  and  are  being  implemented.

 COMMUNITY  PROJECTS  IN  TRIPURA

 842.  Shri  Biren  Dutt:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  how  much  money  was  nudgeted
 for  Community  Projects  in  Tripura  in
 the  year  1952-53;

 (b)  how  much  of  that  money  has
 been  spent  and  under  what  heads;

 (c)  whether  Government  had  held
 any  press  conference  in  connection
 with  the  Development  Plans  or  Com-
 munity  Projects;

 (d)  whether  Government  have  pub-
 lished  any  of  these  plans  in  any  baa
 newspaper;  and

 (e)  if  80,  what  the  names  of  those
 newspapers  ure?

 The  Deputy  Minister  of  Irrigation
 oad

 Power  (Shri  Hathi):  (a)  Rs.  2:62
 akhs.

 (b)  Rs.  29,180  up  ६०  end  of  Decem-
 ber,  1952.

 (i)  State  and  Project
 Headquarters  Rs.  i5.8i0/-

 (ii)  Health  and  Rural
 Rs.  220/- हि  Sanitation

 29  PSD.

 l  APRIL  953
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 (iii)  Communisatiorilg  Rs,  ‘15,120/-

 Tota  Rs.  29,180/-
 (c)  and  (d).  No.

 (e)  Does  not  arise.
 ry

 NATIONAL  BUILDING  ORGANISATION

 843.  Shri  T.  8,  A.  Chettiar:.  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state  when  it  is
 proposed  to  set  up  the  National  Build-
 ing  Organisation  for  which  provision
 is  made  in  the  next  year’s  budget?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  As
 stated  in  my  reply  to  Question  No.  229
 on  the  20th  February,  1953,  the  Nation-
 al  Building  Organisation  is  likely  to  be
 established  during  this  financial  year.
 Details  relating  to  its  organisation  ar.d
 structure  are  being  finalised.

 MANGENAPUDI  SALT  CENTRE

 844.  Shri  Buchhikotaiah:  Will  the

 irae
 of  Production  be  pleased  to

 state:

 (a)  when  the  Mangenapudi  Salt
 Centre  in  Madras  State  was  founded;

 (b)  for  how  many  years  this  Centre
 was  under  the  direct  contro]  of  the
 Central  Government;

 (९)  when  it  was  handed  over  ‘to  the
 Andhra  Scientific  Company  on  con-
 tract  basis;

 (a)  whether
 present,  is
 and

 the  production.  at
 increasing  or  ‘decreasing;

 (९)  -how  many  acres  are  now  under salt  production  and  how  many  under
 crops?  ,

 The  Minister  of  Production  (Shri K.  C.  Reddy):  (a)  The  Mangenapudi
 aime

 Factory  was  founded  in  the  year

 ‘(b)  The  factory  came  under  the direct  control  of  the  Central  Govern- ment  in  926  and  still  continues  to  be 80.

 (c)  The  factory  was  never  handed over  to  the  Andhra  Scientific  Company on  any  basis.  About  60  acres  of  jand in  this  factory  have,  however,  been leased  to  Messrs.  National  Chemicals
 Ltd,  for  a  period  of  0  years  which  will
 expire  qn  the  28th  Fe’  fees  1954,

 (d)  The  production  has  been  on  ‘he
 increase  during  the  last  few  years.

 (e)  280  acres  are  under  salt  produc- m  and  none  under  any  other  crop.
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 DISPOSALS  ORGANISATION
 845,  Shri  K.  Subrahmanyam:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  any  progress  has  been
 ‘made  towards  the  winding  up  of  the
 Disposals  Organisation;

 (b}  what  is  the  total  amount  (‘ov-
 ernment  have  earned  by  disposa)  of
 stocks  up-to-date;  end

 (c)  what  has  been  the  expenditure
 on  the  Organisation  up-to-date?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Burago-
 hain):  (a)  “Disposal”  is  a  continuing
 function.  Various  Departments  declare
 from  time  to  time  stocks  as  surplus  or
 otherwise  not  required.  So  long  as
 such  goods  have  to  be  disposed.  of,  the
 Disposals  Organisation  has  to  exist  and
 it  is  now  a  part  of  the  Directorate
 General  of  Supplies  and  Disposals.  The
 specially  large  and  separate  Disposals
 Organisation  created  for  the  disposal
 of  War  surpluses  has  been  contracted
 to  meet  actual  present  requirements
 and  it  ceased  to  exist  formally  as  a
 separate  organisation  with  a  Director-
 General  at  its  head  from  tke  lst  March,
 95l,  though  for  some  months  before
 that,  the  post  of  Director-General  had
 been  combined  with  that  of  the  Direc-
 tor  General  of  Industries  and  Supplies.

 (b)  It  is  difficult  to  calcu’ate  what
 exactly  Government  have  “earned”  by
 these  disposals.

 (c)  The  expenditure  has  been  as
 follows:—

 Year  Expenditure  (Rs.)
 ]  2

 (for  February  and
 March  only)

 94344  73,402
 1944-45  «..  4.02,427
 1945-46  10,17,689
 1946-47  63;30,335
 1947-48  62,26,074
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 1948-49  1,00,08,743
 1949-50  2,17,42,244
 1950-51  1,22,73,093  '

 1951-52  56,05,711

 1952-68,
 "  51,11,500,

 सामुदायिक  परियोजनाएं

 ८४६.  श्री  ito  मिस्सी  :  क्‍या  योजना

 ™%  मंत्री  यह  बतलाने  की  छुपा  करेंगे  :

 (क)  विभिन्न  राज्यों  में  सामुदायिक
 *

 योजनाओं  को  लागू  करने  में  कौन-कौन  सी

 कठिनाइयों  का  सामना  करता  पड़  रहा  है;
 कौर

 (खत)  सामुदायिक  योजनाकारों  के  कार्य-

 करण  के  लिये  कार्यकर्ततापों  को  प्रशिक्षित

 करने  के  लिये  देश  भर  में  कुल  कितने  प्रशिक्षण

 केन्द्र  सोते  गये  हे  तथा  कितने  कार्यकर्ता

 वहां  प्रशिक्षण  पा  रहे  हैं  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (8)  Some  ini-
 tial  difficulties  in  regard  to  recruitment
 of  technical  personnel,  and  administra-
 tive  and  financial  procedure  were  ex-
 perienced  in  some  States,  but  these
 have  been  overcome.

 (b)  (i)  27,  out  of  the  proposed  30
 agricultural  extension  workers’  train-+
 ing  centres  for  the  training  of  village-
 level  workers,  have  been  opcned.
 ‘1,285  workers  are  being  trained  at
 these  centres.

 (ii)  5  centres  for  the  training  of.
 social  education  organisers  in  Commu-.
 nity  Projects  are  being  opened  on  the
 lst  April,  1953.  Each  centre  is  ex-
 pected  to  train  about  50  persons.
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 PARLIAMENTARY  DEBAT

 (Part  [I—Proceedings  other  than  Questions  and  Answers)
 OFFICIAL  REPORT

 3433  3434
 HOUSE  OF  THE  PEOPLE  day  of  March,  1954,  in  respect  of

 ‘Supplies’.” Wednesday,  ist  April,  2393
 Demand  No.  04—OtTHER  Crvit  WorKs

 Mr,  Deputy-Speaker:  Motion  is: The  House  met  at  Two  of  the  Clock  mre  nis
 “That  a  sum  nol  exceeding  Rs. [Mr.  Deputy-SPEAKER  in  the  Chair]  13,54,26,000  be  granted  to  the  Pre-

 QUEST  sident  to  complete  the  sum  neces- UESTIONS  AND
 ANSWERS  sary  to  defray  the  charges  which

 (See  Part  I)  will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1954,  in  respect  of
 ‘Other  Civil  Works’.”

 2-58  P.M,  Demand  No.  05—StTaTIONERY  AND
 DEMANDS  FOR  GRANTS  PRINTING

 Mr.  Deputy-Speaker:  The  House  will  Mr,  Deputy-Speaker:  Motion  is:
 now  take  up  the  Demands  for  Grants  “The relating  to  the  Ministry  of  Works,  4  5०  36  000  he  ba  ine  oe Housing  and  Supply.  iaent  Ls  irate  ome

 sident  to  complete  the  sum  neces-
 Kumari  Annie  Mascarene  (Trivand-  sary  to  defray  the  charges  which

 tum):  There  is  a  Short  Notice  question,  will  come  in  course  of  payment
 Sir.  during  the  year  ending  the  335

 .  day  of  March,  1954,  in  respect  of
 Mr.  Deputy-Speaker:  It  is  not  on  the  ‘Stationery  and  Printing’.” Order  paper.  Possible  it  may  come

 tomorrow.  हि  Demanp  No.  l06—MIscELLANEOUS  De-
 PARTMENTS  AND  EXPENDITURE  UNDER

 Demand  No.  02—MInIstRY  OF  THE  MINIsTRY  OF  WorKS,  Howsinec
 Works,  HouSING  AND  SUPPLY  AND  SUPPLY

 Mr.  Deputy-Speaker:  Motion  is:  Mr.  Deputy-Speaker:  Motion  is:
 i  “That  a  sum  not  exceeding  Rs. That  a  sum  not  exceeding  Rs.  42,54,000  be  granted  to  the  Presid- 19.98,000  be  granted  to  the  Presid-  ent  to  complete  the  sum  necessary ent  to  complete  the  sum  necessary  to  defray  the  charges  which  wiil to  defray  the  charges  which  will 3  come  in  course  of  payment  during come  in  course  of  payment  during  pay

 the  year  ending  the  3lst  day  of the  year  ending  the  3lst  day  of  March.  1954,  in  respect  of  ‘Mis- March,  1954,  in  respect  of  “Ministry  cellaneous  Departments  and  Ex- of  Works,  Housing  and  Supply’.  penditure  under  the  Ministry  of oer Works.  Housing  and  Supply’. Demand  No,  03—SupPLies  7  ४०९
 Demanp  No.  39—New  ‘DELHI  CaprTaL Mr.  Deputy-Speaker:  Motion  is:  Ovuriay

 “That  a  sum  not  exceeding  Rs.  we
 2,52,67,000  be  granted  to  the  Pre-  Mr.  Deputy-Speaker:  Motion  is:
 sident  to  complete  the  sum  neces-  “That  a  sum  not  exceeding  Rs.
 sary  to  defray  the  charges  which  2.37.16,000  be  granted  to  the  Presi-

 will  come  in  course  of  payment  dent  to  complete  the  sum  neces-
 during  the  year  ending  the  3lst  sary  to  defray  the  charges  which

 20  PSD.
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 (Mr.  Deputy-Speaker]
 will  come  in  course  of  payment  ing.  and,  Supply’  be  reduced  by:
 during  the  year  ending  the  3lst
 day  of  March,  1954,  in  respect  of
 ‘New  Delhi  Capital  Outilay’.”

 Demanp  No.  40—CariraL  OuTLay  on
 BUILDINGS

 Mr.  Deputy-Speaker:  Motion  is:
 “That  a  sum  not  exceeding  Rs.

 8,48,70,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which

 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  ‘1954,  in  respect  of
 ‘Capital  Outlay  on  Buildings’.”

 Demanp  No.  4l—Oruer  Cap:TaL  Ourt-
 LAY  OF  THE  MINISTRY  OF  Works,  Hous-

 ING  AND  SUPPLY
 Mr,  Deputy-Speaker:  Motion  is:

 “That  a  sum  not  exceeding  Rs.
 8,i6,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1954,  in  respect  of  ‘Other  Capital
 Outlay  of  the  Ministry  of  Works,
 Housing  and  Supply’.”

 3  P.M.
 Economy  and  efficiency  in  adminis-

 tration
 Shri  M.S.  Gurupadaswamy  (My-

 sore):  J  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Works,  Housing
 and  Supply’  be  reduced  by  Rs.  100.”

 Corruption  and  nepotism
 Shri  M.  S.  Gurupadaswamy:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Works,  Housing
 and  Supply’  be  reduced  by  Rs.
 100."

 Inadeauate  mensures  in  industrial
 हु  housing

 Shri  Tushar  Chatterjea  (Seram-
 pore):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Works.  Housing
 ana  Supply’  be  reduced  by  Rs.  100.”

 Corruption  and  nepotisnr
 Shri  R.  N.  Singia  (Ghazipur  Distt—

 East  cum  Ballia  Distt—South  West):
 I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Works,  Hous-

 Rs.  100.
 Retrenchment  of  C.P.W.D.  workers.
 Shri  Nambiar  (Mayuram):  |  beg.

 to  move:
 “That  the  demand  under  the

 heaa  “Ministry  oi  Works,  Housing
 and  Supply’  be  reduced  by  Rs.  i00.’

 Need  to  extend  Provident  Fund  Pen-
 sion  Rules  and  gratuity  facilities  to
 permanent  and  temporary  works.

 e  charged  staff
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Works,  Housing
 and  Supply’  be  reduced  by  Rs.  100.”"

 Steps  to  confirm  all  temporary  staff
 and  to  stop  contract  labour

 Shri  Nambiar:  I  beg  to  move:
 “That  the  demand  under  the

 heaa  ‘Ministry  of  Works,  Housing.
 and  Supply’  be  reduced  by  Rs.  100.”

 Price  policy  re  petroleum  products
 particularly  furnace  oil

 Dr.  Amin  (Baroda  West):  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Works,  Housing

 and  Supply’  be  reduced  by  Rs.  100.”
 Corruption  and  waste  stores  pruchis?

 of  Stores
 Shri  M.  S.  Gurupadaswamy:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Supplies’  be  reduced  by  Rs.
 100.”

 Failure  to  improve  Power  House  in
 Agartala

 Shri  Dasaratiha  Deb  (Tripura  East):
 I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Suppiies’  be  reduced  by  Rs.
 100.”

 Inordinate  delay  in  obtaining  spare
 parts  of  buses  and  lorries  for  Road
 Transport  Department,  Huderibid

 State
 Shri  Vittal  Rao  (Khammam):  I  beg

 to  move:

 “That  the  demand  under  the
 head  ‘Supplies’  be  reduced  by  Rs.
 100."
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 Economy  in  expenditure  on  India
 Supply  Mission  ‘tn  U.S.A.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Supplies’  be  reduced  by  Rs.
 100.”

 Reduction  of  expenditure  on  India
 Stores  Department,  London

 Shrimati  Renu  Chakravartty:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Supplies’  be  reduced  by  Rs.
 100.”

 Scrutiny  of  stores  indents  of  va7ious
 departments  before  actual  indent  is

 placed  in  foreign  countries
 Shrimati  Renu  Chakravartty:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Supplies’  be  reduced  by  Rs.
 300.7

 Corruption,  bribery  and  nepotism.
 Shri  M.  S.  Gurupadaswamy:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Other  Civil  Works’  be  reduc-
 ed  by  Rs.  100.”

 Failure  to  absorb  all  wark-charged
 temporary  employees

 Shri  Raghavaiah  (Ongole):  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Other  Civil  Works’  be  reduc-
 ed  by  Rs.  100.”

 Grienances  of  Central  Government
 Press  employees

 Shri  T.  K.  Chaudhuri  (Berhampore):
 I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Stationery  and  Printing’  be
 reduced  by  Rs.  100.”

 Delays  in  printing  of  proceedings  of
 House  of  the  People

 Shri  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Stationery  and  Printing’  be
 reduced  by  Rs.  100.”

 Mr.  Deputy-Speaker:  All  these  cut
 motions  are  now  before  the  House.

 Shri  Mohanlal  Saksena.
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 Kumari  Annie  Mascarene:  Sir,  I  have
 received  intimation  about  the  Short
 Notice  Question.  It  ig  mentioned  here
 as  coming  up  on  Wednesday  the  ist
 April,

 Mr.  Deputy-Speaker:  I  am  sorry.  I
 will  find  out,

 Shri  Nambiar:  It  is  lst  April,  Sir.

 Mr.  Deputy-Speaker:  I  called  Shri
 Mohanial  Saksena.  But  I  did  not  see
 nim  stand  up,  Merely  because  I  am

 given  a  list  of  names,  which  is  only  for
 purposes  of  guidance  to  me,  hon.  Mem-
 bers  cannot  avoid  standing  up  Here-
 after,  all  hon.  Members  must  stand  up;
 unless  they  do  so,  I  will  not  call  them.
 Only  if  they  stand  up,  Iwillhave  an

 opportunity  to  see  who  are  the  hon.
 Members  that  stand  up  from  time  to
 time,  and  give  a  chance  accordingly.

 Sardar  A,  §.  Saigal  (Bilaspur):  That
 is  the  rule  also.

 Mr,  Deputy-Speaker:  I  find  that  no
 hon.  Member  has  stood  up.  Shail  I
 eall  upon  the  hon.  Minister?

 Several  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  Hereafter,  I

 will  not  go  by  the  names.  J  will  call
 hon.  Members  from  among  those  who
 stand  up.  Now,  Mr.  Raghavaiah  will

 speak.
 Sardar  A.  S,  Saigal:  That  means,  in

 future,  there  will  be  no  lists.

 Shri  Raghavaiah:  My  intention  in
 moving  the  cut  motion  under  Demand
 No.  04  is  to  draw  the  attention  of  the
 hon.  Minister  of  Works,  Housing  and
 Supply  to  the  fact  that  the  industrial
 housing  that  he  contemplated  in  his
 last  year’s  report  has  not  met  with  any

 result  at  all,  as  we  find  from  the  report that  has  been  given  to  us  this  year.
 Another  point  to  which  I  wish  to  draw
 his  attention  is  that  in  the  C.P.W.D.

 and  the  Printing  and  Stationery  De-
 partment  there  is  retrenchment  gcing on.  In  the  Cochin  aerodrome  some

 forty  workers  have  been  proposed  to  be
 retrenched.  The  repairs,  upkeep  and
 maintenance  of  the  aerodrome  has

 taken  over  from  the  C.P.W.D.  by  the
 Defence  Ministry,  but  the  Defence  Min-
 istry  having  taken  over  this  responsi-
 bility,  is  not  willing  to  employ  these
 forty  workers  who  have  becn  working

 there  already.  It  kept  cool  and  calm
 when  they  were  kicked  out  of  employ-

 ment.
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 (Shri  Raghavaiah]
 I  will  give  auvuter  instance.  For  the

 maintenance  OL  Kajgnat  there  is  a
 caretaker  and  fifteen  work-charged
 employees.  A  proposal  is  under  con-
 sideration  to  transfer  the  maintenance
 and  upkeep  of  Rajghat—a  holy  place
 for  the  entire  nation—to  the  Gandhi
 Memorial  Committee.  But  it  is  under-
 stood  that  the  Memorial  Committee  is

 not  prepared  to  take  over  the  fifteen
 work-charged  employees,  who  are
 going  to  be  retrenched  and  thrown  out
 of  employment.

 Last  year,  the  hon.  Minister  in  his
 reply  to  the  debate  stated  that  employ-
 ees  retrenched  from  ona  circie  or  de-

 partment  will  be  absorbed  in  another
 circle  or  department.  I  can  give  you
 any  number  of  instances  where  this

 rule  has  been  violated,  but  I  will  give
 you  just  one  instance.  In  Delhi,  in  the
 First  and  Second  Circles,  retrenchment
 has  taken  place,  but  in  the  Rehabilita-
 tion  and  Central  Circles  fresh  recruit-
 ment  has  been  made  of  raw  hands  and
 the  people  retrenched  from  the  First
 and  Second  Circles  have  nut  been  given
 employment  in  these  Circles.  This  is

 how  things  are  going  on.  These  ex-
 perienced  and  trained  hands  were  not
 given  employment  even  when  vacanci-
 es  existed  in  other  circles.

 I  shall  mention  how  retrenchment
 is  going  on  in  the  Printing  and  Station-
 ery  Department.  The  hon.  Minister  is
 ir.  the  habit  of  refuting  figures  that

 come  from  this  side.  Last  year,  he
 said  that  this  side  and  the  other  side

 will  never  agree  on  figures,  let  alone
 policy  questions.  He  styled  the  figures
 supplied  by  responsible  trade  union
 organisations  as  the  figures  of  irres-
 ponsible  informants.  Those  very
 organisations  are  recognised  and  regi-
 stered  by  the  Central  and  State  Gov-
 ernments.  Anyhow,  I  would  like  to
 give  some  figures  and  ask  the  hon.

 Minister  to  refute  them  with  any  proof
 that  he  may  have.  The  staff  in  the
 Stationery  and  Printing  Department
 at  Calcutta  in  pre-war  time  was:  per-
 manent  355  and  temporary  25:  total
 380.  During  the  war,  the  staff  was:
 permanent  380  and  quasi-permanent
 50  and  the  total  was  890.  Some
 retrenchment  took  place  on  30th
 June  952  and  the  figures  were:
 permanent  380  and  quasi-perma-
 nent  435;  total  8l5.  Here  I  have
 a  petition  submitted  by  the  concern-
 ed  association  to  the  Ministrv  It  says

 that  75  experienced  and  old  staff  have
 been  reduced  as  from  1-7-1952,  and
 some  35  new  and  inexperienced  staff
 have  been  recruited  temporarily  during
 October  and  December  952  and

 5
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 January  1953.  The  staff  of  the  Store
 Department  which  has  been  mainly
 affected  has  been  made  to  work  extra

 hours  ilegally.  4  am  prepared  to  give
 a  copy  of  this  petition  to  the  hon.  Min-
 ister  if  and  when  he  wants.

 Another  point  that  I  may  bring  to
 his  notice  is  that  legitimate  leave  is

 being  refused.  A  _  petition  in  that
 respect  is  aiso  with  me  here,  and  I  can
 supply  a  copy  to  him  if  he’  wants.
 Heavy  pressure  of  work  caused  the

 ceath  of  an  employee.  He  fell  uncon-
 scious  while  on  duty  on  20-1-1953.  He
 was  sent  to  the  hospital  in  an  ambul-
 ance,  and  on  2]-l-953,  after  twenty-
 four  hours  of  his  removai  from  the

 office,  he  died  in  the  hospital,  This  is
 the  havoc  caused  by  the  workload.

 This  is  the  mischief  caused  by  the
 appointment  of  a  Commission  called
 the  Eastern  Beadaux  Company.  It
 has  been  appointed  with  the  express

 purpose  of  retrenching  workers  and
 increasing  the  workload.  I  shall  deal
 with  this  Company  in  due  course,

 Before  that,  there  are  one  or  two
 other  points  I  wish  to  mention.  When
 an  employee  has  passed  away  due  to
 heavy  workload,  no  compensation  is
 given.  One  employee  fell  unconscious
 in  office  on  6-2-1953.  and  he  was  sent  to

 the  hospital  by  ambulance  and  sent
 back  from  there  as  a  case  of  T.B.  In
 spite  of  the  presence  of  the  office  staff
 car,  it  was  not  given  by  the  Deputy
 Controller  to  send  the  employee  to  his
 residence.  The  employees  had  to  send
 donations.  Government  did  not  even
 take  care  to  pay  a  few  pies  for  the

 ambulance  or  to  the  man  who  carried
 this  sick  person  to  his  residence.  Even

 this  minimum  humanistic  outlook  was
 absent  from  the  officers  there.  as  it  is
 absent  at  the  Centre  here.  The  staff
 who  were  reduced  and  who  had  put  in
 three  to  ten  years  of  service  were  given
 alternative  employment.  Most  of  them
 are  working  in  quasi-permanent  jobs
 in  Aligarh  Press.  Delhi  Press  etc.  This

 is  the  tragic  story  of  the  employees  in
 the  Printing  and  Stationery  Depart-
 ment  in  Calcutta  and  elsewhere.

 Another  point  is  about  leave  faciliti-
 es.  Leave  facilities,  leave  reserves  and
 all  other  amenities  given  to  a  Central
 Government  servant  employee  are  not
 given  to  these  employees.

 [Panpir  THakurR  Das  BHARGAVA  in  the
 Chair]

 I  demand  that  these  facilities  should
 be  given  to  them.  I  have  to  raise  this
 matter  on  the  floor  of  the  House,  bec-
 ause  there  has  been  no  response  to  the
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 petitions  sent  to  the  hon.  Minister  and
 the  officials  responsible  for  the  admini-
 stration  of  this  Department  at  Calcutta.
 It  was  observed  by  the  hon.  Minister
 on  8  previous  occasion  that  hon.
 Members  on  this  side  of  the  House  are
 in  the  habit  of  bringing  these  small
 things=on  the  floor  of  the  House.  We
 have  definitely  to  bring  these  matters
 here  because  a  humanist  outlook  is
 absent  in  the  administration.  That  is
 evident  from  an  instance  which  I  am
 going  to  point  out.  I  have  a  full  file
 —unfortunately  I  have  not  brought  it
 here—containing  hundreds  of  petitions sent  to  the  State  and  Central  Govern-
 ments  by  the  employees  of  the  Station-
 ery  Office,  but  not  a  single  one  of  their
 grievances  has  been  redressed.  In  the
 meanwhile  hundreds  of  people  have
 been  thrown  out  of  employment.  That
 is  why  we  bring  these  matters  before
 the  House  and  seek  redress  of  the
 grievances  of  these  employees.  We  do
 not  raise  them  in  a  spirit  of  criticism.
 We  are  not  here  simply  to  criticise  for
 criticism’s  sake.

 Let  me  in  this  connection  draw  the
 attention  of  the  hon.  Minister  how  this
 Beadaux  Company  which  was  ap-
 pointed  worked.  They  adopteda
 method  which  was  employed  in  the
 Tinited  States  of  America.  that  abode
 of  experts,  from  where  we  are  in  the

 habit  of  importing  experts.  Even  to
 teach  us  how  to  take  food  we  import
 experts  from  that  country.  The  Bea-
 daaux  Company  was  appointed  with

 @  view  to  studying  the  working  hours,
 for  increasing  the  workload  and  for
 decreasing  the  number  of  workers’  in
 each  industry.  As  was  observed  by  the
 employees  of  the  Association:

 “The  appointment  of  the  Eastern
 Beadaux  Company  casts  a  direct
 reflection  on  the  efficiency  of  the
 Government  administration  and
 proves  the  dearth  of  experts  in  the
 Governmental  machinery  for  such
 inspection  work.  Moreover  the
 appointment  of  such  a  foreign  body
 authorising  them  to  have  free
 access  to  the  secret  and  confiden-
 tial  files  of  the  Government  is  out
 and  out  detrimental  to  the  inter-
 est  of  the  country  as  a  whole.

 *  *  *
 After  the  termination  of  the  last

 Great  War  actual  retrenchment
 was  made  in  the  Stationery  Office
 by  way  of  staff  retrenchment  and
 discontinuance  of  filling  in  vacan-
 cies  caused  by  death.  dismissal  and
 retrenchment.

 Before  retrenchment  Govern-
 ment  assured  that  the  retrenched
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 staff  would  be  given  alternative  job and  this  was  actually  done.

 Shri  Neelakantam,  who  had  an
 opportunity  to  see  things  from
 cioser  quarters  as  Deputy  Secret-
 ary  and  Controller  of  Printing  and
 Stationery  was  fully  satisfied  with
 the  working  of  the  Stationery

 Office  and  recorded  his  views:
 ‘There  is  no  scope  for  retrench-
 ment,  but  definite  scope  for
 augmentation.’

 Further  retrenchment  will  bring
 a  complete  deadlock  in  the  admini-
 stration. *  के  *

 When  the  inspection  of  the  East-
 ern  Beadaux  Company,  a  foreign
 firm,  appointed  by  the  Government
 to  effect  economy,  was  already
 causing  great  alarm  to  the  tempor-
 ary  staff,  rendering  5  00  0  years
 oi  valuable  service.  the  report  of
 the  Eastimates  Committee  was  a
 bolt  from  the  blue.

 *  *  *
 The  unsoundness  of  the  nature

 of  the  Estimates  Committee’s
 report  can  be  rightly  proved.  As
 to  Beadaux  Company’s  report  on
 better  result  can  be  achieved  on
 account  of  the  fact  that  they
 inspected  the  working  of  some
 record  supplies  or  junior  clerks  in
 piecemeal  without  having  any
 knowledge  of  the  working  system
 of  the  Department  as  a  whole  from
 the  heads  of  the  office.  branches  or
 sections.  Their  procedure  was  to
 note  the  time  taken  in  completing
 a  particlaur  type  of  work  with  the
 help  of  a  stop-watch  and  apply  the
 simple  rule  of  one  in  arithmetic  to
 arrive  at  the  proportion  of  work-
 Joad  and  strength  of  the  _  staff.

 completely  ignoring  the  intellectu-
 al,  administrative  and  psychologi-
 eal  side  of  the  affair,  This  proced-
 ure  may  bring  good  result  to  a
 factory  for  the  improvement  in
 output,  but  a  total  misfit  in  an
 administrative  office.”
 Mr.  Chairman:  The  hon.  Member  has

 already  taken  fifteen  minutes;  he
 must  now  conclude.

 Shri  Raghavaiah:  I  understood  that
 the  Devuty-Speaker  had  allotted  me
 twenty-five  minutes.  as  I  am  the  main
 speaker  from  my  party.

 Mr.  Chairman:  That  does  not  mean
 that  one  Member  can  take  twenty-five
 minutes  nor  is  it  the  absolute  right  of
 any  Party  or  Member  to  take  any
 absolutely  fixed  quota  of  time.  After
 all  every  Member  is  expected  to  finish
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 (Mr,  Chairman]
 his  speech  in  fifteen  minutes.  Anynow,
 the  hon.  Member  must  conclude  in
 three  or  four  minutes.

 Shri  Raghavaiah:  In  regard  to  fer-
 manency  of  staff  I  may  make  one  or
 two  points.  The  Ministry  of  Works.
 Housing  and  Supply  promised  in  946
 that  they  would  prepare  a  list  of  all
 the  employees  employed  in  permanent
 buildings.  There  is  a  provision  in  the
 employment  rules  of  this  Ministry  that
 all  the  employees  working  in  perman-
 ent  buildings  will  be  made  permanent
 and  an  assurance  to  that  effect  was
 given  in  1946.  But  seven  years  have
 elapsed  and  unfortunately  not  evena
 list  of  such  employees  has  been  prepar-
 ed.  The  result  is  that  all  the  people
 working  in  these  permanent  buildings
 are  still  temporary.  Even  the  sound
 assistant  who  is  working  in  this  ould-
 ing  is  temporary.  He  has  a  service  of
 five  to  ten  years.  These  are  all  per-
 manent  buiidings.  No  revolution  is
 going  to  wipe  them  away.  After  all
 whatever’  might  be  the  nature  of  it,
 there  will  be  a  House  of  the  represent-
 atives  of  the  people.  So,  I  would
 request  the  hon.  Minister  to  prepare
 that  list  as  quickly  as  possible  and  see
 that  these  people  are  made  permanent.

 Coming  to  the  question  of  housing.
 I  may  just  refer  to  one  or  two  points.
 The  report  speaks  so  much  about  the
 Ministry’s  achievements  in  the  fleld  of
 housing.  The  figures  given  by  the  hon.
 Minister  in  the  report  are  a  proof  of

 the  bankruptcy  of  the  housing  sch=me
 so  far  as  the  lower  rungs  of  the  ladder
 of  the  administrative  machinery—that

 is  Class  III  and  Class  IV  servants—
 are  concerned.  While  68  per  cent.  of
 the  officers  drawing  above  Rs.  509  have
 been  provided  accommodation  hardly
 30  per  cent.  of  class  IV  employees  have
 got  accommodation.  This  is  sufficiet
 proof  that  the  hon.  Minister  is  not
 prepared  to  build  any  houses  for  Class
 IV  employees.

 I  now  come  to  industrial  housing.  It
 has  been  claimed  that  17,000,  tenements
 have  been  built  for  industrial  workers.
 The  number  of  industrial  workers  in
 this  country  is  more  than  one  and  a
 half  milions.  This  itself  is  proof  of
 the  fact  how  the  industrial  housing
 scheme  is  going  on.

 It  has  been  a  complaint  of  the  Gov-
 ernment  that  there  is  not  enough  initi-
 ative  from  the  side  of  the  people.  A  res-
 ponsible  man  who  has  written  a  won- derful  and  really  informative  book
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 relating  to  corruption,  giving  facts  and,
 figures,  came  to  me  anj  said  that  the
 hon.  Minister  has  threatened  him.  It
 appears  he  was  asked:  “Why  do  you
 write  such  books?  Why  do  you  give facts  and  figures?  Supposing  those
 people  are  punished  what  do  you
 gain.”  It  appears  he  was  threatened
 with  death.  I  may  also  bring  to  the
 attention  of  the  hon.  Minister  that  the
 caretaker  of  Rajghat,  that  holy  place,
 for  having  brought  some  instances  of
 corruption  in  the  maintenance  of
 Rajghat  was  threatened  with  death  and
 punishment.  How  can  the  Ministry
 command  the  confidence  of  the  people?
 How  will  people  help  them.  when
 people  who  bring  instances  of  corrnp-
 tion  to  their  notice  are  threatened  with
 death.  The  initiative  of  the  workers
 for  the  successful  implementation  of  the
 industrial  housing.  or  any  other  pro-
 gramme,  can  come  only  when  you  make
 them  realise  that  these  houses  are  built
 for  them  and  will  be  owned  by  them, if  not  today  in  course  of  time.  The
 initiative  from  the  people  can  come
 only  when  there  is  a  real  thirst  to  build
 houses  to  be  owned  by  them  During
 the  Question  Hour  just  now  reference
 was  made  to  the  construction  of  cheap
 houses  and  so  on.  You  are  aware  of
 what  one  hon.  Member.  Shrimati
 Sucheta  Kripalani,  said  last  year  when
 she  gave  a  talk  on  her  visit  to  Vienna,
 Berlin  and  other  places.  She  asked
 the  workers  there.  “What  houses  ere
 you  building?  Do  you  not  know  about@
 these  pre-fabricated  houses  and.  all
 that?”  and  they  told  her  “We  do  not
 know  about  them”.  This  is  what  she
 said.  Switzerland  is  nearer  to  Ger-
 many  than  to  us.  But  all  these  pre-
 fabricated  houses  and  cheap  houses  and
 all  these  constructions  are  not  known
 to  Eastern  German  workers.  are  not
 known  to  the  Eastern  German  Govern-
 ment—which  is  building  houses  for  all
 time  and  not  for  the  hour.  We  must
 think  of  building  tenements  and  houses
 for  all  time  and  not  for  the  hour,  to  be
 wiped  out  in  summer  and  again  to  be
 put  up  in  winter  and  the  same  _  thing
 repeated.  That  should  not  be  the
 industrial  housing  we  should  adopt.  In
 all  humility  I  appeal  to  the  hon.  Min-
 ister  to  build  houses  for  all  time  for
 the  workers  so  that  the  workers  may
 take  the  initiative  and  utilise  all  their
 energies  in  the  direction  of  making  the
 housing  programmes  of  the  Govern-
 ment  a  phenomenal  success.

 It  may  not  be  out  of  place  if  I  were
 to  refer  to  a  very  important  case  of
 corruption  in  this  Department.  And
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 may  I  say  that  the  case  to  which  I
 have  reterred  in  last  year’s  .debate,
 Mmamely  the  Wells  Hangerettes  .case.has
 not  been  replied  to  at  all?  This  .one
 was  in  95l  and  relates  to  the  Chief
 Director  of  Movement  in  the  Food
 Ministry.  He  was  prosecuted  for
 ‘corruption  by  the  District  Magistrate,
 Delhi.  His  name  is  N.  D.  Rekhe.  That
 is  the  name  of  the  man  who  was  prose-
 cuted.  But  .in  the  list  wf  prosecution
 witnesses  there  was  the  name  of  one

 -who  died  thirteen  years  back!  The
 .Special  Police  establishment  conducted
 the  prosecution.  I  just  want  to  bring

 :to  notice  how  the  Special  Police  estab-
 lishment  is  working  and  all  these
 things  are  going  on.  With  regard  to
 ‘corruption  in  the  C.P.W.D.  I  will  just

 spresent  the  hon.  Minister  with  a  book
 -on  corruption  which  contains  this  case
 _and  other  cases  and  with  which  the
 hon,  Minister  is  quite  familiar.  He

 -knows  them.
 Before  concluding...

 Mr.  Chairman:  He  has  already  taken
 ‘twenty-two  minutes.

 Shri  Ragaavaiah:  I  am  finishing,  Sir.
 -Before  finishing  I  would  just  like  to
 -advise  the  hon.  Minister  in  all  humility
 that  he  should  not  threaten  people  who

 -are  prepared  to  come  forward  to  offer
 -all  co-operation  and  help.  The  author
 -of  that  book  is  one  who  hoisted  the
 -National  Flag  in  Quetta  in  1939,  Hoist-

 ing  the  National  Flag  in  Quetta  then
 -meant  the  risk  of  being  threatened  with
 «death  by  the  then  British  Government

 He  was  such  a  patriot:  He  is  such  a
 Patriot,  and  will  be  such  a  patriot.  But
 such  a  patriot  has  been  threatened

 ‘with  death,  he  was  manhandled  :in  the
 Reserve  Bank  building.  (An  Hon.
 Member:  What  is  his  name?).  His

 name  is  Mohindar  Singh  Kalse.  Such
 :a  patriot  has  been  threatened  with
 ‘death  simply  for  having  brought  this

 case  to  the  notice  of  the  people  and  the
 hon.  Minister.  “So  I  ‘hope  the  hon.

 ‘Minister  will  take  the  co-operation  of
 -all  these  people  in  rooting  out  corrup-

 tion  in  this  Department.  And  he
 should  also  make  an  attempt  in  all
 the  programmes......

 Mr.  Chairman:  Order,  order,  The
 ‘bell  has  been  rung  thrice  and  the  hon.
 “Member.  hasbeen  asked  to  coriclude. “He  is  still  going  on.  I  deprecate  this conduct  very  much.  “When  the  Chair
 stands  the  hon.  Member  should  resume
 “his  seat.  Shri  Mohanlal  Saksera.

 Shri  Mohanlal  ‘Saksena  (Lucknow
 Distt.  cum  Bara  Banki  Distt.):  Hous-
 ing  is  recognised  on  all  hands  to  ‘be

 ‘one  of  the  most  ‘important  and  stu-
 Ypendous  probiems,  :next  perhaps.only
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 to  food,  which  confronts  the  people
 and  the  Government.  For  some  time
 I  have  given  thought  to  this  problem
 and  studied  its  different  aspects  and
 how  it  is  being  tackled  in  other  coun-
 tries.  I  have  come  to  certain  con-
 clusions  as  to  how  best  it  can_  be
 tackled  in  this  country,  and  these
 conclusions  have  been  published  and
 also  forwarded  to  Government  for
 consideration.  I  do  not  _  participate
 in  the  debate  with  a  view  to  repeat
 the  conclusions  over  again  but  under
 a  sense  of  duty.  I  feel  I  owe  it  to
 the  House  as  also  to  the  newly  form-
 ed  association,  the  All-India  Housing
 Association,  with  which  I  am_  inti-
 mately  connected  and  which  has  been
 formed  to  rally  popular  support  and
 co-operation  in  the  Government’s
 effort  in  solving  the  housing  problem
 on  the  imperative  need  of  which  the
 non.  Minister  laid  great  emphasis  in
 his  speech  last  year,  I  feel  it  my
 duty  to  place  the  popular  view-point
 and  also  place  my  views  before  the
 House  about  the  working  of  the
 Housing  Ministry  during  the  year.
 If  in  discharging  this  duty  faithfully I  have  to  make  observations  or  criti-
 cism  which  are  not  palatable.  I  hope
 the  hon.  Minister  in  charge  will  take
 them  in  the  spirit  underlying  them, for  they  are  directed  mainly  to
 strengthen  his  hands  and  the  position
 of  the  Ministry  vis-a-vis  the  compet-
 ing  claims  and  demands  of  other
 Ministries  on  the  finances  of  the  Gov-
 ernment  of  India.  They  are  directed
 to  ginger  up  the  activities  of  the
 Ministry  and  also  to  stimulate  the
 housing  activity  in  the  country.

 I  have  carefully  read  the  report  for
 the  year.  both  the  original  and  the
 summary  circulated,  and  I  am  sorry to  state  that  I  have  found  it  disap-
 pointing.  This  disappointment  is
 perhaps  due  to  the  fact  that  when
 this  Ministry  was  formed  hopes  were
 raised  in  the  minds  of  the  people
 that  We  are  going  to  tackle  this  prob- Jem  seripusly  ‘and  in  an  effective
 manner,  and  still  more  by  the  first
 speech  made  by  the  hon.  Minister  in
 which  he  had  _  stated  categorically that  housing  was  going  to  be  one  of
 the  important  activities  of  his  Minis-
 try  and  that  housing  would  not  be  in
 the  general  sense  of  the  term,  that  is
 housing  of  the  Government  offices  and
 Government  servants,  but  will  in-
 clude  the  housing  of  the  people  at
 large.  It  was  indeed  an  excellent
 speech  which  raised  the  hopes  of  the
 people.  He  said:

 “Apart  from  industrial  housing,
 thousing  in  general,  that  is  clear-
 ance  of  slums,  and  rural  hcusing. ‘s  also  engaging  the  attention  of
 Government.  The  main  question



 3447  Demands  for  Grants

 {Shri  Mohanlal  Saksena]
 will  be  that  of  finance.  But  apart
 from  finance,  there  are  other  mat-
 ters  also  which,  if  properly  in-
 vestigated,  will  go  a  long  way  ०
 remove  this  great  grievance  of
 the  general  population  of  this
 country.”

 The  question  of  finance  was  there.
 He  said  that  apart  from  this  indus-
 trial  housing  for  which  he  had  already
 allotted  to  certain  firms  and  for
 which  he  had  prepared  schemes,  this
 more  important  question  was  engag-
 ing  his  attention,  Now  what  do  we
 find  in  the  report?  He  says  no  doubt
 the  general  problem  of  housing  is
 very  important,  but  the  industrial
 workers  are  living  in  conditions
 which  are  the  worst  and  therefore  the
 Government  has  undertaken  indus-
 trial  housing  first,  As  regards  other
 sections,  he  has  made  only  general  re-
 marks.

 About  finance.  he  himself  had  ad-
 mitted  ‘that  it  was  a  secondary  ques-
 tion.  Pandit  Nehru,  the  Prime  Minis-
 ter.  while  inaugurating  the  Symposium
 on  housing  in  Delhi*in  January  last
 said  something  to  that  effect.  I  have
 got  his  words.  He  said:

 “I  am  not  in  favour  of  building
 these  horrid  cement  structures,
 etc..  what  we  want  is,  we  must
 give  them  healthy  sites  with  pro-
 per  conveniences  and  services  be-
 fore  we  build  a  wall  or  a_  roof
 over  there”.
 Not  only  that.  He  also  remarked

 that  this  is  a  stupendous  problem  and
 when  we  make  calculations,  the
 figures  are  simply  staggering.  That
 should  not  defeat  us.  We  have  to
 tackle  the  problem.  I  would  like  to
 quote  what  he  said:

 “The  cost  of  all  these  houses,
 when  calculated  would  come  up
 to  a  staggering  figure.  But  fin-
 ance  should  not  be  the  primary
 factor,  and  it  should  always  occu-
 py  a  secondary  place  in  a  nativn’s
 economy,  Human  welfare,  might
 be  emphasised  a  little  more.”

 We  have  to  look  to  the  human  as-
 pect  of  it.  We  find  that  in  other
 countries  Housing  Finance  Corpora-
 tions  have  been  formed  long  ago.  We
 were  expecting  some  such  thing  this
 year  because  the  Minister  had_  stated
 last  year  that  the  State  would  come
 to  their  aid  for  securing  proper  sites
 and  materials  and  in  certain  cases
 propose  also  to  give  a  certain  amount
 of  financial  help  in  one  form  oy  an-
 other.
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 Therefore.  I  want  to  know  what
 were  the  difficulties  in  forming  this
 Finance  Corporation.  I  know  some-
 thing  about  this  because  a  few  years
 back  I  tried  and  there  were  persons
 in  the  Finance  Ministry  who  were
 opposed  to  the  idea  because  their  view.
 was  that  in  our  country  more  money
 was  invested.  in.  housing  as  compared
 to  industry.  I  beg  to  differ  from
 that  view  because  I  feel  our  industry.
 is  not  confined  only  to  a  few  factories.
 in  cities  and  towns.  Our  _  principal
 industry  is  agriculture  and  if  we  take
 the  amount  of  investment  in  agricul-
 ture  itself,  we  will  come  to  the  con-
 clusion  that  the  amount  invested  in
 housing  is  very  very  low.  Not  only
 that.  At  that  time  I  had'  also  suggest--
 ed  that  from  the  Gandhi  Memorial
 Fund,  a  sum  of  Rs.  three  to  five:
 crores  might  be  set  apart  and  _  the-
 Government’  might  find  an  equal
 amount  to  start  a  Gandhi  Memorial
 Housing  Trust  and  the  Government
 might  guarantee  a  minimum  of  three
 per  cent.  interest  and  that  may  be
 invested  in  building  houses’  for
 the  pour  and.  the  lower  middle  classes.
 That  was  turned.  down,  of  course,  by the  authorities  of  the  Gandhi  Memo--
 rial  Trust  but  I  am  sure  if  the  Finance.
 Ministry  were  favourably  disposed.
 that  could  have  gone  through  I.
 found  in  the  same  year  when  this:
 Propysal  was  turned  down,  am
 amount  of  Rs,  3,35,00j000,  was  invest-
 ed  in  3964  bonds  at  3%  per  cent.
 issued  by  the  Industria]  Finance  Cor-
 poration.  I  do  not  Know  how  far  the
 Trustees  were  justified  in  investing, the  money  raised  from  _  the  poor
 people  in  big  business)  When  L
 examined  the  list  of  the  loans  which
 were  given  by  this  Corporation,  T
 found  they  were  mainly  advanced  to:
 big  industries—textiles,  chemicals
 and  some  big  industries.  Loans  being. never  less  than  afew  lakhs  of  rupees. I  could  have  understood  if  this.
 money  were  invested  in  some  cottage
 industries,  Finance  Corporation  or  in.
 small  scale  industries  and  I  think  it.
 has  defeated  the  very  purpose  of  the
 Memorial.  I  find  that  in  certain
 countries  to  encourage  housing  loans
 Governments  guarantee  them  _  upto:
 a  certain  extent.  Not  only  that..
 They  also  have  created  agencies  for-
 giving  cheap  credit  facilities  to  the
 house  builders.  I  have  got  a  report  ०
 the  Canada  Mortgage  Housing  Cor-
 poration.  This  deals  with  housing  in.
 other  countries  and  they  have  been
 able  to  build  houses  in  lakhs,  The
 insurance  companies  can  also  invest
 a  great  deal  of  their  funds  in  housing: But  again  the  argument  is  raised  that
 if  we  allow  them  to  invest  in  hous--
 ing  then  so  far  as  the  Government
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 Joans  are  concerned,  the  investments
 will  fall  proportionately.  Personally  I
 am  not  of  the  view  that  they  will.
 Even  if  that  is  so,  if  the  Government
 raises  loans  and  then  invests  in  hous-
 ing.  it  is  obviously  more  expensive
 because  the  costs  of  construction  as
 a'so  administration  charges  are
 higher  as  compared  to  the  houses
 built  by  insurance  companies.  There-
 fore,  if  the  object  is  that  we  must
 have  more  houses  in  the  country,  we
 will  have  to  create  cheap  credit
 facilities.  especially  for  ‘the  lower
 middle  classes  and  the  middle  classes.
 This  is  one  thing  and  I  hope  the  hon.
 Minister  will  see  to  it  that  these
 agencies  are  created  and  insurance
 companies  are  allowed  to  invest  more
 money  in  approved  housing  schemes.
 The  schemes  can  be  approved  by  the
 Ministry  of  Housing.  So  much  for
 finance.

 The  hon.  Minister  said  that  he
 wou'd  make  sites  available.  We
 know  that  there  is  a_  shortage  of
 housing.  About  six  lakhs  of  persons
 are  without  houses  according  to  the
 report  of  the  Delhi  Improvement
 ‘Trust  Enquiry  Committee,  Jt  also  re-
 commended  that  at  least  6.000  acres  of
 land  should  be  developed.  Not  only
 that.  In  other  places  the  Improvement
 Trusts  charge  a  nominal  rent  while
 realising  the  full  premium.  Otherwise
 Mey  charge  only  interest  gn  the  bid.
 They  have  not  invested  the  whole
 money.  Therefore  they  have  recom-
 mended  that  the  Delhi  Improvement
 Trust  should  also  follow  that  policy. I  have  already  submitted  this  to  the
 Government  and  also  brought  this  to
 the  notice  of  the  Prime  Minister.
 The  Prime  Minister  has  repeatedly
 stated  that  our  policy  is  a  policy  of
 control  and  control  at  8  strategic
 Point.  We  know  that  a  house  cannot
 be  built  without  a  housing  site.
 Therefore  the  hvusing  site  being
 strategic  point  the  price  of  land
 should  be  contro'led.  We  find  in
 Delhi  that  the  Improvement  Trust
 has  become  the  biggest  hoarder  of
 land  and  our  policy  is  of  selling  them
 to  the  highest  bidder  whoever  he  may
 be.  In  certain  countries  they  have
 even  banned  the  building  of  more,
 houses  by  persons  who  have  already
 Zot  houses.  They  cannot  build
 houses  because  they  have  got  money,
 because  they  have  got  a  mistress  tu
 keep  but  here  anybody  can  build  any number  yf  houses  provided  he  has
 Bot  the  money,  In  England  a  non-
 residential  house  can  come  up  oniy when  it  is  of  national  importance  and
 they  have  banned  all  these  huge
 bui'dings.

 I  have  found  that  in  other  countries
 they  have  got  house  Yationing  as  we
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 have  got  rationing  of  cloth  and
 rationing  of  food,  The  principle  »
 obvious.  So  long  as  there  are  large
 numbers  vf  people  living  in  misery,
 nobody  can  be  allowed  to  live  in
 luxury.  What  greater  misery  can  there
 be  than  more  than  one  family  hav-
 ing  to  live  in  one  room?  There  are:
 persons  living  on  the  road  side;  there
 are  persons  living  in  slums.  This  is.
 the  greatest  misery.  So  long  as  such
 housing  conditions  prevail,  to  talk  of:
 social  justice  or  equality  of  oppor-
 tunity  simply  sounds  hollow.  The
 report  says  that  for  slum  ciearance-
 they  have  invited  schemes  from  the
 State  Governments.  Personal'y,
 think  that  is  simply  evading  the
 issue.  I  think  it  would  be  much  bet-
 ter  to  sav  that  we  have  not  been  able
 to  tackle  the  problem,  we  have  not
 got  the  requisite  funds.  Where  are:
 the  funds?  The  schemes  are  alreaay
 there.  Yow  “had  the  Environmentak-
 Hygiene  Committee.  You  had  the
 Delhi  Improvement  Trust  Committee.
 You  had  the  Madras  Housing  Com--
 mittee  report,  We  have  had  Hous--
 ing  committees  in  other  States,  Thev~
 have  already  made  recommendations:
 and  suggested  the  schemes.  Madras-
 has  got  251  slums  to  be  more  precise.
 It  requires  crores  of  rupees  to  clear”
 the  s!tums.  The  hon.  Shri  Rajaii  has:
 come  out  with  a  new  idea.  He  said,
 it  should  not  be  slum  clearance,  but*
 slum  improvement.  He  was  able  to-
 improve  a  slum  area  at  half  the  ccst,-
 without  removing  the  people.

 I  will  make  two  suggestions  and-
 then  conclude.  We  must  impose
 price  control’  on  building  sites  and~
 change  the  way  the  Improvement:
 Trust  disooses  of  the  land.  Not  only~
 do  they  auction  to  the  highest  bidder”
 they  do  not  dispose  of  all  the  land’
 that  they  have  developed.  They  dis-
 pose  of  bit’  by  bit:  The  Birla  Curmmittee-
 made  certain  recommendations,  One
 of  the  recommendations  was  that  in New  Delhi  you  should  allow  the:
 building  of  double  storeys  without
 charging  any  premium.  Why  should
 not  the  Government  implement  it?”
 It  does  not  reauire  finance.  At  least
 the  accommodation  will  be  increased:
 forthwith’

 As  far  as  Government  servants  are-
 concerned.  the  housing  shortage  is
 there..  The  figures  have  been  given
 in  the  report.  I  am  unable  to  work”
 out  the  percentage.  I  find  that  for
 Officers  getting  Rs.  500  and  less.  there~
 is  a  shortage  of  about  22.000  units.
 Similarly.  there  are  shortage  for  Gov--
 ernment  employees  in  other  catego-
 ries.  How  are  you  going  to  remove
 this  shortage?  We  have  been  reading*
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 in  the  papers  since  947  about  the
 removal  of  certain  offices  from  here
 to  other  places,  Every  time  we  find
 that  a  decision  is  taken,  it  is  not  im-
 plemented,  Somebody  proposes:  others
 dispose  of.  I  want  to  know  how  long
 will  this  go  on.  Even  the  Cabinet
 has  taken  decision:  but  no  office
 moves.  If  you  just  take  a  census,
 you  will  find  that  you  have  got  more
 offices  in  Delhi  today  than  there  were
 in  947  and  you  have  got  moure  people
 On  the  waiting  list  than  there  were  in
 1947.  I  suggested  that  instead  of  build-
 ing  houses  in  far  off  places  like  Vinay
 Nagar.  etc.,  it  will  be  much  better
 if  you  demolish  the  existing  single
 storeyed  houses  and  build  multi-
 storeyed  houses.  That  would  be
 much  better  and  cheaper  in  the  lonz
 tun.  There  will  be  people  who  wil!
 be  prepared  to  invest  money.  Even
 Government  servants  can  invest
 money.  There  was  a  suggestion  thut
 I  made  to  the  hon.  Minister.  I  sug-
 gested  that  just  like  the  Industriai
 Housing  scheme,  where  you  have
 provided  that  the  employees  have
 got  to  pay  or  contribute  three  per
 cent,  similarly,  you  may  make  a  pro-
 vision  that  every  Government  _  ser-
 vant  will  have  to  contribute  from  24
 per  cent.  to  five  per  cent.  to  Housing
 Fund.  That  would  bring  in  a  sub-
 stantial  amount.  I  do  not  know  what
 was  the  reaction  of  the  hon.  Minister
 to  this  suggestion.  But,  I  have  got
 the  reaction  of  the  Ministry.  The
 Ministry  said  that  they  have  a‘ready
 the  Provident  Fund  scheme.  But
 that  is  a  vuluntary  scheme.  There
 are  Government  servants  who  do  not
 contribute  to  the  Provident  fund.  If
 they  do  not  pay  to  the  Provident
 Fund.  they  should  be  made  to  contri
 bute  to  this  compulsorily.  This  would
 be  a  proper  use  for  their  money.
 They  will  get  interest  and  _  also
 houses.  They  will  get  places  to  live.

 If  you  go  to  clerks’  quarters.  they
 are  worse  than  s'ums.  In  a  quarter
 which  was  meant  for  one  family,  you
 will  find  more  _  than  two  or  three
 families  living.  Not  only  that,  There
 is  a  letter  from  a  junior  officer  say-
 ing  that  there  is  a  racket  going  cn
 in  Delhi:  that  these  big  officers  who
 have  got  big  palatial  quarters,  Secre-
 taries  and  Joint  Secretaries  and  other
 officers,  sub-let  one  room  and  charge
 exorbitant  rents  of  Rs,  100,  200  and
 300,  and  that  the  Secretary  of  the
 Ministry  was  alleged  to  be  himself  in-
 volved.  I  brought  it  to  the  notice  of
 the  Minister  in  charge.  late  Mr.
 Gopalaswami  Ayyangar  and  the  Home
 Minister.  Yesterday  I  was  400  that
 some  action  had  been  taken  and  that
 a  rule  has  been  made  that  nobody
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 can  sub-let  without  the  approval  of
 the  Estate  Office.  I  would  like  a  rule
 to  be  made  that  these  big  houses
 should  not  be  allowed  to  single
 families.  The  small  bungalows  can
 be  allotted  to  persons  who  want  to
 have  whole  bungalows.  These  big
 bungalows  should  be  allotted  to  two
 or  three  officers.  Then,  there  are  ex-
 pansive  grounds.  You  can  build  _ad-
 ditional  houses.  Not  only  that.  This
 very  officer,  of  course,  I  do  not  know,
 but  I  found  that  he  has  been  promot-
 ed  to  a  more  responsib!e  pust  and  was

 feted  when  he  went.  (Some  Hon.
 Members:  Who?)  I  do  not  want  to
 disclose  names.  I  was  only  surprised
 that  a  person  who  is  in  the  Housing
 Ministry  was  just  carrying  on  some-
 thing  like  that.  The  junior  officers
 have  got  a  general  grievance.  I  think
 we  must  have  rationing  of  houses
 Ig  in  other  countries,  they  have  got
 rationing  of  public  houses,  why  can-
 not  we  have  rationing  in  regard  tv
 Goyernment  quarters.  It  may  incon-
 venience  a  few  persons.  But,  22,000
 persons  are  in  the  waiting  list.  With
 no  programme  before  us,  how  long
 will  it  take  to  provide  them  with
 houses?  I  would  say......  I  suppose  J
 have  two  minutes  more.  Sir.

 Mr.  Chairman:  The  hon.  Member
 has  already  taken  2l  minutes,  He
 can  go  on  for  a  minute  or  two  if
 he  wants  to  develop  the  argument.

 Shri  Mohanlal  Saksena:  I  will  con-
 clude,  Sir,  I  want  to  say  one  thing
 more.  The  other  day,  in  the  report
 of.  the  Education  Ministry  I  found
 that  we  are  going  to  have  a  new
 building  for  a  museum  at  the  junction
 of  the  Queensway  and  Kingsway.
 The  hon.  Minister  thinks  that  the
 Rashtrapati  Bhawan  is  not  suited  for
 that.  To  begin  with  it  would  cost
 only  Rs.  50,000/-_  That  is  only
 the  beginning.  Personally,  I  think
 that  no  such  _  building  should
 be  constructed.  Some  time  back
 a  statement  had  been  issued  ex-
 plaining  the  economies  in  the  Rashtra-
 pati  Bhawan,  I  would  like  the  Rash-
 trapati  to  live  in  one  of  the  Princes’
 houses  and  leave  the  whole_building
 for  the  use  of  the  public,  We  have
 got  so  many  persons  lying  in  the
 streets.  We  have  got  so  many  per-
 sons  being  refused  admission  in  hvos-
 pitals.

 ‘Some  Hon.  Members:  A  very  good
 suggestion.

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.
 Bhagat):  He  is  living  only  in  a
 room.
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 Shri  Mohanlal  Saksena:  I  do  not
 know.  He  may  be  living  in  one  room.
 But,  there  is  the  whole  estate,  In

 -the  President’s  Estate.  Wwe  have  got
 .such  expansive  grounds.

 Dr,  N.  B.  Khare  (Gwalior):  A
 ‘Daniel  come  to  judgment.

 Shrj  Mohanlal  Saksena:  I  am_fully
 sconscious  of  my  responsibility.  What- ever  shortcoming  there  may  be_  in

 the  Ministry,  I  cannot  be  absolved  of
 :-my  share  and  I  equally  share  with
 them.  I  also  know  that  whatever  the
 consequences  of  our  inability  to  re-

 deem  our  pledges  or  implement  the
 election  manifesto,  we  have  equally
 to  suffer  the  consequences.  If  I  have
 spoken  out  my  mind,  as  I  said  in  the
 beginning.  it  is  with  a  view  to  do  my

 -duty  bv  the  people,  as  well  as_  to
 strengthen  the  hands  of  the  hon.
 Minister  and  his  Ministry.  I  hope
 he  is  not  satisfied  with  the  report

 ‘that  has  come  out,

 Shri  K,  Desai  (Halar):  Though
 ‘the  Ministry  of  Works,  Housing  and
 Supply  looks  like  a  minor  Ministry,

 -and  a  much  attenuated  one,  I  think
 it  is  one  of  the  Ministries  which  has

 .got  a  substantial  voice  in  the  expen-
 -diture.  From  the  figures  supplied  to

 us,  it  is  clear  that  it  is  spending  on
 behalf  of  itself  and  other  Ministries
 40  crores  for  the  supply  of  materia!s

 ‘tp  the  various  Ministries.  It  has
 also  got  under  its  charge  construction
 of  various  buiddings  in  Delhi  and
 other  places  which  belong  to  the  Gov-
 ernment  of  India,  All  the  construc-
 tion  work  is  undertaken  by  this
 Ministry.  It  is  very  difficult  to  find
 out  overal]  what  is  the  total  expendi- ture  incurred  on  maintenance  and  re-
 Pairs  as  far  as  this  partictlar  Minis-
 try  is  concerned.  But,  i¢  that  is  also
 taken  into  consideration,  we  wil!  find
 that  a  considerably  large  amount  of
 money  js  being  spent  through  this
 Ministry.  Then,  it  has  also  taken  up
 the  question  of  housing.  So,  I  believe
 that  this  Ministry,  along  with  the
 Finance  Ministry,  are  the  two  Minis-
 tries  with  very  wide  ramifications.

 "बाते  if  very  proper  care  is  taken  by
 the  hon.  Minister  of  this  particular
 Ministry,  I  am  sure  that  crores  of
 rupees  can  be  saved.  It  is  said  that the  constructional  work,  as  also  the
 procurement  of  supplies  to  various
 Ministries,  is  being  done  in  the  usual, traditional  style  through  contractors who  have,  more  or  less,  during  the
 last  generation,  and  particularly  dur-
 ing  the  last  decade,  become  a  sort  of
 vested  interest.  I  do  not  know  how far  it  is  true.  but  it  is  being  said outside  that  if  Government  wauts  to ‘Purchase  any  material  for  its  own  use,
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 it  has  got  to  pay  30  to  40  per  cent.
 more  for  that  article.  Iamglad  that  a
 sort  of  expert  committee  hag  been  ap-
 pointed  this  year  under  the  Chair-
 manship  of  the  Deputy  Minister  to
 investigate  this  particular  matter,
 and  I  hope  some  new  methods  and
 techniques  may  be  evolved  so  that  all
 the  purchases  made  through  this
 Ministry  compare  favourably  with
 the  purchases  of  the  same  articles
 made  by  private  people.  I  do  not
 think  there  should  be  any  difficwty
 in  investigating  the  price  list  of  a
 particular  commodity  at  a  particular
 time—what  other  people  pay  for  that
 commodity  and  what  the  Government
 of  India  pays  for  it.  I  think  it  will  be
 desirable  and  wholsesome  if  the  Minis-
 try,  at  the  end  of  every  year.  places
 before  this  House  the  various  items
 which  it  has  purchased  through  it-
 se!f,  with  the  quantity  purchased  and
 the  total  value.  because  it  will  have
 the  public  eye  on  these  articles,  and
 the  Ministry  will  be  called  upon  te
 explain  if  we  on  the  floor  of  thi.
 House  find  that  for  a  particular  com-
 modity  it  had  paid  out  a  higher  price
 than  that  obtaining  in  the  market.
 This  is  the  remark  which  I  would
 make  with  regard  to  the  supply  part
 of  the  Ministry.

 Now,  with  regard  to  the  construc-
 tional  work.  I  have  to  offer  a  few  sug-
 gestions.  The  report  says  that  the
 Ministry  have  constructed  buildings worth  about  Rs.  I2  crores,  and  in  the
 budget  year  they  propose  to  construct
 buildings  to  the  extent  of  about  Rs.  6
 crores.  It  is  a  very  big  item.  Has
 the  hon.  Minister  or  his  Ministry
 considereg  the  possibility  of  reducing the  expenditure  on  these  buildings?
 Probably.  the  estimates  which  may be  placed  by  the  various  Ministries
 fs¢  construction  may  have  been  in  the
 old,  traditional  style,  and  the  Public Works  Department  has,  of  course,
 got.  throughout  the  country,  a  very
 bad  name.  I  suggest  that  a  full  en-
 quiry,  just  as  it  has  got  an  enquiry or  investigation  which  is  being  made
 by  the  Committee  under  the  chair-
 manship  of  the  Deputy  Minister, should  be  made  to  deal  with  all  the
 constructional  work  that  the  Ministry is  doing.

 With  regard  to  the  question  of
 housing.  for  the  last  four  or  five  years,
 some  of  us  have  had  occasion.  at  the time  of  the  budget,  to  refer  to  the
 appalling  condition  of  housing  in  all
 the  industrial  and  urban  cities  of
 this  country.  Every  time  promises were  made.

 Shri  K.  हू,  Basa  (Diamond  Har-
 bour):  But  never  fulfilled!
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 Shri  K.  K.  Desai:......  schemes  were
 placed,  but  some  concrete  steps  have
 been  taken  only  during  the  course  of
 this  year,  and  I  must  say  that  I  shduld
 be  grateful  to  the  hon.  Minister  for
 bringing  in  this  scheme  even  though
 late.  for  !ate  is  better  than  never.  [
 would  like  to  place  before  this  House
 the  magnitude  of  the  housing  prob-
 lem.  Probably,  the  House  knows
 that  the  population  of  the  urban  areas
 has  increased.  According  to  the  Plan-
 ning  Commission’s  Report,  for  the
 first  decade  it  has  increased  by  eleven
 per  cent.—total;  in  the  second  decade
 it  is  14:3,  per  cent,  in  the  third  decade
 it  is  13:4  per  cent.  That  is  the  over-
 all  increase  in  the  population  of  the
 country.  But  there  is  a  different  pic-
 ture  as  far  as  urban  areas  are  con-
 cerned.  It  is  20  per  cent.  for  the  first
 decade;  32  per  cent.  for  the  second
 decade:  and  for  the  third  decade,  that
 is,  1940-50,  it  is  54  per  cent.  We  know
 that  most  uf  the  large  urban  areas
 have  got  their  population  more  or  !ess
 doubled,  and  it  has  been  mentioned
 by  the  Planning  Commission  that
 during  the  last  decade,  the  construc-
 tion  of  houses  has  not  kept  pace  with
 the  rise  in  the  population.  Not  only
 has  the  construction  uot  kept  pace,
 but,  because  of  the  absence  of
 materials  and  other  things,  the  old
 houses  which  were  there  have  also
 become  dilapidated.  and  some  of  the
 houses  must  have  gone  out  of  use.
 Now,  a  paltry  sum  of  Rs.  nine  crores
 has  been  provided  in  the  last  year,
 out  of  which,  according  tu  the  figures,
 sanction  has  been  given  for  about
 Rs.  five  crores.  It  is  a  matter  for  satis-
 faction  that  the  balance  Rs.  four
 crores  is  not  going  to  lapse.  And  for
 the  next  year,  some  amount  has  been
 granted.  Assuming  that  the  housing
 problem  is  going  to  be  solved  even  at
 the  rate  of  investment  of  Rs.  ten
 crores.  it  will  take  the  next  genera-
 tiun,  because,  even  at  the  rate  of
 Rs.  2,750/-  per  house.  including  the
 land,  even  if  the  estimate  of  one  mil-
 Jion  houses.  which  the  Government
 itself  placed  before  the  country  about
 four  years  back,  is-going  to  be  imple-
 mented,  it  will  mean  about  Rs.  275
 crores,  Now,  at  the  rate  of  Rs.  ten
 crores  per  year,  it  will  hardly  provide
 houses  to  the  extent  of  35.500  per
 year.  And  the  Planning  Commission
 has  provided  only  Rs.  38:5  crores  in-
 cluding  Rs.  two  crores  in  the  form
 of  subsidy.  Should  we  wait  for  30
 years  before  this  problem  of  housing
 in  the  urban  areas  can  be  settled
 satisfactorily?  In  the  report  which
 has  keen  placed  before  us,  the  Minis-
 try  says  that  this  is  only  8  fraction
 of  the  problem.  There  is  the  question
 of  rural  housing.  And  as  far  as  rural
 housing  is  concerned,  the  Planning
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 Commission  has  made  _  certain  con-
 crete  proposals.  Then.  in  addition  to.
 that,  there  is  also  the  question  of
 slum  ciearance  or  sium  development,.
 wherever  they  are.  Now.  slum  clear--
 ance  is  also  a  very  big  problem.  I
 would  suggest  to  the  Ministry  that  in-
 stead  of  giving  subsidy—the  Planning
 Commission  itself  has  made  the  sug-
 gestion—to  the  co-operative  housing
 societies  for  industrial  workers,  they
 must  give  that  subsidy  in  the  form  of
 development  land,  because  there  are
 various  technical  and  red-tape  difficul—
 ties  for  the  workers,  if  they  form  co-
 operative  societies  to  80  through-
 And  again,  the  question  of  acauiring’
 land  is  also  a  very  important  thing.  I
 think  the  hon.  Minister  knows  that
 as  far  as  the  !ower  middle  classes  are
 concerned,  if  a  small  house  with  one.
 room,  one  kitchen  and  a  verandah  is
 constructed.  50  per  cent  of  the  cost.
 more  or  less.  will  be  the  land.  Land:
 prices  during  the  Jast  ten  years  have
 gone  up  considerably.  One  acre  of:
 land  in  the  larger  cities  will  cost  any-
 where  between  Rs.  50,800/-  and
 Rs.  one  lakh.  Now  how  28४  these.
 poor  people,  who  are  showing  some
 initiative  to  own  their  house.  going
 to  acquire  the  land?  The  Planning.
 Commission  has  suggested  that  the
 acquisition  can  be  made  under  the.
 Land  Acquisition  Act,  whch  should
 be  suitably  amended,  so  that  all  these
 Jands  can  be  immediately  acquired.
 The  holders  of  these  lands  are  hold--
 ing  them  for  profits.  It  is  more  or
 less  an  unearned  income.  In  my
 opinion,  therefore,  it  will  be  wise  and.
 statesmanlike  and  also  just,  if  an  Act
 is  placed  on  the  statute  bouk,  en-
 abling  the  acquisition  of  land  within  a
 radius  of  one  mile  from.  any_urban or  industrial  area.  and  the  compensa-.
 tion,  which  you  may  hsve  to  pay  for
 the  purpose.  may  not  be.  according
 to  the  Constitution.  the  full  price.
 After  all,  how  have  the  land  prices:
 gone  up?  They  have  not  gone  up  he-
 cause  these  landlords  who  are  in
 charge  of  the  lands  have  made  any
 improvements.  On  the  other  hand,
 they  have  gone  up,  because  these
 people  are  simply  exploiting  the  needs
 of  the  country  during  the  time  of  its
 development.  Because  in  a  particular
 city.  a  certain  industry  has  come  into
 existence,  they  have  tried  to  exploit
 the  situation  very  thoroughly.  I
 would  suggest  therefore  that  it  would
 be  fair  and  just,  if  we  acquire  all  the
 lands  within  a  radius  of  one  miie
 from  anurban  area,  or  industrial
 city.  and  utilise  them  for  housing  pur-
 poses.

 4  P.M.
 The  last  point  that  I  would  like  to

 make  is  regarding  co-operative  hous-
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 ing.  The  industrial  workers  have  been
 cal'ed  upon  to  contribute  something
 in  order  to  own  a_  house.  They  are
 being  given  about  25  per  cent.  of  sub-
 sidy  to  build  a  house,  but  I  think  if

 _you  really  want  to  create  any  initiat-
 ve  in  them,  they  should  be  treated
 on  a  par  with  the  State  Governments, which  are  being  given  50  per  cent.
 subsidy  and  50  per  cent.  loan.  But
 unfortunately  the  industrial  workers
 have  been  treated  on  a  par  with  the
 employers  who  would  like  to  build
 the  houses.  After  all,  all  these  sums
 are  to  come,  as  it  has  been  said  in  the

 Teport,  from  the  provident  fund
 which  will  accure  every  year.  My suggestion  to  the  Ministry  therefore
 would  be  to  raise  the  amount  to  be
 given  to  the  co-operative  societies  to
 50  per  cent.,  instead  of  25  per  cent.,

 ‘and  I  can  assure  the  hon.  Minister
 that  if  the  subsidy  is  given  in  the

 ‘manner  I  have  suggested,  in  quite  a
 large  number  of  areas,  co-operative
 societies  of  the  industrial  workers

 will  grow  up,  and  will  also  help  the
 Government  in  the  solution  of  the
 housing  prob'em.

 As  I  said  in  the  beginning,  the  hous-
 ing  prohlem  is  of  tremendous  magni-

 ‘tude.  With  the  paltry  provision  of  Rs.
 nine  or  ten  crores  a  year,  it  will  take
 ‘about  30  years  before  the  housing problem  in  this  country  in  the  urban
 areas  may  theoretically  be  solved.
 -But  we  have  seen  that  during  the
 Jast  three  decades  our  population  has
 8076  up  by  about  one  hundred  per cent,  in  urban  areas.  So,  what  is  the
 Suarantee  that  during  the  next  gene- ration  it  will  not  go  up  by  another
 hundred  per  cent.?  Now  that  a  begin-
 ning  has  been  made,  I  would  appeal  to ‘the  Government,  through  the  hon. the  Minister  of  Housing,  to  ac- -ce'erate  the  programme  0  housing. and  just  as  they  are  doing  their  best
 to  try  to  solve  the  food  problem.  they
 ‘must  also  take  up  this  question  of
 housing  and  give  it  a  priority.  so  that

 ‘the  problem  may  be  solved  during ‘the  next  ten  years.
 With  these  words.  I  support  the

 ‘good  intentions  of  the  hon.  Minister of  Works.  Housing  and  Supply.
 Shri  M.  §.  Gurupadaswamy:  There 4S  an  interesting  story  in  the  Pan-

 chatantra.  In  a  village  there  were
 three  scholars  living.  One  day,  they
 wanted  to  test  their  level  66  seholar-
 ‘ship.  They  went  to  a  forest.  On  the
 ‘way  they  found  bones  of  a  lion  scat-
 ‘tered  on  the  ground.  They  thought
 that  they  might  try  to  show  their
 Tipeness  of  scholarship  there.  One
 ‘member  of  the  group  co'lected  all  the ones,  another  member  gave  flesh
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 and  blood  to  it.  while  the  third  mem-
 ber  gave  the  breath  of  life.  After
 that,  there  was  a  lion.  The  lion
 roared  and  killed  all  these  scholars.
 In  the  same  way  the  Public  Works
 Department  here  is  producing  another
 monster  uf  the  same  type,  the  moster
 of  corruption.  Since  India  got  inde-
 pendence,  since  the  Congress  came  _  to
 power.  corruption  and  bribery  are  be-
 coming  rampant,  particularly  in  the
 Public  Works  Department.  After  the
 British  Empire,  we  are  seeing  another
 empire  being  created.  the  emoire  cf
 corruption.  We  have  seen  the  deva-
 luation  of  the  currency  after  the  Cong-
 ress  Ministry  came  into  power.  Now
 we  are  seeing  the  deva'uation  of  the
 nation.  the  devaluation  of  the  ad-
 ministration.  and  the  devaluation  of
 themselves.

 I  do  not  want  merely  to  dwell  upon
 generalisations,  I  want  to  refer  to
 one  or  two  concrete  cases,  just  to
 bring  home  to  the  hon.  Minister,  how
 corruption,  nepotism,  end  bribery  are
 rampant  in  this  Department,  I  would
 like  to  refer  to  two  particular  cases,
 regarding  the  construction  of  the
 Bahadurgarh  aerodrome  under  the
 Delhi  Aviation  Circle.  These  two  very
 cases  were  brought  to  the  notice  of
 the  hon.  Minister  in  1947.  They  in-
 volved  defalcation  to  the  extent  of
 about  Rs.  l]  lakhs.  But  the  Ministry
 did  not  take  any  action.  A  private
 comp'ainant  got  the  case  registered,
 by  the  Special  Police  Establishment in  1948,  But  there  was  no  proper  in-
 vesugatien  of  the  case  at  all,  The
 C.P.W.D.  officials  colluded  with  the
 Home  Ministry  and  the  Special  Police
 Establishment.  and  many  documents
 were  deliberately  and  _  intentionally
 withdrawn  from  investigation,  and
 many  others  were  deliberately  des-
 troyed.  So  the  case  was  inordinately
 delayed.  and  as  a  result  of  that,  no
 action  has  been  taken  till  now.

 This  matter  was  brought  before  the
 House  often.  I  miay  give  the  dates
 also:  29th  March  95l,  3rd  April  1951,
 Ist  June  1952,  and  8th  July  1952.
 The  hon.  Minister  replied  once  that
 action  was  being  taken  against  one  of
 the  officers,  and  that  regarding  an-
 other  Government  were  considering
 the  question  of  launching  prosecution.
 But  till  now,  nothing  has  been  done
 in  these  cases.  I  heard  only  recently
 that  a  chargesheet  is  being  framed
 by  the  Department  itself  against  one
 of  the  officia’s.  I  learn  also  that  the
 official  has  since  retired  and  is  draw-
 ing  his  pension.  This  is  the  way  that
 this  Department  is  dealing  with  cor-
 ruption.

 If  this  tendency  of  tolerating  cor-
 ruption  continues,  how  can  we  purify
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 and  tone  up  the  administration?  Is
 that  the  way  that  democracy  should
 function,  I  want  to  know?  Is  it  for
 this  that  we  agitated  and  suffered  for
 freedom?  I  am  really  amazed  at  the
 supine  and  the  lefsurely  fashion  in
 which  this  Ministry  :s  functioning.

 There  were  many  other  cases  of
 corruption,  but  I  cannot  go  into  al!  of
 them  individually,  because  there  is
 not  much  time.  But  I  would  only refer  to  one  aspect  of  the  question. The  other  day,  the  Railway  Minister
 stated  on  the  floor  of  the  House  that
 a  Parltamentary  Commission  of  in-
 quiry  to  enquire  into  corruption  in
 the  Railways  will  be  set  up.  In  the same  way,  this  Department  also
 should  be  thoroughly  gone  into  by  a
 Commission.  an  independent  Com-
 mission.  which  should  consist  only  of
 Members  of  this  House.  On'y  by  do-
 ing  so.  we  can  think  of  a  solution  to
 this  problem.  and  also  deal  with  the
 various  cases  of  corruption,  which  are
 being  shielded  from  time  to  time  by the  corrupt  officials

 I  next  pass  on  to  another  impor- tant  question  that  is.  about  the  lower
 grade  staff  in  the  P.W.D.  There  are
 So  many  grievances  about  this  staff.
 The  officers  who  are  occupying  the
 Class  I  cadre  are  enjoying  all  the
 privileges.  I  may  draw  the  attention
 of  the  House  to  an  interesting  case.  A
 Chief  Engineer  was  confirmed  after  he
 served  as  Chief  Engineer  for  only  20
 days,  whereas  many  people  who  are  in
 the  second  and  third  cadre  have  not
 been  confirmed  till  now.  and  i¢  there are  any  confirmations,  they  have  been
 unduly  delayed.  I  do  not  know  the  rea- son  why  such  inordinate  delay  should
 take  place  in  the  case  of  the  lower
 grade  staff.  Even  here  I  want  special tribunal.  I  do  not  mind  a  departmen- tal  tribunal.  It  mav  be  set  uv  and all  the  grievances  of  the  lower  grade staff  may  be  inauired  into,  proper evidence  collected  and  proper  redress
 given  to  them.

 I  refer  to  another  important  ques- tion.  That  is  the  problem  of  housing.
 Many  hon.  Members  have  referred  to
 this  problem.  It  is  a  very  important
 problem.  The  Planning  Commission
 has  recognised  the  importance  of  the
 problem  There  it  stops.  The  Chap- ter  oi  Housing  in  the  Five  Year  Plan
 makes  a  very  disappointing  reading. While  the  Plan  gives  a  bird’s  eye- view  of  the  housing  conditions,  it
 does  not  suggest  ways  and  means  of
 tackling  and  solving  this  problem. The  Planning  Commission  says  that  if
 we  provide  43  lakh  houses,  then  that will  be  sufficient  to  meet  the  needs  of
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 industrial  population.  The  Planning. Commission  has  erred  wn  the  conser--
 vative  side.  It  is  not  a  proper  esti--
 mate.  Many  factors  have  not  been
 taken  into  consideration,  The  most
 important  factor  is  rep'acement.
 Every  year  a  fair  percentage  of  the
 houses  have  to  be  replaced  normally. If  you  consider  the  life  of  a  house  is 50  years,  then  two  per  cent.  of  the:
 houses  has  to  be  replaced  every  year.
 That,  factor  has  not  been  taken  into-
 consideration.  Again,  there  is  nv  con- sideration  given  to  the  question  of”
 repairs.  Moreover,  the  number  of houses  which  have  been  recommended
 by  the  Planning  Commission  for  re-
 fugees  jis  very  low.  They  have  re-. commended  ten  lakh  houses.  When we  consider  the  refugees  from  East
 Bengal.  I  think  the  estimate  has  to  go high.  If  due  regard  is  paid  to  all these  factors,  then  the  total  number of  houses  that  is  required  to  house: the  urban  population—industrial
 population—alone  wil!  be  near  about
 one  crore.

 The  Planning  Commission  has  com--
 pletely  failed  to  tackle  the  problem of  rural  housing,  Millions  and  mul- lions  of  people  are  houseless  today. The  Prime  Minister  the  other  day waxed  eloquent  about  house-keeping. How  can  there  be  house-keeping  when: there  are  no  houses—I  want  to  ask?
 Many  hon.  Members  on  the  opposite. were  waxing  eloquent  that  ours  is a  Welfare  State.  How  can  there  be a  Welfare  State  when  millions  of
 people  have  been  denied  even  elemen- tary  home  life?  Is  it  not  a  mockery? Housing.  clothing  and  food  repre- sent  the  trinity  of  fundamental
 necessities.  If  we  do  not  tackle  this trinity,  we  cannot  rightly  think  of:
 speaking  of  a  Welfare  State.  Today, we  are  seeing  anything  but  a  Welfare State  in  India.

 I  refer  to  another  aspect  of  the-
 question  of  housing.  The  great  neces-
 sity  of  today  is  to  provide  cheap  and:
 adequate  housing.  The  land  cost  hag increased  terribly  after  the  war.  The
 Government  are  widely  talking  of
 controls.  But  till  today  they  have  not
 controlted  the  price  of  land.  If  the
 building  sites  are  sold  by  auction  or  at high  prices.  then  how  can  they  provide cheap  houses  for  the  lower  middle  class and  the  workers?  It  is  impossible.  So, whenever  we  think  of  strategic  control, we  must  honestly  follow  it.  Today  the
 profession  and  the  preaching  of  the-
 Congress  Government  are  different. Now.  some  hon.  Member  suggested  that
 strategic  control  should  be  applied  to this  building  problem.  I  entirely  agree with  this  view.  Every  available  bit  of.
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 aand  should  be  controlled  and  the  price
 should  be  fixed  and  the  land  should  be
 soid  at  cost  price.  There  should  not  be
 bidling  or  auction.  If  the  sites  are
 sold  in  auction,  then  there  will  be
 speculation  and  it  wiil  drive  the  cost
 ot  buildings  enormously  high.  Then  it
 is  very  difficult  for  you  to  control  the
 rents.

 Here  is  a  curious  paradox.  You
 want  to  reduce  rents  of  houses.
 Thereby  you  want  to  follow  a_  social-
 ustic  theory  in  regard  to  fixation  of
 rent.  But  on  the  contrary  you  are
 following  a  capitalistic  theory  with
 regard  to  the  allotment  of  building sites.  Ihis  ig  really  paradoxical
 indeed!  I  cannot  simply  explain  this
 paradox.  So  if  you  are  honest  if  you want  to  provide  cheap,  good and  clean  houses’  to  the  mil-
 lions,  then  fix  up  the  cost  of  build-
 ing  sites  at  a  lower  level  and  also  ration
 all  the  sites  available  in  the  country.
 et  no  one  be  allowed  to  own  more
 than  one  house.  That  should  be  the
 principle.  That  is  a  socialistic  princi-
 Ple.  80.  I  want  a  very  thorough  policy we  be  followed  in  this  respect

 I  want  to  refer  to  another  important
 question.  That  is  about  the  MPs’:  flats.
 Only  last  year  we  were  provided  with
 some  flats.  And  some  flats  are  being
 constructed.  They  are  not  adequate for  the  MPs.  You  cannot  house  the  500
 and  odd  MPs,  but  now  you  ure  think-
 ing  of  housing  the  entire  country—
 entire  nation!  I  cannot  understand
 this.  What  is  the  standard  and  quality of  these  houses?  [f  you  put  some  water
 in  the  first  floor  you  will  get  that
 amount  of  water  below.  It  is  so  porous and  so  transparent!  Now.  within  a short  period  of  nine  months  there  has
 to  be  a  lot  of  repairs  and  there  will
 have  to  be  replacement.  I  have  heard 50  many  things  about  MPs’  flats.  I
 was  told  that  for  furnishing  these  flats.
 tenders  were  called  and  the  tenderer
 was  given  more  opportunity  to  swindle
 money.  So  the  cost  of  furnishing  was
 increased  terribly  and  we  are  made  to
 Pay.  It  is  so  curious  that  even  Parlia-
 ment  Members  are  obliged  to  support
 this  corruption  and  are  really  paying for  this  corruption.

 Then  the  contractors  are  making  a
 lot  of  money  in  Delhi,  I  can  give  you various  instances  in  Delhi,  but  7  have no  time.  They  are  amassing  enormous
 fortunes,  So  a  Committee  of  Inquiry should  be  set  up  to  see  how  many  con-
 tractors  have  made  money  and  _  since
 how  long.  Preferably  a  Parliamentary
 Committee  may  he  set  up  and.  a
 thorough  inquiry  held.
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 In  this  connection  I  will  say  one

 word  more  before  I  take  my  seat.  ‘The
 Estimates  Committee  made  so
 many  recommendations  regarding  the
 Public  Works  Department.  They
 drew  the  attention  of  the  Ministry  to
 the  fact  that  the  sub-letting  of  Govern-
 ment  quarters  is  goihg  on  anl  that  it
 should  be  stopped,  but  the  Government
 said  that  they  are  helpless.  They  said
 that  they  cannot  produce  evidence  tc
 prove  it.  For  this  the  Estimates  Com-
 mittee  said,  and  I  am  quoting  from
 that  Committee’s  report:

 “The  Committee  feel  that  the
 Government  should  not  say  that
 they  are  helpless  in  the  matter;
 with  all  the  available  machinery of  Government  at  their  command
 they  could  easily  detect  such  mal-
 practices  and  bring  the  culprits  to
 book.”
 Till  today  I  have  not  seen  any  ac-

 tion  being  taken  on  the  recommenda-
 tion  of  the  Committee.  Further,  many
 quarters  belonging  to  one  income
 group  are  allotted  to  another  income
 8roup  leading  to  so  much  of  inconven-
 jence  to  the  officers  of  that  group. Such  things  have  not  been  stopped though  the  Estimates  Committee  has
 drawn  the  attention  of  Government  to
 it.

 Further.  the  Estimates  Committee
 have  asked  the  Ministry  to  cut  down the  expenditure  by  30  per  cent.  That has  not  been  done.  Moreover.  they asked  the  Ministry  to  remove  the
 Superintendent  cadre;  they  have  not temoved  it.  I  am  amazed  to  see  this
 Ministry  is  so  supine,  callous  and  in--
 different  to  the  recommendations  and
 advice  given  by  this  House  through their  Committee.

 श्री  एन०  एन०  जोशी  (इंदौर):  जहां
 तक  मनुष्य  की  आवश्यकताओं  का  सवाल  हैं
 उसमें  तीन  चीजें  मुख्य  हैं,  खाना,  पहिनना
 और  रहना  ।  जहां  तक  खाने  और  पहनने
 का  सवाल  है  उसका  सम्बन्ध  इस  मिनिस्ट्री
 से  नहीं  है  किसी  दूसरी  मिनिस्ट्री  से  हैं।  योजना
 कमीशन  ने  इसके  सम्बन्ध  में  योजना  आयोग
 में  कई  बातें  की  है,  और  किस  तरह  से  खाने
 की  समस्या  हल  की  जा  सकती  है,  किस  तरह
 से  पहनने  की  समस्या  हल  की  जा  सकती:
 हैं  इसके  सम्बन्ध  में  कई  उपाय  सुझाये  हैं  t
 रहने  के  सवाल  के  मुताल्लिक  भी  उसने:
 एक  योजना  बनायी  हैं  और  लगभग  ४०-
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 करोड़  रुपया  इस  जाम  के  लिये  पांच  वर्ष
 में  खर्चे  करने  के  लिये  उसमें  रखा  है  ।  अभी

 “हमने  यह  भी  देखा  कि  पिछले  दो  सालों  में
 उस  में  से लगभग  १२  करोड़  रुपया  खर्च  हो  चुका
 हैं  और  इस  साल  भी  कुछ  रुपया  खर्च  करने
 की  आयोजना  रक्खी  गयी  है  1  सवाल  सिर्फ
 यह  हैं  कि  जिस  तरीके  से  रुपया  खर्च  करने
 का  आयोजन  किया  गया  है  और  जितना
 रुपया  खर्च  करने  के  लिये  रक्‍खा  है,  उतने
 रुपये  से  क्या  इस  देश  में  रहने  की  समस्या  हल

 :  हो  सकती  है  ?  यह  मुख्य  रूप  से  हमारे  सामने
 सवाल  है  और  इस  पर  हम  को  विचार  करना

 है  ।  वास्तव  में  अगर  इस  समस्या  के  विस्तार
 को  देखा  जाय  और  यह  देखा  जाय  कि  यह
 समस्या  कितने  उग्र  रूप  से  हमारे  सामने
 हैं  तो  हमें  यह  मालूम  होता  हैं  कि  जितना
 रुपया  इस  काम  के  लिये  बजट  में  रक्खा
 गया  हैं  वह  बहुत  ही  नाकाफी  है  1  जहां  तक

 शहरों  के  मकानों  का  सवाल  है,  या  गांवों
 के  मकानों  का  सवाल  हैं,  दोनों  में  हमें  मालम

 होता  है  कि  रुपया  किसी  तरह  से  भी  काफी
 -  नहीं  हो  सकता  ।  अगर  हम  शहरों  के  मकानों

 को  भी  ले  कर  देखें  तो  हमें  यह  मालूम  होता
 हैं  कि  जितना  रुपया  इसके  लिये  रक्खा  गया
 हैं  उसमें  उस  महकमे  ने  जो  योजना  मकान
 बनाने  के  बारे  में  शहर  के  मजदूरों  के  लिये
 रक्खी  हैं  उसमें  २,७५०  रुपया  एक  मकान
 बनाने  के  पीछे  रक्खा  गया  है  ।  अब  २,७५०
 रुपये  से  जिस  तरह  के  मकान  बनाने  की  योजना

 है,  उसमें  एक  १२  बाई  २२  फुट  का  कमरा

 होगा,  एक  छोटा  सा  वरामदा  और  उसके
 पीछे  एक  टूटी  और  एक  स्नानघर,  बस
 इतना  ही  काम  २,७५०  रुपये  में  किया
 जायगा  ।  अब  थोड़ी  देर  के  लिये  यह  भी
 मान  लिया  जाय  और  थोड़ी  देर  के  लिये  यह
 ख्याल  कर  लें  कि  एक  मकान  में  एक  मजदूर

 पांच  आदमियों  के  सहित  रहता  है,  उसकी
 बीवी,  उसकी  माता  और  उसके  तीन  बच्चे,
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 तो  भी  क्‍या  उसके  और  उसके  परिवार
 वालों  के  पांच  आदमियों  के  लिये  यह  १२
 बाई  २२  फुट  का  कमरा  और  एक  छोटा
 सा  बरामदा  काफी  होगा  ?  मेरा  तो  यह  कहना
 है  कि  अगर  इस  तरह  के  मकान  बनाने  का
 भविष्य  में  कोई  कार्यक्रम  हो  तो  उसे  अमल
 में  लाने  की  जरूरत  नहीं  हैं  और  उसको
 बन्द  कर  देना  चाहिये  और  कोई  जरूरत
 नहीं  है  कि  आज  के  समय  में  हम  इस  तरह  के
 मकानात  तैयार  कर  दें  कि  जिससे  उन
 लोगों  का  जिन  लगों के  लिये  हम  मकान
 बना  रहे  हैं,  स्वास्थ्य  खराब  हो,  ठीक
 तरह  वे  रह  भी  न  सकें  और  उन  लोगों  का
 इतने  छाटे  मकान  में  रहने  से  चरित्र  भी
 खराब  हो  ।  भला  बतलाइये  जब  एक  ही
 कमरे  में  माता-पिता  और  उन  के  बच्चे  रहेंगे
 और  एक  साथ  सोयेंगे,  तो उस  १२  बाई  २२
 फुट  के  कमरे  में  वह  सब  कसे  रह  सकेंगे  ?
 और  अगर  कभी  कोई  मेहमान  आ  गया  तो
 उसके  लिये  गुंजाइश  ही  नहीं  रहती  ?  इस
 लिये  मेरी  राय  में  इस  तरह  के  मकान  बनाने
 में  २,७५०  रुपया  व्यर्थ  खर्च  करने  से  कोई
 लाभ  नहीं  होगा,  इससे  तो  हमारे  देश  की
 हालत  बहुत  खराब  बनेगी  और  मकानों  की
 स्थिति  भी  बहुत  खराब  बनेगी  ।  इसलिये
 मेरी  समझ  में  इसके  लिये  कोई  दूसरा  तरीका
 अथवा  उपाय  सोचा  जाय  तो  अच्छा  होगा  ।
 हमारे  लिये  सब  से  बड़ी  आवश्यकता  की  बात

 यह  हैकि  मकानों  के  लिये  जमीन  हम
 उपलब्ध  कर  सकें,  बड़े  से  बड़े  पैमाने  पर  अधिक
 से  अधिक  एक  साधारण  कुटुम्ब  के  लिये  एक
 एकड़,  आधी  एकड़,  और  वह  भी  नहीं,
 तो  पाव  एकड़  या  उसका  भी  अष्ट  भाग
 इतनी  जमीन  तो  हम  एक  मकानदार  को
 मकान  बनाने  के  लिये  उपलब्ध  करायें  ताकि
 वह  वहां  पर  मकान  बना  कर  अपने  कुटुम्ब
 के  साथ  ठीक  प्रकार  से  जीवन  व्यतीत  कर
 सके  ।  जैसा  अभी  माननीय  देसाई  साहब
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 ने  फरमाया  शहर  के  आसपास  की  ज़मीनों
 की  कीमत  की  एक  बड़ा  सवाल  पैदा  हो  जाता

 है  और  कीमत  ज़्यादा  होने  की  वजह  से
 मकानदार  जो  ज़मीन  ले  कर  मकान  बनाना

 चाहते  हें,  वह  उतनी  बढ़ी  हुई  कीमत  अदा

 नहीं  कर  सकते,  जो  लेना  चाहते  हैं  वे  ले  नहीं
 सकते  ।  इसलिये  यह  काम  शासन  का  होगा
 कि  वह  ज़मीन  उस  मकान  वाले  को  उपलब्ध
 करा  दे  जो  वहां  पर  मकान  बनाना  चाहता
 हैं  और  ज़मीन  उपलब्ध  कराने  के  बाद  शासन
 का  दूसरा  काम  यह  हो  जाता  है  कि  वह  मकान
 बनाने  के  लिये  जो  सामान  आवश्यक  हो
 वह  सास  सामान  सस्ते  मूल्य  पर  उस
 मकान  वाले  को  उपलब्ध  कराये  |  तीसरी  बात
 जो  और  करनी  चाहिये  वह  यह  है  कि  उस
 मकान  बनाने  वाले  को  जो  रुपया  आव-
 इयक  हो,  वह  कम  से  कम  सूद  की  दर  पर
 सरकार  उस  को  उपलब्ध  कराये  ।  सस्ती
 ज़मीन  कम  सूद  पर  रुपया  और  सस्ता
 सामान  उपलब्ध  कराना,  यह  तीन  बातें
 शासन  द्वारा  करनी  चाहियें  ।  में  समझता  हूं
 कि  अगर  इन  चीज़ों  का  प्रबन्ध  हो  जाय  तो
 वह  उस  २,७५०  रुपये  में  अपनी  सहूलियत
 के  अनुसार  कहीं  उम्दा  मकान  बनायेंगे  जो

 उनके  कुटुम्ब  के  लिये  ही  पर्याप्त  न  होगा
 बल्कि  वह  एक  और  कुटुम्ब  को  भी  उसमें
 रख  सकेंगे  ।  इसलिये  इस  सुझाव  पर  सरकार
 को  बहुत  गौर  के  साथ  विचार  करना
 चाहिये  ।

 इसके  अलावा  जिस  तरह  से  आज
 ध्वरकार  द्वारा  मकान  बनाने  का  सिलसिला
 चलता  हैँ  आप  जानते  हैं  कि  उनके  बनाने  में
 नो  ठेकेदार  होते  हैं  वह  बहुत  सारा  रुपया
 ला  जाते  हैं,  और  दूसरे  जैसा  यहां  पर  पबलिक
 वर्क्स  डिपार्टमेंट  के  बारे  में  अनेक  शिकायतें
 की  गयीं  कि  किस  तरह  वहां  पर  करप्शन
 का  दौरदोरा  है,  उस  महकमें  में  भी  बहुत  सा
 रुपया  करप्शन  की  भेंट  हो  जाता  है  ।  करप्शन

 20  P.S.D,
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 को  हम  सब  दूर  करना  चाहते  हें,  इस  पर
 तो  सब  सहमत  हैं,  लेकिन  इसके  लिये  हमें
 प्रयत्नशील  होना  चाहिये  और  जिन  साहबान
 के  सामने,  जिन  मेम्बरान  के  सामने  इस  तरह
 के  करप्शन  के  सावल  पेश  हों,  उन  केसेज  को

 आनरेबुल  मिनिस्टर  के  नोटिस  में  जरूर
 लाना  चाहिये  ताकि  मिनिस्टर  महोदय  उन
 पर  पूरा  गोर  फरमा  सकें  और  उनके  बारे  में
 और  उन  जिम्मेदार  महकमों  की  तहकीकात
 भी  कर  सकें  1  में,  जैसा  डिप्टी  होम  मिनिस्टर
 साहब  ने  फरमाया  था  कि  हमारा  काम  केवल
 आलोचना  करके  चुप  हो  जाना  ही  नहीं  हैं,
 उनके  विचार से  पूर्ण  सहमत  हूं  ।  हमारा  सिर्फ
 इतना  ही  काम  नहीं  हैं  कि आलोचना  करके
 या  यह  कह  कर  के  कि  महकमे  का  फलाना
 अधिकारी  रिश्वतखोर  है  और  रिश्वत-
 खोरी  चलने  से  शासन  का  काम  सुचारु  रूप
 से  नहीं  चल  रहा  है,  हम  बैठ  जायें  और  कुछ
 न  करें  ।  पालियामेंट  के  सदस्य  होने  के  नाते
 हमारा  यह  गतंव्य  हो  जाता  है  कि  हम  ऐसे
 करप्शन  के  स्पेसिफिक  केसेज  मिनिस्टर  साहब
 की  नजर  में  लायें  और  वह  उन  पर  गौर
 फरमा  कर  मुनासिब  एक्शन  लें  ।  हमें  इसके
 लिये  कोशिश  करनी  होगी  कि  आज  जो
 सरकार  के  अधिकारी  और  ठेकेदार  मकान
 बनवाने  के  काम  में  रुपया  बीच  में  खा  जाते

 हे  यह  ईविल  प्रैक्टिस  खत्म  हो  और  हम
 सरकार  द्वारा  शहर  के  मजदूरों  को  सस्ते
 से  सस्ते  दाम  पर  मकान  दिलवा  सकें  ।  अभी
 जैसा  माननीय  देसाई  साहब  ने  फरमाया
 आज  जब  कि  कोई  मकान  बनाये,  तो  कोई
 कारण  नहीं  है  कि  पचास  प्रतिशत  रुपया  तो
 गवर्नमेंट  को  बतौर  सबसिडी  दे,  पचास
 रुपया  सरकार  खर्च  करे,  प्राइवेट ली  अगर
 कोई  कोआपरेटिव  सोसाइटी  मकान  बनाना

 चाहे  तो  पच्चीस  प्रतिशत  सबसिडी  गवर्नमेंट
 दे  और  साढ़े  सेंतीस  परसेंट  उसके  लिये  लोन
 दिया  जाय  ।  जिस  तरह  से  पचास  प्रतिशत
 सबसिडी  केन्द्र  देता  ह ैउसी  तरह  से  यह  आव-
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 [श्री  एम०  एल०  जोशी]
 इक  हैं  कि  पचास  प्रतिशत  सबसिडी  उस

 मजदूर  कोआपरेटिव  सोसाइटी  को  भी
 मकान  बनाने  के  लिये  दिया  जाना  चाहिये  ।
 में  समझता  हूं  कि अगर  यह  हो  जाय  और  उस
 को  पचास  प्रति  शत  रुपया  बतौर  सबसिडी
 मिल  जाय  और  पचास  प्रतिशत  रुपया  लोन
 के  रूप  में  मिल  जाय  तो  वह  ठीक  ठीक  और
 आवश्यकता  के  अनुकूल  मकान  बना  सकेंगे  ।
 अगर  यह  दोनों  चीज़ें  इस  तरह  से  मिल  जाती

 हैं  तो  में  समझता  हूं  कि  मजदूरों  की  कोआप-
 रेटिव  सोसायटियां  बहुत  बड़े  पैमाने  पर  बहुत
 अच्छे  और  बहुत  सहूलियत  वाले  मकान
 अपनी  सहूलियत  के  लिये  जिस  तरह  चाहें
 शहरों  में  बनवा  सकती  हैं  ।  मेरी  गुजारिश
 यह  हैं  कि  अगर  इस  तरह  से  हम  ने  काम
 किया  तो  जहां  तक  शहरों  का  सवाल  हैं,
 हम  शहरों  की  इस  मकान  की  समस्या  को

 हल  कर  सकेंगे।

 जहां  तक  गांव  के  मकानों  का  सवाल  हैं,
 बहुत  बड़ा  और  विस्तृत  क्षेत्र  है,  करीब  साढ़े
 पांच  लाख  के  हमारे  गांव  हें,  और  वहां
 के  मकानों  का  सवाल  बड़ा  टेढ़ा  है  ।  उनकी

 बड़ी  भयंकर  दशा  है  ।  जो  गांव  में  रहने
 वाले  लोग  हैं  वह  जानते  हैं  कि  देहातों  में  लोग
 कैसे  रहते  हें  ।  ऐसा  मालूम  होता  हैँ  कि  वह
 मकानों  में  रहते  ही  नहीं  हें  ।  वे  ढोरों  जैसी
 जिन्दगी  व्यतीत  करते  हें  ।  उन  के  रहने  के
 स्थानों  को  मकान  तो  कहा  ही  नहीं  जा  सकता,
 चाहे  मजदूर  का  मकान  हो  चाहे  किसान  का
 मकान  हो  ।  मजदूर  के  झोंपड़े  की  हालत  तो

 यह  है  कि  वह  दस  बाई  दस  का  भी  नहीं  होगा  ।

 मुश्किल  से  दस  बाई  आठ  की  कोई  जगह
 होगी  ।  वह  लोग  फूस  के  छप्परों  के  नीचे

 रहते  हें  ।  उन्हीं  झौंपड़ों  में  वह  अपनी  हंडिया
 रखते  हें,  वहीं  उन  का  बिछौना  रहता  हैं,
 वहीं  सोते  हें,  सोते  क्‍या  हैं,  जिन्दगी  बिता

 रहे  हैं  +  इस  में  कोई  शक  नहीं  कि  शहरों  की
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 अपेक्षा  गांवों  में  मकानों  के आस  पास  खुला
 आंगन  ज्यादा  रहता  &  इस  की  वजह  से  वह
 खाना  बनाने  का  चूल्हा  और  मटकी  तो
 झौंपड़ी  में  रख  लेते  हें  बाकी  चीजें  बाहर
 ही  रखते  हें  और  बाहर  ही  सोते  हें  और  बाहर
 ही  सारे  काम  करते  हें  ।  उन  के  लिये  मकानों
 का  सवाल  बड़ा  भारी  सवाल  है  जहां  तक
 गांवों  के  मजदूरों  का  सवाल  है  उसकी  दशा
 किसानों  से  भी  खराब  है  ।  मजदूरों  का  हाल
 यह  है  कि  वह  जहां  रहते  हैं  उसी  में  ढोरों  को
 बांघते  हैं,  उसी  मकान  में  खाना  बनाते  हें,
 उसी  में  सारा  सामान  रखते  हें  । अगर  आप
 उस  में  चले  जायें  तो  ऐसा  मालूम  होता  हैं
 कि  वह  एक  बिल्कुल  अन्धेरी  काल  कोठरी

 है  जिस  में  इतना  धुआं  भर  जाता  हैं  खाना
 बनाने  से  कि  सांस  लेना  भी  कठिन  हो  जाता

 है।  देहात  के  मजदूरों  क ेमकानों  का  जो सवाल

 है  वंह  बड़ी  गम्भीर  समस्या  है,  वह  इतने
 निकम्मे  हें  कि इस  बात  की  बहुत  जरूरत  है
 कि  किसी  प्रकार  की  योजना  तैयार  कर  के
 उन  को  सुधारा  जाय  ।  आज  आवश्यकता
 इस  बात  की  हैं  फिर  नये  सिरे  से  देहात  के
 मकानों  को,  चाहे  वह  मजदूरों  के  हों  या
 किसानों  के,  विशेष  रीति  से  बनाया  जाय  v

 जहां  तक  शहरों  का  सवाल  है  यह
 बड़ी  भारी  समस्या  पैदा  हो  गई  है  शहरों
 के  आसपास  की  जमीन  बड़ी  महंगी  हो  गई
 है,  इतनी  महंगी  कि  शहर  के  लोगों  के  लिये
 आस  पास  के  गांवों  में  मकान  बना  लेना

 बड़ा  कठिन  हो  गया  है  ।  गांवों  में  ऐसी  बात

 नहीं  है  ।  वहां तो  कायदा  है,  कम  से  कम  हमारे
 मध्य  भारत  में  है,  कि  बीस  गुनी  तेजी  दे  कर
 के  सरकार  देहातों  की  जमीन  ले  सकती  है  V

 हो  सकता  .है  कि  कहीं  किसी  राज्य  में  ज्यादा

 हो,  बहरहाल  बीस  गुना  तोजी  दे  कर  के
 गवर्नमेंट  आस  पास  के  खेतों  को  ले  ले  र

 हर  किसान  और  मजदूर  को  उत  द  हैसियत
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 के  हिसाब  से  दे  दी  जाय  तो  किसी  तरह  से

 मकान  बनाये  जा  सकते  हें  ।  इस  के  लिये

 नमी  इस  बात  की  बड़ी  आवश्यकता  है  कि  ऐसे
 लोगों  को  ही  वह  जमीन  दी  जाय  जिन  की

 “इच्छा  मकान  बनाने  की  है  चाहे  वह  खुद
 बनायें  या  कोआपरेटिव  सोसायटियों  के

 जरिये  से  ।  जो  लोग  सरकारी  प्लैन  के  मुता-
 बिक  बनवाना  चाहते  हों  उन  को  रुपया  दिया

 जाना  चाहिये  ।  इस  तरह  से  अगर  शासन

 “इस  समस्या  को  हाथ  में  ले  तो  हमारे  मकान

 की  समस्या  बहुत  हद  तक  हल  हो  सकती  है

 Shri  M.  Khuda  Baksh  (Murshida-
 tad):  An  English:  Parliamentarian
 ‘once  said  that  whenever  he  got  up  in
 Parliament  to  speak.  he  had  a  queer
 ‘and  uncomfortable  feeling  in  the  pit
 nf  his  stomach.  I  confess  that  I  have
 a  similar  feeling,  and  in  my  case  it
 iis  much  more  aggravated.

 Some  hon.  Members  have  spoken  on
 the  relative  importance  of  this  or  that
 Ministry.  To  me  all  Ministries  are
 important.  If  anything,  this  Ministry
 is  more  important  than  many  others.
 In  offering  my  remarks  within  the
 short  space  of  time  at  my  disposal,  and
 for  convenience,  I  shall  follow  the  re-
 port  for  1952-53  which  has  been  circu-
 lated  to  us.

 The  first  thing  that  attracts  notice
 is  that  under  the  heading  ‘“Establish-
 ment”  the  Ministry  say  that  they  have
 been  able  to  accept  the  recommenda-
 tions  of  a  Committee  which  was

 pre: sided  over  by  Shri  Kasturbhaji  Lal-
 Dhai—an  independent  personage,  who
 has  no  axe  of  his  own  to  grind.  It  is
 in  refreshing  contrast  to  perhaps  many
 other  Ministries  that  this  Ministry  has
 been  able  to  accept  all  the  major  re-
 commendations  of  that  Committee,
 which  has  resulted  in  terms  of  R.A.P.,
 that  is,  rupees,  annas  and  pies,  in  a
 saving  of  rupees  eleven  lakhs.  The
 Ministry  has  succeeded  in  doing  away
 with  three  Superintending  Engineers’
 Offices  and  as  many  as  five  divisions.
 Any  one  who  has  studied  and  is  at  all
 familiar  with  the  working  of  the
 C.P.W.D.  would  at  once  realise  the
 magnitude  of  the  savings.  The_aboli-

 ‘tion  of  three  Superintending  Engineers’
 offices  and  five  divisions  is  not  an  in-
 considerable  economy.

 Another  noteworthy  thing  is  that
 these  recommendations  were  made  in
 July  1952,  and  with  very  commendable
 Promptitude  the  Ministry  has  imple-
 mented  the  recommendations.  As  a
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 result  of  the  acceptance  and  implement-
 ation  of  the  recommendations,  certain
 retrenchment  of  staff  became  unavoi-
 dable  and  necessary.  But  the  Ministry
 worked  out  a  scientific  basis,  whereby
 they  have  spread  the  retrenchment
 over  the  whole  of  India.  Of  course,  in
 this  retrenchment  the  worst  affected
 would  be  the  lowest  paid  staff,  because
 the  higher  paid’  ones  may  be  regarded
 and  asked  to  accept  lower  paid  ap-
 pointments.  But  it  is  the  lowest  paid
 staff  who  will  be  in  difficulty  and  some
 of  them  certainly  will  have  to  be  re-
 trenched.  It  is  good  to  note  that  the
 Ministry  is  trying  to  provide  them  with
 alternative  employment.  It  would  be
 interesting  to  know  from  the  hon.  Mi-
 nister  when  he  gets  up  to  reply  how
 many  persons  were  retrenched;  how
 many  were  regraded;  and  of  the  per-
 sons  retrenched,  how  many  have  been
 provided  with  alternative  employment. From  the  little  information  that  I  have
 een  able  to  gather  from  the  Ministry, I  understand  that  only  64  persons  are
 affected  and  strenuous  efforts  are  be-
 ing  made  to  get  them  fresh  employ- ment.  In  this  connection,  I  would
 make  a  humble  suggestion,  viz.  when
 they  are  re-employed,  they  should  be
 so  re-employed  that  there  will  be  no
 break  of  service.

 About  accommodation,  hon.  Mem-
 bers  have  drawn  the  attention  of  the
 hon.  Minister  pointedly  to  the  leeway
 that  has  to  be  made  up.  I  refer  par-
 ticularly  to  the  officers  drawing  less
 than  Rs.  500.  These  are  the  most  un-
 fortunate  men.  They  require  the  kind
 of  accommodation  that  the  Estate  Office
 under  this  Ministry  provides.  The
 lower  paid  staff  can  find  their  own  ac-
 commodation.  But  this  pay  group  is
 the  worst  affected.  They  cannot  find
 their  own  accommodation.  and  such  ac-
 commodation  as  they  can  find  is  not
 suitable.  Therefore.  I  would  urge  up- on  the  Ministry  to  concentrate  more  on
 the  building  of  houses  that  would  cater
 to  the  needs  of  this  particular  class  of officers.

 It  is  interesting  to  note  the  following
 observation  made  by  the  Ministry  in their  report:

 “With  a  view  to  reducing  pres- sure  on  accommodation.  both  office
 and  residential,  the  possibility  of
 shifting  some  of  the  offices  now  lo-
 cated  in  Delhi  to  places  outside  is
 under  examination.”
 This  is  commendable.  It  is  high time  that  it  was  done  and  done  with  a

 little  more  expedition  than  is  associa-
 ted  with  Government  working.  I  un-
 derstand  that  Government  from  time
 to  time  give  their  special  consideratior
 to  this  matter,  but  the  officers  of  the  De-
 partments  that  are  likely  tobe  touched
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 make  out  such  a  tremendous  case  for
 their  continuing  in  Delhi  that  it  be-
 comes  in  the  long  run  impossible  for
 the  Ministry  to  shift  them  outside
 Delhi.  There  is  a  lot  of  surplus  ac-
 commodation  in  the  hill  stations  and
 also  other  places  like  Hyderabad  etc.
 outside  Delhi.  On  this  question,  I  should
 urge  upon  Government  to  be  firm,  and
 take  a  firm  attitude.  I  suggest  that  a
 Parliamentary  Committee  should  be  set
 up  to  go  into  the  question  of  the  reia-
 tive  importance  of  this  or  that  Depart-
 ment  for  the  purpose  of  establishing their  claims  to  remain  in  Delhi.  The
 question  of  accommodation  is  as-
 suming  such  an  importance  and  becom-
 ing  so  acute,  it  is  time  Government—
 to  use  a  common  expression—put  its
 foot  down  and  decided  which  of  their
 Departments  should  be  located  outside
 Delhi.  The  considerations  of  Govern-
 ment  servants  and  for  that  matter
 Secretaries,  should  not  weigh  with  the
 Government.  If  the  Government,  or  any
 Ministry  felt  that  it  was  not  possible
 or  politic,  for  any  reasons,  then  this
 House,  this  sovereign  body  should  be
 entrusted  with  the  job  and  they  should
 find  out  and  make  recommendations
 to  the  Government  and  Government
 should  be  guided  by  the  findings  of  a
 Committee  set  up  by  this  House.

 Some  hon.  Members  waxed  eloquent on  corruption,  but  instead  of  offering
 any  constructive  suggestions  to  the
 Government  as  to  how  it  should  be
 met  in  this  particular  branch  of  Gov-
 ernment  they  have  given  instances  of
 corruption.  that  have  come  to  their
 notice,  which  may  on  enquiry  be  found
 to  be  without  any  substance  or  with-
 out  any  basis.  Be  that  as  it  may,  the
 Minister  surely  should  go  into  it  and
 if  officers  are  guilty  of  corruption  they
 should  be  severely  dealt  with.  We
 have  no  truck,  on  this  side  or  on  the
 other,  with  corruption  and  if  an  officer
 is  found  corrupt  he  will  be  and  he
 must  be  severely  dealt  with.  In  order
 to  minimise  corruption,  it  is  said  in  the
 report,  Government  have  devised  a
 mew  system  which  they  describe  as  a
 system  of  administrative  audit  which
 aims  at  eliminating  corruption  at  all
 the  stages  of  contract,  supervision  and
 execution.  If  it  is  an  independent
 audit,  it  is  quite  welcome.  I  hope  the
 hon.  Minister  will  tell  the  House  in  the
 course  of  his  reply  what  is  meant  by a  system  of  administrative  audit.  If
 he  is  thinking  of  setting  up  another
 organisation  which  will  supervise,  not
 only  supervise  but  will  keep  an  eagle’s or  a_hawk’s  eye,  on  the  activities  of
 the  Department.  in  the  contractual
 stage,  supervision  and  erection  stage and  in  the  final  settlement  and  pay- ment  of  bills,  it  is  welcome
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 Coming  to  housing,  it  is  obvious  that
 Government  with  the  efforts  that  they
 are  putting  in,  will  not  by  itself  be
 able  to  tackle  this  task.  To  my  way
 of  thinking,  we  must  be  able  to  attract
 and  invite  private  capital  in  this  field
 of  investment.  It  is  time  for  the  Go-
 vernment  to  examine  whether  the  Rent
 Control  Acts  in  the  Centre,  adminis-
 tered  by  this  Ministry  and  also  in  the
 provinces  do  not  act  as  a  retarding
 agent,  or  as  a  deterrent,  to  private  in-
 vestment.  It  is,  I  think,  time  when
 we  shed  our  pet  theories  and  also  any
 inhibitions  that  we  might  have  come
 to  acquire  when  we  were  not  in  Go-
 vernment.  It  is  all  right  to  talk  about
 acquiring  land  within  one  mile  peri-
 meter  without  giving  much  compensa-
 tion.  My  hon.  friend  from  Bombay
 said  that  we  can  do  this.  It  is  an  easy
 way  of  solving  the  housing  problem—
 one  mile  perimeter  of  land  confiscated.
 He  said  under  the  Constitution  it  is
 not  permissible  to  confiscate  land,
 without  paying  any  compensation.  But
 he  went  so  far  in  this  House  as  to  say
 that  that  compensation  need  not  be  the
 price,  the  market  value.  I  cal]  that
 dishonest.

 Mr.  Chairman:  The  hon.  Member
 must  now  conclude.

 Shri  M.  Khuda  Baksh:  This  is  the
 second  time  I  am_  speaking  in  the
 House:  I  would  ask  for  a  few  more
 minutes.

 If  we  have  to  encourage  and  attract.
 private  capital  into  this  field  of  invest-
 ment  we  ought  to  see  that  they  get  ade-
 quate  returns  for  the  capital  invested.
 There  is  another  thing  and  it  is  this.
 Private  capital  would  not  be  interest-
 ed  in  or  attracted  to  this  field  if  it
 finds  that  there  are  a  lot  of  difficulties
 in  obtaining  building  materials.  A
 house  cannot‘be  put  up  by  just  writ-
 ing  it  on  a_  piece  of  paper.  Cement,
 lime,  bricks,  structurals,  iron  and  steel,
 they  will  all  have  to  be  supplied  to
 him.  Therefore,  I  suggest  to  the  hon.
 Minister  of  this  Department  that  there
 should  be  a  coordinating  organisation.
 Private  capitalists  who  want  to  invest.
 money  in  this  scheme  should  not  have.
 to  go  from  department  to  department ffor  each  and  every  item.  He  should
 be  able  to  approach  one  Central  De-
 partment  where  all  his  needs  will  be
 met  and  he  will  be  given  facilities  for
 acquiring  all  tthe  building  materials
 number  one  and  number  two  facilities
 for  transporting  the  same  to  the  buil-
 ding  sites.

 Regarding  rent  control,  I  also  suggest
 that  a  Parliamentary  Committee  should
 be  set  up  to  study  the  Rent  Control
 Acts  obtaining  in  the  Centre  as  also
 in  the  provinces,  to  find  out  whether
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 ‘and  how  far  they  are  in  relation  to  the
 needs  of  the  moment.

 In  regard  to  purchases  I  wish  to
 make  one  small  point.  It  is  often  said
 that  in  regard  to  purchase  for  the  other
 Ministries  there  is  a  lot  of  red  tape,
 involving  inordinate  delay.  We  are
 mow  at  peace:  there  are  not  very  many
 urgent  demands.  Most  of  the  demands
 emanate  from  the  Defence  Ministry
 and  the  Railway  Ministry—they  are
 the  largest  indentors.  Therefore.  the
 Ministry  should  devise  ways  and means  of  expeditiously  dealing  with
 them.  Connected  with  this  is  the  ques-
 tion  of  effective  screening.  with  a  view
 to  finding  out  whether  the  indentors’
 demand  can  be  met  indigenously.  Too
 often  we  rush  to  Europe  and  America
 and  other  places  for  our  goods.  Before
 doing  so  we  should  see  whether  such
 things  are  available  locally.  In  the  con-
 summer  goods’  field,  even  if  we  have  to
 relax  the  specifications  somewhat  we
 ‘should  not  go  out  of  India  for  making
 these  purchases.  I  am  not  one  of
 those  who  would  wish  to  sacrifice  qua-
 lity.  I  am  a  stickler  for  quality.  The
 ‘very  basis  of  international  trade  is  that
 if  India  cannot  produce  something
 ‘which  it  needs  up  to  a  certain  stan-
 ‘dard  there  is  no  harm  in  going  outside
 the  country  to  purchase  that.  But  in
 this  there  should  be  effective  screening.
 Therefore,  I  want  to  fix  the  responsi-
 bility  on  this  Ministry  before  any-
 thing  goes  out  of  this  country  by  way

 .Of  an  order.  This  Ministry  must  be
 able  to  issue  a  certificate  that  the  thing
 4s  not  available  indigenously.

 ‘Mr.  Chairman:  I  am  afraid  the  hon.
 Member  has  taken  more  time  than
 could  be  allotted  to  him.  Already  he
 thas  taken  7  minutes;  there  are  many
 other  hon.  Members  anxious  to  speak.

 Shri  M.  Khuda  Baksh:  I  shall  con-
 ‘clude  in  a  minute.

 In  the  matter  of  tenders  also,  the
 hon.  Minister  will  see  in  the  purchas-
 ing  machinery  how  far  there  is  room
 for  corruption,  and  how  far  there  is

 ‘room  for  improvement,  to  root  out  cor-
 ‘ruption.

 My  plea  to  this  Government  is:  Cen-
 ‘tralise  purchase.  When  you  have  a
 purchasing  organisation  the  different
 Ministries  should  not  go  on  purchasing
 things  from  abroad.  This  is  how  cor-
 ‘ruption  comes.  To  my  way  of  think-
 ing,  if  the  Railway  Ministry,  or  any other  Ministry  for  that  matter,  were
 ‘allowed  to  go  out  of  the  country  in-
 ‘dependently  on  a  purchase  mission  to
 America  or  England,  there  would  be foom  for  corruption:  there  may  be

 scandals.  But  if  we  can  pin  this  Minis-
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 try  down  for  every  purchase  made
 abroad,  then  we  have  fewer  men  to
 tackle  and  we  can  establish  a  proce-
 dure  whereby  all  this  corruption  can
 be  eliminated.  Therefore,  my  plea  is
 that  the  demands  of  these  Ministries,
 whatever  they  are,  must  be  routed
 through  this  Ministry,  and  if  we  have
 to  make  any  purchases’.  abroad
 it  must  be  done  through  this  Ministry
 so  that  we  know  who  is  responsible
 and  if  any  corrupt  practice  is  brought
 to  our  notice  we  know  whem  to  catch
 hold  of,  and  then  we  can  come  down
 on  hon.  Minister  like  a  ton  of  bricks.

 Sardar  Lal  Singh  (Ferozepur-
 Ludhiana):  This  main  report  as
 also  the  summary  supplied  by  the
 Government  give  us  information
 about  the  total  number  of  houses  that
 have  been  built.  So  far  as  the  total
 output  is  concerned,  I  must  say  the
 progress  is  very  gratifying;  in  fact  it
 is  highly  creditable.  The  report  also
 indicates  the  iotal  accommodation
 available,  the  tojal  demand,  and  also
 the  outstanding  demand.  still  to  be
 met,  which  is  very  considerable  in-
 deed.  We  also  know  that  there  are
 a  large  number  of  refugees  clamour-
 ing  for  accommodation.  In  short,  it
 cannot  be  denied  that  the  housing  pro-
 blem,  although  somewhat  easier  than
 before,  is  still  rather  serious.  This  is
 also  evident  from  the  fact  that  even
 at  present  abnormally  high  rents  are
 being  charged.  So,  while  admitting the  seriousness  of  the  problem  we  have
 to  tackle  it  from  two  angles,  firstly
 improving  the  efficiency,  that  is.  plug-
 ging  the  holes  to  avoid  wastage,  and
 secondly  inttensifying  our  effort  to
 secure  the  greatest  output  of  work.  I
 have  no  doubt  that  the  hon.  Minister
 of  Housing,  whom  I  have  had  the  pri-
 vilege  of  knowing  for  many  years, would  consider  my  suggestions  with  an
 open  mind.  And  on  my  part  if  the
 information  or  the  figures  that  I  have
 been  able  to  collect  from  various  sour-
 ces,  happen  to  be  wrong  I  am  open  to
 correction  and  he  would  nct  mind
 telling  me.

 The  present  practice  for  the  Gov-
 ernment  is  to  acquire  land  from  pri- vate  people  according  to  certain  for-
 mulae.  After  the  land  is  acquired  it
 is  developed  and  sold_  to  displaced
 persons  at  cost  price.  Or  alternative-
 ly  houses  may  be  built  on  the  same
 and  they  are  also  sold  to  the  displace- ed  persons  on  a  no-profit  no-loss  basis.
 So  let  us  examine  this  matter  under
 two  separate  heads,  that  is  acquisition of  land  and  developmental  expenses, and  secondly  the  cost  of  buildings,  so
 that  we  may  be  able  to  compare  the
 relative  efficiency  of  Governmental
 agency  with  that  of  private  enterprise-
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 For  this  purpose  I  take  two-roamed

 houses  with  an  area  of  about  200
 square  yards  offered  by  Government
 for  sale  to  the  displaced  persons  of
 small  means.  The  Government  charges
 Rs.  6,000  per  house.  And  it  is  not  a
 free-hold  because  the  refugees  have
 got  to  pay  a  yearly  ground  rent  of
 Rs.  72  per  house.  This  is  at  the  rate
 of  24  per  cent.  of  the  total  value  of
 the  land.  50  on_  the  basis  of  free-
 hold,  the  price  of  Rs.  6.000  wouid  easi-
 ly  go  up  to  Rs.  7,900  if  the  ground  rent
 is  calculated  for  fifteen  years,  or  Rs.
 7.500  if  the  ground  rent  is  counted  for
 twenty  years  as  is  the  usual  practice.
 Against  this,  there  are  private  com-
 panies  in  the  same  locality  wnich  for
 similar  buildings,  with  better  specitica-
 tions,  are  only  charging  Rs.  5,000:  so
 that  the  Government  charges  are
 about,  40  per  cent.  higher  than  those
 of  private  companies.

 Coming  to  the  land,  for  a  plot.  of
 200  square  yards  Government  is  charg-
 ing  Rs.  1,000  or  so  for  developmental
 expenses.  That  comes  to  about  Rs.
 five  per  square  yard.  If  we  calculate
 the  rent  for  fifteen  years  only,  at  the
 rate  of  Rs.  72  per  annum,  it  comes  to
 another  thousand  rupees  or  Rs.  five
 per  square  yard,  making  a  total  of
 about  Rs.  ten  per  square  yard.  As
 against  this,  we  find  that  the  private
 companies  are  selling  fully  developed
 land,  free-hold,  in  the  same  locality  at
 Rs.  six  to  Rs.  eight  per  square  yard,
 which  is  lower  than  the  Government
 rate  by  25  to  40  per  cent.  This  means
 that  while  Government  do  not  earn
 any  profit  whatsoever.  because  the
 scheme  is  run  on  a_  no-profit  no-loss
 basis.  the  refugees  have  got  to  pay
 anything  like  25  to  40  per  cent.  higher
 Yates.  Even  if  the  difference  in  fact
 be  only  half  of  that,  that  is  only  20
 per  cent.  it  is  a  serious  matter  because
 it  involves  expenditure  of  crores  of
 rupees.

 The  Minister  of  Works.  Housing  and
 Supply  (Sardar  Swaran  Singh):  May  I
 know  as  to  what  is  the  locality  in  the
 mind  of  the  hon.  Member?

 Sardar  Lal  Singh:  The  same  locali-
 ties  as  given  in  the  information  sup-
 plied  by  your  office:  Tilaknagar,  Kal-
 kaganj,  Motinagar  are  the  places.

 The  question  naturally  arises  if
 there  is  so  much  difference  why  can-
 not  the  private  companies  do  this
 ‘work  on  a  much  bigger  scale  than  they are  doing  at  present.  The  answer  is
 very  simple.  There  is  the  financial
 difficulty.  The  market  rate  of  iaterest is  too  high.  Private  people  cannot
 borrow  money  at  less  than.  l2  per cent  interest  which  middle  class  peo-
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 ple  are  not  able  to  pay.  So  the  main
 attraction  for  the  refugees  to  get  these
 houses  from  the  Government.  is  the
 facility  of  paying  the  price  in  the
 course  of  three,  five  or  six  years.

 So  in  my  humble  opinion  if  the
 hon.  Minister  kindly  looks  into  the
 desirability_  of  offering  more  liberal
 loans  to  the  co-operative  societies  at
 cheap  rates  of  interest,  it  shouid  solve
 the  problem  to  a  very  great  extent.
 It  will  mean  no  loss  to.  the  Govern-
 ment  and  no  worry,  and  above  all  it
 will  be  safe  investment  against  good
 security.  I  understand  that  the
 Bombay  Government  has  got  a  simi-
 lar  scheme,  the  Bombay  Housing
 Scheme,  involving  a  sum  of  Rs.  four
 crores  or  so,  meant  to  give  ouly  loans
 to  the  co-operative  societies  and  others.
 It  is  working  very  well  and  has  _  pro- ved  very  successful.  This  has  got additional  advantage  in  so  much  as
 the  Government  by  this  method  is
 able  to  attract  private  capital  by  en-
 couraging  private  enterprise  and  par-
 ticularly  co-operative  effort.

 In  this  connection  I  feel  that  just as  Government  have  started  the
 Industrial  Finance  Corporation  4३६
 might  also  consider  the  desirability
 of  starting  a  similar  organisation  for
 house  building  to  provide  loans  at  cheap
 rates  of  interest  to  the  co-operative  so-
 cieties  and  others.
 5  P.M.

 Another  fertile  field  which  Govern-
 ment  would  do  well  to  explore  is,
 that  of  insurance  companies  whick
 are  controlled  by  capitalists  or  a
 group  of  men  who  generally  exploit.
 the  funds  of  the  insurance  companies
 more  or  less  in  their  own  selfish  in-
 terests,  by  directly  or  indirectly  fin-
 ancing  their  own  pet  schemes,  and
 many  a  time,  greatly  to  the  detri-
 ment  of  the  insured  public,  In  fact,
 right.at  present,  there  is  a  case  of  @
 certain  insurance  company  pending in  the  court  involving  an  amount  of
 Rs.  50  lakhs  or  so.  So  I  suggest  why should  not  the  Government  devise
 ways  and  means  to  make  these  insur-
 ance  companies  to  invest,  if  not  all  at
 least  a  good  portion  of  their  funds  in
 such  building  schemes  as  may  be  ap-
 proved  by  the  Government.  While
 this  will  be  to  the  interest  of  the  in-.
 sured  public  it  will  also  provide  calos-- sal  funds  for  the  purpose  of  buildings: which  are,  of  course,  so  badly  needed.

 Then  there  are  foreign  insurance:
 companies  which  are  doing  work  on
 a  gigantic  scale  and  earning  premia:
 to  the  extent  of  crores  of  rupees.
 Why  should  not  our  Government  like- wise  look  into  the  desigability  of
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 making  these  foreign  insurance  com-
 panies  to  invest  money.  right  in  India
 for  purposes  like  building  instead  of
 this  national  capital.  going  -out  of
 India  and  being  utilised  for  other  pur-
 poses?

 Shrimati  Sushama  Sen  (Bhagalpur
 South):  Much  has  already  been  said
 on  the  housing  problem,  and  I  think
 as  it  is  our  own  National  Government,
 the  house-wife  has  to  set  the  house
 in  order.  But  we  find  that  the  prob-
 lem  of  housing  for  the  daily  increas-
 ing  population  of  India  is  one  of  the
 burning  questions  of  the  day  and  as
 was  said  by  a  previous  speaker,  Mr.
 Mohanlal  Saksena,  it  is  indeed  a
 problem  next  to  food  and  I  may  add
 that  it  is  also  next  to  clothing  and
 health  measures  for  the  well-being  of
 the  millions  in  our  country.  The
 situation,  uf  course.  had  been  aggra- vated  on  account  of  the  large  influx
 of  refugees  from  West  Pakistan  as
 well  as  from  East  Pakistan  and  we
 have  to  sympathise  not  only  with  the
 refugees  because  they  have  to  put  up with  all  sorts  of  living  conditions  but
 also  with  the  Government  which  had
 to  provide  shelter  for  so  many-  lakhs
 of  people.  We  find  from  the  record
 that  the  number  of  displaced  persons from  Pakistan  as  disclosed  by  the
 all-India  census  of  95l  was  4:80.
 lakhs—49-05  lakhs  from  West  Pakis-
 tan  and  25°75  lakhs  from  East  Pakis-
 tan,  Added  to  this,  during  May-Octo- ber  1952.  there  has  been  a  substantial
 influx  of  displaced  persons  from  East
 Bengal  and  the  total  population  of
 displaced  persons  from  East  Pakistan
 may  be  roughly  estimated  at  3  lakhs.
 These  persons  from  West  Pakistan
 are  distributed  mainly  over  Punjab,
 PEPSU,  Delhi,  Uttar  Pradesh  _and other  places  but  the  displaced  persons from  East  Bengal  are  chiefiy  concen-
 trated  in  West  Bengal,  their  number
 in  that  State,  as  we  see  from  the  re-
 port,  being  26  lakhs  in  a  total  of  about
 3l  lakhs.  Although  it  is  impossible  to
 cOpe  With  all  the  demands,  on  the
 whole,  Government  has  been  able  to
 do  a  good  job  of  it.

 New  colonies  have  sprung  around  in
 Delhi  and  round  about  Delhi,  such  as
 Rajendra  Nagar,  Patel  Nagar,  etc.
 Roads  and  shops  have  been  built  and
 amenities  have  been  provided  for  the
 Tetugess  and  for  other  population v0.

 I  would  like  to  say  a  few  words
 about  industria)  housing.  Much  has
 already  been  said  and  I  am  glad  that
 efforts  are  being  directed  now  to  im-
 Prove  industrial  housing.  It  is  admit-
 ted  on  all  hands  that  amongst  the
 badly  built  houses  those  of  the  indus-
 trial  workers  in  the  larger  cities  are
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 the  worst.  The  Five  Year  Plan  Re-
 port  says  that  in  the  past  the  Govern-
 ment  offered  a  few  concessions  to  the
 private  interests  to  promote  building
 activity  but  the  response  was  very
 poor,  The  Report  says  that  early  in
 952  a  new  policy  was  announced
 whereby  the  Central  Government
 were  prepared  to  pay  subsidy  upto 20  per  cent.  of  the  cost  of  construc-
 tion  including  the  cost  of  land  provid-
 ed  the  balance  was  met  by  the  em-
 ployers  who  would  also  let  out  the
 houses  to  genuine  workers  at  a  rate
 suggested  under  the  earlier  scheme.
 The  house  thus  constructed  would
 remain  the  property  of  the  employ- ers.

 The  industrial  housing  problem  vis-
 a-vis  the  subsidy  that  may  be  given
 to  co-operative  house  building  socie-
 ties  has  already  been  discussed,  So  I
 shall  not  go  into  details  again,  but  I
 do  think  if  the  subsidy  and  the  con-
 cessions  from  Government  are  cor-
 related  to  voluntary  labour  from  the
 employers,  it  would  enthuse  the
 workers  and  evoke  in  them  the  spirit of  healthy  competition  and  even  the
 amount  as  has  been  provided  in_  the
 Plan,  may  be  madeto  provide  shelter
 to  a  much  larger  number  of  workers.

 It  is  gratifying  to  note  that  as  re-
 gards  rural  houSing,  the  Planning
 Commission  has  favoured  an  aided
 self-help  scheme  on  the  model  of  one
 now  in  force  in  Puerto  Rico.  Besides
 schemes  of  self-help  and  construction
 of  model  houses  in  villages,  the  Gov-
 ernment  should  ३850  advupt  a  policy  of
 reserving  a  new  site  for  each  village, for  in  the  long  run  it  will  be  easier  to
 build  a  new  village  than  to  renovate
 an  old  one.  It  is  better  to  have
 permanent  buildings,

 I  have  just  visited  the  DVC  works
 and  there  I  saw  that  for  the  displaced
 villagers  whole  villages  have  been
 built  and  they  are  permanent  build-
 ings,  Although  there  is  a  lot  of criticism  that  so  much  money  has
 been  spent  on  \constructing  such
 houses,  these  are  permanent  struc-
 tures.  Even  after  the  work  of  the
 DVC  is  finished,  large  industries  are
 bound  to  spring  up  there  because
 there  will  be  plenty  of  water  and  also
 power.  So  industries  are  bound  to
 grow  up  and  I  am  sure  that  these
 houses  will  be  of  value  for  all  time.

 I  think  the  State  Governments should  prepare  a  plan  for  the  new
 village,  mark  out  road  sites,  sites  fo
 panchayats,  schools,  tanks,  etc.  and
 provide  a  little  money  for  initial  ex-
 pense  to  support  the  _  constructior
 work  through  the  voluntary  labour  of
 the  villagers  themselves.  The  Plan
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 should  provide  for  a  scheme  by  which
 the  villagers  could,  i¢  they  were  so
 minded.  build  a  new  and  more  heal-
 thy  village.

 I  am  very  glad  that  slum  clearance
 is  another  important  matter  which  is
 engaging  the  attention  of  this  Minis-
 try.  This  is  of  the  utmost  impor-
 tance,  and  should  be  done  on  a  pro-
 per  plan  speedily.

 Now  a  word,  regarding  office  accom-
 modation,  I  find  in  the  report  that
 the  Princes  have’  given  up  their
 houses  for  this  purpose.  [I  should
 think  that  this  example  should  be
 followed  by  others  who  have  got  big
 houses.  In  this  city  of  Delhi,  there
 are  many  who  have  very  large  houses,
 especially  Ministers,  houses  with
 large  compounds.  I  do  not  see  why a  portion  of  these  houses  and  com-
 pounds  should  not  be  shared’  with
 less  fortunate  persons  in  order  to
 meet  the  housing  difficulties,  The
 Deputy  Ministers  also  have  large
 houses  with  spacious  compounds. This  has  been  noticed  by  outsiders
 who  come  to  Delhi.  They  point  out
 to  us  that  while  the  MPs.  live  in  flats
 of  two  rooms,  the  officials  and
 Deputy  Ministers  live  in  palatial houses.  This  is  a  point  which  has  to be  considered  and  I  hope  the  Gov-
 ernment  will  take  note  of  this.

 श्रीमती  उमा  नेहरू  (जिला  सीतापुर  व
 जिला  खेरी--पशिचम)  :  अभी  थोड़ी  देर
 हुई  में  ने  दूसरे  तरफ  के  आनरेबल  मेम्बर
 श्री  गुरु पाद स्वामी  का  व्याख्यान  सुना  ।

 मुझे  भी  उन  की  तरह  से  एक  कहानी  याद
 आई  लेकिन  वह  कहानी  बहुत  लम्बी  है,
 में  सिफ  उस  का  इशारा  यहां  करती  हूं  t
 “किसान  ए  आज़ाद”  में  एक  मियां  हुश्शू
 का  ज़िक्र  है  ।  अंगर  कसी  ने  “किसान  ए
 आज़ाद'  पढ़ा  है  तो वह  जानता  होगा  कि  आन-
 रेबल  मेम्बर  का  कैरेक्टर  बिल्कुल  मियां

 हुश्न  से  मिलता  हैं  ।  यह  बात  मुझे  बार  बार
 याद  आती  रही

 बात  यह  है  कि  मुल्क  को  आज़ादी  के
 जाद  हम  आज  इस  बात  पर  गौर  कर

 हे  कि  आज़ादी  के  बाद  मुल्क  का  निर्माण
 झा रु  होता  हैं।  आथिक  ओर  सामाजिक  जो
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 पी  बातें  होती  हें  उन  का  हमें  निर्माण  करना

 होता  है।  लेकिन  जब  तक  हिन्दुस्तान  के  रहने
 वालों  को  रोटी,  कपड़ा  और  रहने  के  लिये
 मकान  न  मिले  तब  तक  देश  में  परेशानी
 बनी  रहती  है  और  देश  का  निर्माण  भी  पूरी
 तौर  से  नहीं  हो  सकता  है।  इस  लिये  आज

 हमारे  सामने  यह  प्रश्न  है  कि  जो  हमारी
 सरकार  है  उस  का  क्या  फर्जे  है।  वह  किस  तरह
 से  इन  प्रश्नों  को  हल  कर  सकती  हैं।
 मुझे  अपनी  सरकार  सं  यह  कहना  है  कि  मुझे
 उन  से  कोई  गिला  और  कोई  शिकायत  नहीं
 हैं  में  भी  जानती  हूं  कि  उन  के  सामने
 कितनी  मुश्रिकों  हें,  में  यह  भी  जानती  हूं
 कि  हमें  एक  तरीक़े  के  साथ  साथ  चलता  है।
 अगर  आप  इस  काम  में  अलग  अलग  टुकड़े
 में  चलेंगे  तो आप  जरा  भी  तरक्की  नहीं  कर
 सकते  हैं  -  वह  तो  एक  विशस  सकील  हैं।  अगर
 आप  को  तरक्की  करनी  हैँ  तो  बुनियाद
 बदलनी  होगी  तब  सभी  खोजें  दुरुस्त  हो
 जायेंगी  v

 में  जब  आजकल  मकानों  को  देखती  हूं
 तो  बड़े  सोच  में  पड़  जाती  हूं  ।  चाहे  दिल्ली

 हो,  इलाहाबाद  हो,  लखनऊ  हो  ।  चारों  तरफ़
 अगर  आप  शहरों  में  जायें  तो  वही  एक  पुकार
 मकानों  के  लिये  है  -  लोग  कहते  हें  कि  हमारे
 पास  रहने  को  मकान  नहीं  है  और  जब  से

 हिन्दुस्तान  कौ  बदक़िस्मती  से  पाकिस्तान

 हुआ  उस  वक्‍त  से  तो  यह  पुकार  और  भी
 बढ़  गई  है  ।  हम  बराबर  यह  देखते  चले  आ

 रहे  हें  कि लोग  कह  रहे  हें  कि  हमारे  पास  रहने
 को  मकान  नहीं  हैं  a एक  तरफ  हम  देखते

 हैं  कि  मकान  नहीं  हैं,  हम  देखते  हैं  कि  लोग
 सड़कों  पर  पड़े  हैं,  हम  देखते  हैं  कि  पेड़ों
 के  तले  लोग  पड़े  हैं,  हम  गरीबों  को  चार
 फ़्रांस  लगा  कर  और  उन  पर  छप्पर  लटका
 कर  रहते  हुए  देखते  हें  ।  दूसरी  तरक्  यहां
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 जाते  हैं  तो  देखते  हें  कि  एक  इन्सान  या  दो
 इन्सान  चार  बड़े  कमरे  के  मकानों  में  रहते
 हैं  ।  हम  देखते  हें  कि  पैलेशियल  बिल्डिंग्स

 हैँ  ।  तब  हमें  ज़रुर  खयाल  आता  है  कि  अगर
 हम  हिन्दुस्तान  का  निर्माण.  करने  खड़े  हुए है  तो  हमारा  फर्ज़  है  कि  हम  देखें  कि  मकान,
 कपड़ा  और  खाना  सब  को  एक  सा  मिलना

 चाहिये  ।  यह  न  होना  चाहिये  कि  समाज  में
 एक  तरफ  रईस  और  अमीर  हों  और  दूसरे
 तरफ  फाके  मस्ती  हो  ऐसा  न  होना  चाहिये
 समाज के  व्यक्तियों  को  हमें  बराबर  एक  सा
 करना  हैं।  यह  हमारा  भी  फर्ज  हैं  और  हमारी

 कांग्रेस  सरकार  का  भी  ।

 इस  के  बाद  सवाल  आता  हैं  कि  हम
 मकानों  को  कैसे  बनावें  i  इस  के  लिये  स्कीम
 तो  बनाना  ही  होगा  |  कल  रात  मेरे  एक  भाई
 जो  अमेरिका  से  आये  हें  मुझ  से  यह  कह  रहे

 थे।  कहने  लगे  कि  चूंकि  हम  को  यहां  इन्डस्ट्रीज
 कायम  करनी  हैं  इसलिये  नीचे  की  ज़मीन
 काफी  नहीं  हैं।  हम  को  मकानों  को  ऊपर
 'ही  ऊपर  बनाना  है।  यह  बातें  सुन  कर  में  ने
 कहा  कि  मुखतलिफ  मुल्क  होते  हें।  अलग  अलग
 रहने  के  तरीक़े  हैं,  यह  सोचना  कि  हम  भारत
 को  अमरीका  बना  दें  यह  ख़वाब  मेरी  समझ
 से  बिल्कुल  व्यर्थ  है,  फिजूल  है  -  इसलिये
 यह  बात  भी  ऐसी  हैं  जिस  पर  हम  को
 विचार  करना  है  ।  में  आप  को  बता  दूं  कि

 मुझे  यह  बात  कभी  अपील  नहीं  करती  कि
 अमरीका  में  ऐसे  मकान  हें  या  फलां  जगह

 'में  ऐसे  मकान  हें  1  में  चाहती  हूं  कि  अपने
 देश  व  प्रान्तों  क ेमौसम  के  अनुसार  मकान
 हम  को  बनाने  चाहियें।  मेरी  राय  है  कि मकान
 बनाने  में  इस  का  खयाल  रखना  चाहिये

 कि  ऐसे  मकान  हों  कि  जहां  थोड़ी  थोड़ी
 'जमीन  हम  को  मिल  सके  जहां  हमारे  बाल
 बच्चे  खेल  सकें  ।  मेरी  राय  है जब  देहातों  में
 खास  तौर  से  देहात  वालों  के  लिये  मकान
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 बनायें  उन  में  इस  बात  का  ज्यादा  खयाल
 रक्खा  जाय  |  आज  कछ  जब  हम  देहातों  में
 जाते  हैं  तो  हम  को  बहुत  सो  चीजें  तकलीफ
 देह  दिखाई  देती  हैं  1  वहां  को  नालियां  ठीक
 नहीं  हैं  ।  वहां  मच्छर  ही  मच्छर  हैं  क्योंकि
 पानी  का  निकास  अच्छा  नहीं  है  ।  बेचारे

 मिट्टी  खोद  खोद  कर  दीवालों  में  थोपते
 हैं  जिस  से  वहां  गड्ढे  हो  जाते  हें  और  उन  में
 पानी  भरा  रहता  है  ।  सरकार  का  फर्ज  है
 कि  इन  सब  चीज़ों  को  दुरुस्त  करें  ।  लेकिन
 यह  कहते  हुए  में  एक  सोच  में  हूं  कि  हम  यह
 कह  दें  कि  ईटों  के  मकान  आप  देहातों  में
 बनाइये  लेकिन  पेड़  तो  देहातों  में  हें  नहीं,
 वह  तो  सब  कट  गये  हैं  ।  छोटे-मोटे  आमों  के
 ग्रोव  यहां-वहां  भले  ही  हों  ।  अगर  ईंटों  के
 मकान  बनाये  जायें  तो  बेचारे  देहातो  बिल्कुल
 जल  भुन  जायेंगे  ।  देहातियों  के  मकान  तो

 मिट॒टी  की  मोटी  मोटी  दीवारों  के  होते  हें
 और  उन  में  बड़ी  ठंडक  होतो  है  हमें  इस  का
 भी  विचार  करना  है  ताकि  उन  का  जीवन
 ठीक  से  बीते  ।

 अभी  मेरी  बहन  ने  और  दूसरे  भाइयों
 ने  भी  इण्डस्ट्रियल  लोगों  के  मकानों  का
 जिक्र  किया  1  वह  प्लम्स  में  ने  भी  देखे  हें  और
 में  समझती  हूं  कि  गवर्नमेंट  के  सामने  स्विस
 का  भी  सवाल  है  |  स्लम  देख  कर  बहुत
 तक़लीफ  होती  हैँ  ।  रहने  को  जगह  नहीं  होती  है,
 एक  जगह  में  खानदान  का  खान्दान  पड़ा  रहता
 है  ।  भारतवर्ष  में  बदकिस्मती  से  पापुलेशन
 की  हालत  यह  है  कि  वह  बजाय  घटन  के
 रोज़  ब  रोक  बढ़ती  ही  चली  जाती  है  -  इन
 सब  चीज़ों  के  वास्ते,  मकानों  के  लिये,  खाने
 पीने  के  लिये,  हर  चीज़  के  लिये  प्लैनिंग  की
 जाय  तभी  कुछ  हो  सकता  है।  बिना  इस  के  काम
 नहीं  चल  सकता  है  ।  और  यह  सब  करना  हमारी
 सरकार  का  है.  जिस  वक्‍त  हम  को  शहर
 में  ज़मीन  की  ज़रूरत  होती  है  उस  वक्‍त  हम
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 को  ज़मीन  नहीं  मिलती  लेकिन  पता  नहीं  क्या
 बात  है  कि  हर  सड़क  के  कोने  में  एक  सिनेमा

 हाउस  फौरन  तैयार  हो  जाता  है  ।  अगर  आज

 हम  मकान  बनायें  तो  हम  को  सीमेन्ट  नहीं
 मिलता  है,  हम  को  ईंट  नहीं  मिलती  है,  कोई
 चीज  नहीं  मिलती  है,  लेकिन  सिनेमा  हाउस
 जब  बनता  है  तो  वह  बहुत  जल्दी  बन  जाता

 हैं  o सरकार  का  यह  भी  कतेंब्य  है  कि  वह  इस
 की  भी  जांच  करे  कि  अगर  सिनेमा  हाउस
 बनता  है  तो  किस  तरह  से  बनता  है,  ब्लैक
 मार्केट  से  सामान  आता  है  या  क्या  होता  है,
 किस  तरह  से  चारों  तरफ  सिनेमा  हाउसेज
 बनते  जा  रहे  हैं  ।

 और  दूसरे  जिस  वक्‍त  एक  संगठन  होता  है
 निर्माण  होता  है  उस  वक्‍त  ऐसे  सिनेमा  हाउसेस
 चारों  तरफ  बनने  से  नुकसान  भी  होता  है

 अब  रहा  करप्शन  के  बारे  में  ।  में  उसके
 बारे  में  बराबर  सुनती  चली  आ  रही  हूं  7  अभी
 एक  आनेरेबिल  मेम्बर  की  राय  थी  कि  गवर्नमेंट
 की  जितनी  खरीद-फरोख्त  हो  वह  सारी  हमारे
 बक्स  एंड  माइन्स  डिपार्टमेंट  के  ज़रिए  हो  v

 मुझे  हंसी  आ  रही  थी  की  इतनी  सारी  मिनिस्ट्री
 है  और  उन  सब  का  दोष  इस  एक  मिनिस्ट्री  पर
 पड़ने  वाला  हू  ।  मेरा  ऐसा  विचार  नहीं  है  ।
 लेकिन  करप्शन  का  रोकना  ज़रूरी  हैं  ।  मेरी
 समझ  में  नहीं  आता  कि  अगर  पालियामेंट  के
 मेम्बरों  की  एक  कमेटी  बनायी  जायगी  तो  वह
 क्या  करप्शन  रोक  सकेगी  ।  इन्सान  की
 तबीयत  इतनी  कमजोर  है  कि  मुझे  नहीं  मालूम
 कि  जब  यह  कमेटी  बनेगी  तब  क्या  रंग  लावेगा  t
 इसलिए  में  तो  यह  समिति  हूं  कि  चाहे  कुछ
 भी  हो  यह  बात  तो  कैबिनेट  के  सामने
 जाने  वाली  है  और  कैबिनेट  ही  इसका  निश्चय
 मी  करेगी  ।  करप्शन  एक  बहुत  गहरी  चीज़
 हैं  ।  इसका  निकालना  तभी  मुमकिन  हो
 सकता  हूँ  जब  हमारे  जितने  मिनिस्टर  हें  वह
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 और  जो  हमारे  आफिसर  हैं  वह  इस  पर  गौर
 करेंगे  और  गौर  करके  इसको  अलम  करेंगे  ।

 इसके  अलावा  मुझे  गवर्नमेंट  से  एक  बात
 और  कहनी  है  ।  में  देख  रही  हूं  कि  मकान
 बनते  चले  जाते  हें  लेकिन  मुझ  से  कहा  जाता  है
 कि  हर  चीज़  बहुत  मंहगी  मिलती  है  और  कई
 चीजे  तो  मिल  भी  नहीं  सकती  हें  -  इस  हालत
 में  गवर्नमेंट  का  यह  फर्ज  है  कि  वह  मकान  के
 मैटीरियल  को  इस  तरह से  कंट्रोल  में  रखे  कि

 वह  सस्ता  हो  और  आसानी  से  मिल  सके  ।

 में  ज्यादा  वक्‍त  न  लेकर  एक  बात  यह
 भी  कहना  चाहती  हू  कि  यह  जो  इम्प्रूवमेंट  ट्रस्ट
 म्यूनिसिपल  बोर्ड  और  कंटोनमेंट  मीन  को
 नीलाम  करता  है  इसको  बन्द  किया  जाय  |
 अगर  गवर्नमेंट  एक  सोशलिस्ट  स्टेट  बनाना
 चाहती  है  तो  उसका  यह  फर्जे  होना  चाहिये
 कि  वह  ज़मीन  को  कास्ट  प्राइस  पर  दे  और
 जो  गरीब  लोग  हें  उनको  मुफ्त  ज़मीन  दे  ताकि.
 वह  आसानी  से  अपने  मकान  बना  सकें  ।

 आखिर  में  मुझे  एक  बात  यह  कहनी
 है  कि  मेरे  सामने  इस  महकमे  का  बराबर  जिक्र:
 आता  रहता  है।  इस  महकमे  में  पी०  डबल्यू ०
 डी०  का  बहुत  जोर  है  ।  और  इस  पी०

 डबल्यू०  डी०  के  मारे  चारों  तरफ  दुहाई  सी
 मची  हुई  है  ।  इस  महकमे  के  साथ  एक
 एस्टेट  आफिस  भी  नत्थी  है  ।  उसकी  हालत
 भी  में  आपको  बतलाती  हूं  ।  में  आजकल

 कांस्टीट्यूशनल  हाउस  में  रहती  हूं  ।  वहां  इसका
 इंतजाम  देखकर  में  इसके  बारे  में  बराबर  सोचती

 हूं  -  कोई  दिन  खाली  नहीं  जाता  जब  कि  वहां
 पर  कोई  मरम्मत  न  होती  हो  ।  में  ने  दरिया-

 मत  किया  कि  कांस्टीट्यूशनल  हाउस  पर  सालाना
 मरम्मत  में  क्या  खच  होता  है  तो  मालूम  हुमा
 कि  एक  लाख  रुपया  मरम्मत  पर  खर्च  होता
 है  ।  असल  में  यह  मकान  जिनमें  हम  रहते
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 हैं  बहुत  खस्ता  हो  चुके  है  और  इनकी  मियाद  पूरी
 हो  चुकी  है  और  इनको  अब  खत्म  हो  जाना

 चाहिये  था  ।  लेकिन  एक  लाख  रुपया
 सालाना  खर्च  करके  इनको  जिन्दा  रखा  जा

 रहा  है  ।

 एक  नयी  बात  और  भी  यहां  देखी  ।  मेरी

 कुछ  समय  में  नहीं  झाई  ।  में  सोचती  हूं  कि  यह
 एस्टेट  आफिस  के  इंजीनियरों  का  अजीब  विचार

 है  ।  कान्स्टीट्यूशन  हाउस  में  कुछ  लोगों  को
 रसोई  की  ज़रूरत  थी,  वह  नहीं  चाहते  थे  कि

 वहां  का  खाना  खायें  -  तो  यह  हुआ  कि  हमार
 पीछे  जो  छोटे  छोटे  बरामदे  हें  बह  रसोई
 खाने  बन  गये  ।  यहां  पर  ऐसा  करना  आसान
 था।  दोनों  तरफ  दीवारें  तो  थी  हीं।  उनमें
 दरवाजे  लगा  दिये  गये  और  वहां  किचन  बन
 गये  ।  में  ने  तो  अपने  कमरे  में  ऐसा  नहीं  होने
 दिया  लेकिन  में  यह  देखकर  परेशान  हूं।  एक
 ही  कमरा  रहने  के  लिए  हैं  ।  उसमें  अगर
 इस  तरह  किचन  बना  दिया  जायगा  तो  घुना,
 धूल,  खाने  की  बू  वगैरह  आती  रहेगी  ।  यह
 भला  कहीं  हेल्‍दी  चीज  है  ।  में  समभती  हूं
 कि  यह  मामला  भी  विचार  करने  योग्य  हे

 अब  और  ज्यादा  समय  न  लेकर  के  मुझे
 गवर्नमेंट  से  इतना  ही  कहना  है  कि  वह  दो  तीन
 बातों  पर  विचार  करे  एक  तो  यह  कि  मकान
 बनाने  के  लिए  ज़रीन  मुफ्त  देनी  चाहिए  और
 हाइऐस्ट  बिखर  को  नीलाम  में  ज़मीन  देनों
 बन्द  कर  देना  चाहिए  i  जो  बड़े  बड़े  पैले-
 शियल  मकान  हैं  या  जो  बनेंगे  और  सिनेमा
 घर  हैं  उन  पर  डबल  टैक्‍स  लगाइये  और  उससे

 जो  रुपया  मिले  उससे  गरीबों  के  लिए  मकान
 बनाइये  ।  में  समिति  हूं  कि  भ्रमर  गवर्नमेंट
 सख्ती  से  ऐसा  करेगी  तभी  वह  पांच  साल  की
 योजना  में  जो  उसने  अपने  सामने  रक्खी  है
 कामयाब  होगी  ।

 Dr.  Amin:  Just  as  all  roads  led to  Rome  all  our  efforts  must  be

 l  APRIL  953  Demands  for  Grants  3486

 directed  tu  the  successful  implemen-
 tation  of  the  Five  Year  Plan—whe-
 ther  we  are  Congressmen  or  not.
 The  Planning  Commission  has  rightly
 stated  that  the  success  of  the  Plan
 depends  on  public  co-operation,  and
 the  Commission  has  shown  a  realistic
 attitude”  by  saying  that  in  order  to
 secure  public  co-operation,  there  must
 be  efficiency  and  integrity  lin  ad-
 ministration.  So,  it  is  the  responsi-
 bility  of  the  Government  ~to  have
 clean  and_  efficient  administration,
 and  it  is  the  duty  of  the  people  to  help

 the  Government  in  purifying  the  ad-
 ministration,  wherever  necessary.
 Actuated  by  such  a  motive,  I  want
 to  say  something  about  the  working
 of  this  Ministry,  for,  I  am  afraid,  if
 the  matters;  go  on  the  merry  way  as
 at  present,  this  Ministry  will  have  tn
 its  credit  a  great  scandal  almost
 paling

 the  other  scandals  known  so-.
 ‘ar.

 Mysterious  is  the  working  of  the
 Petroleum  Division  of  this  Ministry.
 The  way  in  which  the  prices  of  pet-
 roleum  products  are  fixed,  the  man-
 ner  in  which  the  interests  of  the
 foreign  oil  companies  are  safeguard-
 ed,  and  the  ways  in  which  the  inter-
 ests  uf  the  Indian
 neglected  are
 steries  about
 Division.

 all  unexplained  my-
 the  working  of  this..

 You  know  we  are
 foreign  countries  for  our  require- ments  of  petroleum  products  like
 kerosene,  petrol,  furnace  oil,  crude
 oil  etc.  The  foreign  oil  companies ae  holding  the  monopoly  vf  oil
 trade  and  they  are  making  huge  oro-
 fits  by  charging  us  higher  prices  for
 Petroleum  products  and  by  exploiting the  present  situation.

 dependent  on

 I  may  just  give  an  example  as_  to how  the  price  of  one  of  the  petroleum
 protucts,  that  is  furnace  oil,  was  in-
 creased  from  time  to  time,  The
 average  price  per  ton  of  furnace  oil, during  the  years  94l-52,  has  been:

 i94.  Rs,  40/-
 i943  Rs.  ‘50/-
 947  “Rs.  60/-
 i950  Rs.  90/-
 1952...  Rs.  180/-

 It  can  be  said  that  since  94l,  there has  been  more  than  400  per  cent.  in-
 crease,  I  want  to  ask:  can  this  price increase  be  justified  by  the  Ministry? I  am  told  this  Ministry  is  dictated  to
 by  oil  companies.  Ig  I  am  wrong,  I
 would  like  to  be  corrected.

 A  further  analysis  of  the  prices  will
 show  that  in  one  year,  that  is,  95I/52,

 consumers  are-
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 [Dr.  Amin]
 00  per  cent,  price  increase  was  given. The  reason  given  by  the  Ministry  in
 support  of  the  abnormal  increase  im
 Price  is  that  the  price  has  been  in-
 creased  due  to  the  extra  transporta- tion  cost.  which  the  oil  companies
 have  to  bear  for  bringing  furnace  oil
 from  distant  places.  Not  being  satis-
 fied  with  the  reasoning  of  the  Minis-
 try,  I  put  a  question—Starred  Ques- tion  No.  2268—on  29th  July,  1952,  in
 reply  to  which  the  hon.  Minister  gave certain  information  regarding  im-
 ports  and  shipping  freights.  On  the
 basis  of  this  information,  the  average
 freight  calculated  per  ton,  comes  to:

 950  Rs.  21/-
 95l  Rs.  32/-
 952  Rs.  46/-

 If  the  increased  transportation  cost
 was  the  only  factor  which  contributed
 to  the  price  rise,  then  the  price  could
 only  be  increased,  at  the  most,  by Rs.  25,  which  is  the  difference  between
 the  freight  rates  of  952  and  1950,
 and  not  Rs.  90  as  has  been  done  now.
 Therefore,  one  is  led  to  believe  that
 there  are  other  factors  which  influ-
 enced  the  decision  of  this  Ministry. The  price  of  furnace  oil  during  950
 was  only  Rs.  90,  and  after  adding  the
 difference  in  transportation  cost,  the
 correct  and  reasonable  price  would  be
 Rs.  5  only,  instead  of  the  exurbi-
 tant  price  of  Rs.  80  charged  by  the
 oil  companies  during  the  year  1952.
 In  other  words,  the  oil  companies have  made  a  profit  of  Rs.  65  per  ton
 of  furnace  oil  imported  during  the
 year  1952.  This  Rs.  65is  an  extra  pro-
 fit  over  and  above  the  regular  profit
 they  might  have  been  getting.  Our
 consumption  of  furnace  oil  during  the
 eleven  months  of  952  was  about
 7.50009  tons.  And  at  the  rate  of
 Rs.  65  profit  per  ton,  the  oil  companies have  made  an  excess  profit  of  appoxi-
 mately  Rs.  five  crores,  during  eleven
 months  only,  on  this  one  single  pro- duct.  We  are  importing  all  our  re-
 quirements  of  petroleum  products
 from  foreign  countries,  and  if  the  pro- fit  on  one  petroleum  product,-  namely furnace  vil,  during  the  last  eleven
 months,  amounts  to,such  a  huge  figure
 of  eight  digits,  the  profit  by  these  cil
 companies  during  the  last  ten  or
 twelve  years  would  amount  to
 several  crores  of  rupees.  We  are
 trying  to  mobilise  all  our  resources
 for  the  successful  implementation  of

 -our  Five  Year  Plan,  and  we  are  try-
 ing  to  get  foreign  aid  also,  but  we
 thave  never  thought  of  putting  a »check  on  the  profits  earned  by  the
 -oil  companies,  We  have  allowed  the
 .Indiar  consumess  fand  industries  to
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 be  exploited  by  these  oil  companies. As  there  was  no  case  for  allowing a  higher  price  increase  to  the  oil
 companies,  the  Government  reduced
 the  prices  of  petroleum  products  in-
 cluding  furnace  oil,  with  effect  from
 Ist  December  1952,  In  spite  of  this
 reduction,  the  oi!  companies  are  still
 charging  more  than  a  reasonable
 price.  Our  annual  consumption  of
 furnace  oil  is  about  nine  lakh  tons.
 And  at  the  present  rate,  the  vil  com-
 panies  are  still  making  huge  protits on  this  product.  The  time  has  come
 when  the  Government  should  act  and
 see  that  the  prices  charged  by  the
 oil  companies  to  the  Indian  consumers
 compare  favourably  with  those  ruling
 in  the  world  markets.

 Then,  I  would  like  to  come  to  the
 question  of  refund  of  increased
 prices.

 Shri  Mtrarka  (Ganganagar-Jhun-
 jhunu):  What  are  the  prices  ruling
 in  the  world  market?

 Dr.  Amin:  About
 or  less  than  that.

 Shri.  Raghavachari
 It  is  Rs,  80  here?

 Dr.  Amin:  Yes,  it  was,  but  it  has
 been  reduced  to  about  Rs.  35  now.

 Rs,  90  per  ton

 (Penukonda):

 I  would  now  come  to  the  question
 of  refund  of  increased  prices  charged
 by  the  oil  companies.  If  the  oil  cum-
 Panies  have  increased  the  prices,
 and  if  the  Government  have
 allowed  a  increase  to
 the  extent  of  the  increase
 in  transportation  cost  only,  then
 there  cannot  be  any  ground  to  com-
 plain  against  the  Government  or  the
 oil  companies,  But  I  feel  that  the
 Government  have  shown  a  very
 liberal  attitude  in  allowing  the  price
 increase.  It  would  therefore  be  fair
 and  reasonable  to  force  the  oil  com-
 Panies  to  refund  the  excess  amount
 charged  to  the  users  of  furnace  oil,
 from  Janvary  1952.

 I  shall  now  refer  to  the  question  of
 the  price  increase  allowed  on  stock
 of  furnace  oi!,  held  by  the  oil  com-
 panies  on  9th  January  1952,  the  date
 on  which  the  price  increase  was  al-
 lowed.  May  I  know  the  _  justification
 for  allowing  price  increase  on  stock
 of  furnace  oil,  on  which  no  extra
 transportation  charges  have  been  in-
 curred  by  the  oil  companies?  I  do
 not  know  the  actual  quantity  of
 furnace  oil  in  stuck,  with  the  oil
 companies  on  .the  date  on  which  the
 price  increase  was  allowed.  But  I
 believe  that  the  oil  companies  had



 3489  Demands  for  Grants

 considerable  stock  of  furnace  oil  on
 that  date,  which  was  sufficient  for
 our  requirements  fvr  about  twelve
 months.  It  would  have  been  reason-
 able  if  the  Government  had  allowed

 a  fair  price  increase  on  furnace  oil
 imported  after  9th  January  1952,
 but  to  give  price  increase  on  stock
 is  something  which  gives  ground  for
 suspicion.  All  ‘these  facts  lead  to
 the  only  conclusion  that  the  Govern-
 ment  have  not  exercised  enough  care
 to  scrutinise  the  cost  structure  of
 furnace  oil,  before  allowing  the  price
 increase,  or  that  the  oil  companies
 have  dictated  their  terms  to  the  Gov-
 ernment,  taking  undue  advantage  of
 the  situation,  or  there  may  be  some
 One  in  the  Petroleum  Division.  who
 may  be  very  sympathetic  towards  the
 oi]  companies,  and  may  have  pur-
 posely  given  a  liberal  price  increase.
 After  all.  oil  in  any  form  is  capable
 of  greasing  the  palm.

 I  would  now  like  to  make  a  pas-
 sing  reference  to  the  refineries  to  be
 set  up  at  some  of  the  ports.  Though
 this  question  does  not  strictly  fall
 within  the  scope  of  this  Ministry,  I
 believe,  the  hon.  Minister  will  be
 ab!e  to  throw  some  light  on  the  pro-
 gress  achieved  in  this  direction.

 Sardar  Swaran  Singh:  I  think  you
 May  reserve  that  for  the  Production
 Ministry,  because  they  are  dealing
 with  it,

 Dr.  Amin:  What  about  the  price
 Policy?

 Sardar  Swaran  Singh:  In  relation
 to  the  refineries,  this  matter  is  being
 focked  after  by  the  Production  Minis.

 Ty.
 Dr.  Amin:  Then  I  shall  leave  that.

 I  would  now  come  to  the  staff:  work-
 ing  in  the  Petroleum  Division  of  this
 Ministry.  I  am  led  to  believe  that
 some  officers  of  this  division  are  very
 sympathetic  towards  the  oil  com-
 panies,  as  I  have  stated  before  If
 that  is  the  case,  I  humbly  request  the
 hon.  Minister  to  investigate  the  aff-
 liation  in  the  past  of  such  _  officers
 and  whether  the  Public  Service  Com-
 mission  has  concurred  with  all  the
 appointments.

 As  we  have  already  a  large  number
 of  Ministers,  perltaps  as  big  as  the
 Legislature  of  a  Part  C  State,  one
 more  may  be  allowed  to  join  it.  I
 Suggest  that  a  new  Ministry  be  creat-
 ed,  called  the  Ministry  of  Anti-Cor-
 ruption,  which  wil!  be  the  eyes  and
 ears  of  the  Government.

 I  request  the  hon.  Minister  to  sive
 very  clear  and  not  evasive  answers
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 to  the  questions  raised.  I  only  hope
 and  pray  that  all  I  have  said  is  based
 on  incorrect  information.  But  _  it
 what  I  have  said  is  true,  if  there  ‘s
 a  reasunable  certainty  that  it  is  true,
 and  if  the  Ministry  does  not  take
 immediate  steps  to  eradicate  the
 evil,  I  must  say  what  lLecrd  Acton
 said:

 “All  power  corrupts;  and  absc-
 lute  power  corrupts  absolutely”.
 And  I  wou!d  end  by  saying:

 “All  power  corrupts,  and  Power
 Alcohol  corrupts  absolutely.”
 Shri  T.  Subrahmanyam  (Bellary):

 There  has  been  a  lot  of  criticism
 offered  against  the  working  of  this
 Department,  from  the  Opposition.
 We  have  heard  one  hon.  Member
 saying  that  there  has  been  unneces-
 sary  retrenchment  of  some  circles,
 and  that  human  outlook  has  ००९7३
 lacking  in  the  working  of  this  Depart-
 ment.  Another  hon.  Member’  was
 saying  that  there  is  a  lot  of  corrup-
 tion  everywhere,

 First,  I  would  Jike  tuo  deal  with
 these  criticisms,  with  regard  to  cor-
 ruption,  briefly.  One  hon.  Member
 also  said  that  there  has  been  devalua-
 tion  after  independence.  I  would
 like  to  point  out  here  that  there  is
 certainly  devaluation.  but  the
 devaluation  has  been  in  the  spirit  of
 helpfulness,  in  constructive  criticism
 and  in  trying  to  see  what  is  good  in
 the  Departments.  There  is  no
 purpose  served  in  trying  to  spotlight
 the  public  attention  on  one  or  two
 cases,  which  may  be  scandalous.  If
 there  are  such  cases,  then  I  am  sure,
 the  Ministry  will  bring  the  offenders
 to  bovk  and  give  them  deterrent
 punishments.  There  is  absolutely  no
 doubt  about  it.  But  to  make  sweeping
 generalisations  and  say  that  all  depart-
 ments,  the  Public  Works  Department,
 this  Department,  that  Department,  and
 every  Department  is  corrupt.  and  that
 we  should  have  a  Parliamentary  Com-
 mittee  to  go  into  this  or  that—just
 now  one  hon.  Member  said  that  there
 should  be  a  Ministry  to  deal  with
 Corruption—is  not  proper.

 Dr,  Amin:  Ministry  of
 ruption.

 Shri  T.  Subrahmanyam:  All  this,
 I  would  say,  is  singularly  lacking  in
 the  spirit  ‘of  helpful  thinking  and
 constructive  criticism.

 Now  let  me  take  up  the  first  criti-
 cism,  that  as  a  result  of  the  working of  the  Committee  presided  over  by
 Shri  Kasturbhai  Lalbhai,  there  was
 some  retrenchment.  Now,  retrench-
 ment  is  necessary.  There  is  criticism:

 Anti-Cor-
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 that  there  is  so  much  of  wastage  or
 extravagance,  and  that  the  establish-
 ments  and  departments  have  grown
 ‘to  monstrous  lengths;  and  therefore
 there  should  be  retrenchment.  As  a

 result  of  this.  about  three  circles  snd
 about  five  divisions  have  been  recom-
 mended  to  be  abolished.  But  even
 then.  the  Ministry  has  taken  care  to
 see  that  hardship  is  avoided.

 “As  a  result  of  the  reduction  of
 establishment,  considerable  _retrench-
 ment  of  staff  became  inevitable,  most-
 ly  in  the  ministerial  grades.  With  a
 view  to  mitigate  hardship  to  the  per-
 ‘sons  concerned.  retrenchment  was
 ‘made  wn  an  all-India  basis  and  was
 spread  evenly  all  over  the  Depart-
 ment.  Every  endeavour  was  .  also
 made  to  get  the  retrenched  staff  ab-
 sorbed  in  other  Central  Government
 undertakings.”

 This  is  the  most  important  thing  I
 claim  that  the  Ministry  have  consci-
 entiously  tried  to  absorb  those  people

 who  ought  to  have  been  relieved.  I
 shall  just  give  a  few  figures.  The
 Committee  had  recommended  _  that
 e'even  Assistant  Engineers  and  36
 section  officers  should  be  relieved,
 but  they  have  not  been  relieved;  they
 have  been  absorbed.  And  then  with
 regard  to  the  39  ministerfa]  staff.  75
 people  have  been  absorbed  and  _  at-
 tempts  are  made  to  absorb  the  other

 64  people  also.  Then,  out  of  28
 draftsmen,  only  three  have  been  re-
 lieved.

 I  will  next  go  on  to  the  question  of
 accommodation  in  Delhi.  Delhi  has
 grown  enormous!y,  There  have  been

 ‘Embassies  working  here,  and  there
 “has  been  the  State  Legislature  work-

 ing  here  and  many  businessmen  and
 others  have  come  from  the  former
 Western  Punjab.  The  population  of
 Delhi  has  increased  enormously.  As
 a  result  of  this,  there  is  acute  short-

 “age  of  housing,  both  for  office  and  for
 residential  purposes.  With  a  view  to
 reduce  the  pressure  of  accommoda-
 tion.  both  office  and  residential.  the

 ‘possibility  of  shifting  some  of  the
 offices  now  located  in  Delhi  to  places
 outside  is  under  examination.  I  would
 like  to  make  three  concrete  sugges-
 tions  in  this  connection.  One  is,  that
 there  are  some  o'd  cantonments  where
 ‘previously  the  Army  was  located.
 For  instance.  take  Secunderabad.
 There.  formerly  an  Army  of  nearly
 0.000  people  was  stationed.  They
 have  huge  buildings.  Now  they  must
 all  be  practically  rusting,  probably
 unswept  also,  There  must  be  a

 -skeleton  of  an  army  there  just  at  pre-
 ssent  functioning.  Therefure,  I  suggest
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 that  these  may  be  made  use  of.  Se-
 cond!y,  there  are  hill  stations  also.
 Immediately  I  think  of  Ooty  in  Madras
 State.  It  is  a  lovely,  beautiful  hill
 station.  There  are  a  number  of
 palace,  also  there  belonging  tn  these
 Princes  and  Rajpramukhs.  And  then
 there  are  a  number  of  other  buildings.
 Now  that  communications  have  im-
 proved  and  aerodromes_  have  also
 been  located  here  and  there,  we  can
 certainly  make  use  of  these  hill
 stations  also.  I  am  thinking  imme-
 diately  of  Ooty.  There  must  be  others
 also,  Thirdly,  we  have  a  number  of
 these  multi-purpose  projects.  In  my
 own  district.  there  is  the  Tungabhadra
 project  which  will  be  completed  with-
 in  next  June.  A  number  of  big  build-
 ings  are  going  to  be  there.  Either
 they  will  be  demolished  or  sold  in
 auction  or  even  kept  waste,  I  strong-
 ly  feel  and  suggest  that  these  build-
 ings  which  are  built  in  the  mu!ti-pro-
 ject  areas  in  various  places  inay  be
 utilised.  Electric  current  is  made  avail-
 able  there;  water  supply  and  other
 ifacilities  are  there  and  then  com-
 munication  facilities  are  also  there.
 Therefore,  I  suggest  that  these  places
 may  be  utilised  for  dispersing  these
 attached  office,  which  may  be  found
 unnecessary  to  be  in  Delhi.

 I  go  to  the  problem  of  housing  which
 has  an  intimate  bearing  on  our  stan-
 dard  of  living.  We  have  to  raise  the
 standard  of  living.  Every  person  has
 been  saying  that  we  must  find  an
 adequate  solution  for  our  housing
 problem.  One  Member  has_.already
 stated  that  in  urban  areas  the  popu-
 lation  has  been  increasing  at  the
 rate  of  2l  per  cent.  for  the  first  de-
 cade  since  92l.  32  per  cent,  in  the
 next  decade  and  54  per  cent.  in_  the
 last  decade.  Government  are  doing
 their  best  to  introduce  housing
 schemes,  also  in  the  urban  areas.  ‘To
 the  State  Governments  they  have
 promised  a  subsidy  of  50  per  cent.
 for  State  housing  projects  and  then
 50  per  cent.  loans  spread  over  a
 period  of  25  years  for  repayment.
 This  is  a  very  liberal  and  sfenerous
 measure  and  I  am  sure  that  a!]  the
 State  Governments  will  take  advan-
 tage  of  it.  With  regard  to  the  pri-
 vate  sector—the  industrial  employers
 and  employees  also—the  Government
 have  stated  that  they  will  give  25
 per  cent.  subsidy  which  will  be  involv-
 ed  in  the  expenditure  on  these  hous-
 ing  projects  and  then  25  per  cent.  as
 Joans  spread  over  a  periud  of  5  years
 for  repayment,

 In  this  connection  I  think  that  the
 Madras  State  Government  must  have
 also  recommended  some  _  projects.
 The  industria]  sector  must  a'so  have
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 xecommended  some  schemes  fur  sanc-
 ‘tion.  Immediately  I  am  thinking  of
 ‘the  Rayalaseema  Mills  of  Adoni.
 They  must  have  sent  a  proposal  for
 :sanction.  I  request  the  Government
 to  speedily  expedite  the  sanction  of
 this  project.  There  is  also  a  sugar
 factory  in  Hospet.  They  must  have
 also  sent  up  some  proposals.  I  strong-
 ly  urge  that  these  proposals  also  may
 kindly  be  sanctioned  and  expedited.

 I  suggest  that  help  be  provided  to
 ‘Housing  cv-operative  societies,  The
 Government  must  be  more  _  liberal
 and  generous  to  them,  One  Member

 ‘suggested  that  the  loan  must  be  to
 the  extent  of  373  per  cent.  I  fully concur  with  that.  For  instance,  I
 am  thinking  of  Yemmiganur,  a  small
 town  in  Bellary  district.  The  hand- loom  weavers  have  get  a  co-operative
 society  there.  They  have  developed a  model  colony  with  simple  and  neat
 houses.  It  is  located  in  a  rural  area—

 ‘a  smiall  town.  If  this  housing  prob- lem  is  to  be  solved  effectively,  we must  take  the  help  of  private  people also  and  utilise  their  resources  and
 ‘bend  all  the  energies  to  solve  this ‘problem.  I  suggest  that  Government
 help  to  co-operative  societies  must  be ‘made  more  liberal  and  generous,

 Only  one  suggestion  with  regard  to research.  Research  work  has  been undertaken  by  the  Government.  Last
 November  a  Seminar  was  also  or-

 ‘@anised  ir  which  cheap  housing  de-
 Signs  were  examined.  I  suggest  to the  Government  that  the  results  of that  Seminar  may  be  implemented  as
 early  as  possible  and  an  experimen- tal  station  started.  In  the  next  year
 there  is  going  to  be  an  Internationa!

 Exhibition  in  India.  I  suggest  that it  shoula  not  be  a  mere  show  or  win-
 dow-dressing.  Houses  must  be  put  up
 On  a  permanent  basis  for  actual  occupa- tion  by  the  people  and  we  must  evolve a  housing  design  for  the  rural  areas so  that  people  can  make  houses  with the  avai  able  local  material  and  local
 labour.  It  is  only  that  way  that  we can  solve  the  problem  of  housing.

 I  sup,  ort  the  Demands  in  respect
 of  the  Works,  Housing  and  Supply Ministry.

 The  Leputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Burago- hain):  I  wish  to  intervene  at  this
 stage  oily  very  briefly.  In  the  first
 Place,  I  wish  to  reply  to  some  of  the
 things  said  by  my  hon.  friend  Dr. min.  I  am  sorry  he  is  not  here  in
 yee  House.  He  said  certain  very

 arsh_  things  against  the  Petroleum Division  which  are  absolutely  unwar-
 panted.

 I  find  that  this  hon.  Member as  been  taking  some  considerable
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 interest  in  the  matter  of  oil,  and
 more  pasticularly  furnace  oil.  He  has
 had  certain  questions  put  down  and
 they  had  been  duly  answered  in  this
 House.  He  also  took  this  matter  up
 with  my  hon.  colleague,  the  Minister.
 and  with  me,  and  satisfactory  replies
 had  béen  given  to  him  in  this  matter
 of  furnace  oil.

 I  would  like  the  House  to  realise
 the  situation  with  regard  to  our  oil
 supplies.  We  are  dependent  on  the
 trade  for  the  supply  of  oil.  It  is  a
 very  vital  product  to  the  country.  Al-
 though  we  produce  in  this  coun-
 try  in  Assam,  where  we  have
 got  a  small  refinery  and  a  small  oil-
 field,  the  productiun  is  hardly  enough
 for  that  State  only.  So  for  the  rest
 of  the  country,  we  have  to  depend  on
 these  oil  companies  who  keep  us  sup-
 plied  with  this  product,

 As  far  as  We  afe  aware  in  the  Gov-
 ernment  the  whole  of  this  oil  trade
 follows  a  common  pattern  in  the
 world.  There  is  no  statutory  price
 control  or  any  formal  control  over  oil
 in  any  part  of  the  world  and  _  the
 price  structure  is  also  similar  all
 ever.  That  price  structure  is  based on  two  factors  over  which  the  Gov-
 ernment  has  no  control,  One  is  the
 free  market  price.  The  biggest  free
 market  of  oil  is  the  Gulf  of  Mexico
 and  this  free-market  price  that  rules
 at  a  given  time  is  a  factor  vuver  which
 we  have  no  control.  The  other  mat-
 ter,  another  important  factor,  is  the
 Ocean  transportation  charges,  Re-
 garding  ocean  transportation  also,  it
 will  be  appreciated  that  we  have  no
 control.  So,  these  two  are  the  chief
 elements  that  make  up  the  price. It  will  be  remembered  that  in  the
 middle  of  95l.  when  suddenly  the
 Abadan  Refinery,  the  world’s  biggest
 refinery.  from  where  we  were  getting 75  per  cent.  of  our  supplies,  was
 clused.  these  oi!  companies  had  to
 look  for  supplies  for  us  from  else—
 where.  Our  supplies  had  to  come
 from  the  Western  Hemisphere.  For
 this  reason  they  have  had  to  incur  ex-
 tra.  ocean  transportation  charges.
 Although  the  Government  permitted them  to  charge  a  surcharge  in  view
 of  this  extra  ocean  transportation,  the
 Government  still  went  into  the  ques- tion  and  examined  it  from  ‘time  to
 time  and  authorised  the  surcharges

 by  the  oil  companies.  Reggntly,
 during  the  latter  half  of  952.."ocean
 transportation  charges  came  down  for
 various  reasons  including  the  inter-
 national  situation  and,  as  a_  result, we  had  last  revised  the  oil  prices  on
 the  basis  of  this  reduced  ocean  trans-
 portation  charges  and  the  largest  share
 of  this  reduction  actually  went  te
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 furnace  oil.  The  reduction  for  it  has
 worked  out  to  Rs.  43  to  Rs.  46/-  per
 ton  ar.d  it  took  effect  from  lst  Decem-
 ae

 or  the  beginning  of  December,

 This  question  of  the  oil  prices  has
 been  gone  into  by  Government  more
 than  once.  It  was  gone  into  through
 ae

 assistance  of  our  Trade  Represen-
 tatives  and  our  Missions  abroad  as
 far  back  as  947  and  we  went  into
 this  question  with  the  assistance  of
 some  of  our  Missions  abroad  also  in
 i95!,  Government  are  satisfied  that
 the  prices  charged  by  these  oil  com-
 panies  follow  a  common  pattern  «nd
 the  prices  paid  in  other  countries  also
 are  very  mu

 श  dine

 There  may,
 however,  be*A‘gtight  difference  here  and
 there,  as,  in  case.  there  may  be  a
 slightly  greater  burden  on  the  furnaze
 oil  perhaps,  although  there  ig  definitely
 jess  burden  on  the  common  man’s  com-
 modity.  kerosene  oil.  So.  that  igs  the
 position  with  regard

 be
 and  the

 price  structure  of  vil.
 There  is  no  quésfton  of  amybody  in:

 the  Petroleum  Division  being  kindy. : towards  the  oil  companies.  There
 nothing  of  that  kind.  This  Petroleum
 Division  is  one  of  the  smallest  units
 under  this  Ministry,  and  thasé  persons
 have  been  working  at  considerable
 strain.  It  may  be  recalled  that  in  the
 middle  of  95l  our  main  source.  Aba-
 dan  was  closed.  It  was  mainly  due  to
 the  vigilance  of  this  Division  and  also
 of  the  oil  companies  that  India  could
 Zo  without  rationing.  We  had  not  to
 take  recourse  to  rationing  in  spite  of
 this  difficulty.

 Next,  I  will  deal  with  one  or  two
 points  raised—not  in  a  spirit  of  bit-
 ter  comment  but  in  a  spirit  of  cons-
 tructive  suggestions—by  my  hon
 friend  Mr.  Knandubhai  Desai  and  also
 by  my  hon.  friend.  Mr.  Khuda  Baksh.
 Both  of  them  have  rightly  laid  stress
 on  the  volume  and  magnitude  and  the
 variety  and  complexity  of  the  stores
 that  are  being  purchased  by  the  Cen-
 tral  Purchase  Organisations  of  this
 Ministry.

 There  must  be  some  misapprehen-
 sion  in  minds  of  these  hon.  Members—
 and  may  be  in  the  minds  of  others
 also.  This  system  of  centralised  pur-
 chase  operates  in  8  very  peculiar  way.
 It  can.  be  compared  very  much  to,  I
 should  think,  the  Public  Service  Com-
 mission.  It  igs  well  known  that  the
 Public  Service  Commission  has  to  ad-
 vertise  for  posts  to  be  filled  up;  it  has
 to  specify  the  special  qualifications
 that  are  necessary  and  it  also  stipulates
 for  other  qualifications.  Similar  is  the
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 case  with  the  Central  Purchase  Orga-
 nisation.  The  Central  Purchase  Orga-
 nisation  advertises  its  demands.  It
 gives  a  fair  field  of  compefition  to  all
 those  who  are  eligible  for  it  and  then
 it  puts  severely  to  test  the  products
 also.  As  may  be  recalled  by  the  hon.
 Members,  we  have  got  two  Test
 Houses,  where  the  products  are  tested
 by  experts.  One  is  the  Government.
 Test  House  at  Alipore  and  the  other
 is  the  Metallurgical  Laboratory  at.
 Tatanagar.  These  are  the  two  places
 where  our  main  products  are  tested.
 We  have  got  specifications  for  the
 stores  and  those  specifications  are  very
 strict  and  a  successful  contractor  has
 to  comply  with  those  specifications.
 Therefore  the  whole  matter  of

 stores purchase  is  so  devised  that  there  ca!
 be  no  room  for  an  officer  who  under-
 takes  this  purchase  to  favour  a  parti-
 cuJar  party  because  there  will  be  so
 many  other  parties.  He  does  the  thinz
 not  anywhere  in  a  dark  room.  He  does
 it  in  the  open  light.  These  demands
 are  advertised  in  the  Indian  Trade
 Journal  which  is  published  by  the  Go-
 vernment  of  India  in  the  Ministry  of
 Commerce  and  Industry,  When  con-
 tracts  are  placed,  they  are  also  ad-
 vertised  with  all  the  particulars  in  the
 Indian  Trade  Journal.  In  this  way  the
 Supply  Department  acts  always  in  a
 kind  of  light.  There  can  be  nothing
 very  much  shady  about  it  and  that  is
 why  I  find  that  no  hon.  Member  has
 been  able  to  cite  any  kind  of  instances
 where  things  could  be  said  to  have
 gone  wrong  in  the  Supply  Department.

 It  may  be  true  that  certain  things
 might  have  gone  wrong  here  and  there
 in  our  purchases  abroad.  But,  in  those
 cases,  I  might  mention  to  the  Hoeuse
 that  it  was  not  our  Central  Purchase
 Organisations  in  London  and  in  Wa-
 shington  which  had  to  blame.  It  was
 perhaps  because  of  certain  direct  pur-~
 chases  undertaken  by  some  of  the  De-
 partments  of  the  Government  of  India
 and  because  of  their  Jack  of  proper
 information.  or  lack  of  experience  or
 lack  of  technical  skill.  It  was  just
 possible  that  they  could  not  properly
 arrange  things.

 It  is  primarily  because  that  the
 Supply  Department  under  the  Central
 Government  has_  peen_  established
 more  than  30  years  ago,  that  we  have
 just  now  undertaken  a  review,  a  tho-
 rough  review,  of  all  the  three  orga-
 nisafions.  In  fact,  the  two  regional
 committees  set  up  for  the  London  or-
 ganisation  and  the  Washington  orga-
 nisation  have  recently  completed  their
 work  and  have  reported  and  their
 reports  are  before  the  Government.
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 Another  Committee  has  been  svt  up
 with  experts,  people  who  represent
 the  various  Departments  and  Minis
 tries  of  the  Government  of  India  and
 who  are  experts  in  this  particular  line
 of  stores  purchase.  This  Committee
 wil]  not  only  go  into  the  Indian  Or-
 ganisation  but  will  also  go  into  the  re-
 ports  submitted  by  the  two  other  Com-
 mittees  in  London  and  Washington,
 who  in  their  turn  were  also  expert
 committees.  The  whole  idea  is  to  see
 whether  we  could  increase  efficiency—
 it  is  not  that  the  Organisations  are  now
 working  unsatisfactorily—but  it  78  our
 intention  to  go  more  fully  into  them
 with  a  view  to  see  whether  we  could
 improve  the  efficiency  of  these  Orga-
 nisations  so  that  economies  could  be
 effected  in  the  volume  of  our  purchase, ‘in  the  quality  and  in  all  other  matters.

 With  regard  to  the  screening  of  in-
 ‘dents  or  purchase  orders  before  they
 are  sent  out  to  our  Organisations  ab-
 road—a  point  raised  by  my  _  hon.
 friend  Mr.  Khuda  Baksh—we  have
 got  a  machinery  in  the  Directorate
 General  of  Supplies  and  Disposals.  It
 is  compulsory  for  the  various  Govern-
 ment  Departments  to  go  to  this  orga- nisation  before  they  can  ask  for  any
 stores  from  abroad.  It  is  the  functioa
 of  this  Directorate  General  of.  Supplies and  Disposals  to  forward  the  indents
 to  the  India  Store  Department  in  Lon-
 don  and  the  India  Supply  Mission.
 Washington,  after  doing  what  are  cal)-
 ed  “Screening”  and  “cross-mandating.”
 This  pratice  is  there,  but  we  are  try- ing  to  see  how  best  we  can  _  tighten
 up  that  screening  procedure.

 _I  would  not  like  to  take  any  more
 time  of  the  House  and  would  leave  all the  other  points  to  be  answered’ by  my hon.  colleague,  the  Minister.

 Shri  Raghavachari:  May  we  know what  are  those  countries  in  which  you suspect  that  there  may  be  something wrong  about  purchases,  except  the U.K.  and  Washington  Purchasing  Mis- Slons.  The  Deputy  Minister  was  saying that  there  was  nothing  wrong  with  the
 stores  purchased  in  the  U.K.  and
 Washineton......

 7  Shri  Buragohain:  What  I  said  was hat  nothing  went  wrong  so  far  as  the
 burchases  undertaken  by  the  Central Purchase  Organisations  of  this  Minis-

 Ty  were  concerned.  It  was  just  pos- sible  that  in  one  or  two  individual
 cases  like  the  purchase  of  jeeps,  of
 Which  this  House  is  no  doubt  aware.
 pertain  things  might  have  gone  wrong
 taken  _these  purchases  were  under- aken  directly  by  the  various  Depart- ments  of  Government.
 20  P.S.D.
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 (Prof.  0.  C.  Sharma  (Hoshiarpur):  I
 am  afraid  I  speak  at  the  fag  end  of
 the  day  when  the  debate  is  practically
 over,  I  must  say  that  the  points  raised
 by  the  Opposition  boil  down  to  a  vcry
 simple  formula.  They  divide  the
 achievements  of  the  Government  by
 10,000  and  multiply  the  shortcomings
 by  1.000.  The  result  is  happiness,  that
 is,  happiness  for  the  Opposition.  As  I
 listened  to  the  speeches  from  the  Oppc-
 sition  Benches,  I  felt  that  they  brought
 up  just  a  small  point  here  or  there  in
 order  to  paint  the  Government  as
 black  ag  they  can.  The  P.W.D.  has
 come  in  very  handy.  We  are  all  in
 search  of  scapegoats,  and  I  think  it
 serves  our  purpose  very  well  to  make
 a  scapegoat  of  the  P.W.D.  I  do  not  say
 that  all  the  P.W.D.  men  are  honour-
 able  and  godly,  but  I  do  say-that  they
 do  not  deserve  to  be  tarred  by  the
 brush  used  by  some  Opposition  Mem-
 bers,

 The  problem  of  housing  is  a  stupen-
 dous  one.  Those  of  us  who  have  read
 about  the  housing  problem  in  other
 countries  Know  that  there  have  been
 many  mistakes  made,  many  blunders
 committed.  In  fact.  those  of  us  who
 know  a  little  of  English  have  read  that
 new  words  came  into  being  because
 of  the  scandals  connected  with  housing
 in  some’  countries.  When  I  read  the  re-
 port—and  read  carefully  both  the  re-
 port  and  the  summary—I  came  to  the
 conclusion  that  our  Ministry  of  Werks,
 Housing  and  Supply  has  done  splend-
 idly  and  it  is  not  a  joke  to  put  up  I5
 thousand  and  odd_  houses  in  <uch  a
 short  time.  The  Ministry  deserves
 congratulations  for  making  this  very

 good  beginning  in  this  very  difficult
 task  of  house  construction.

 The  real  problem  before  us  Is  un2
 of  rural  housing.  I  come  from  a  cons-
 tituency—in  fact.  most  of  us  come
 from  such  constituencies—where  there
 are  very  few  towns  and  the  places  are
 tural.  If  our  Ministry  of  Housing  is  to
 do  justice  to  the  problem.  it  should  not
 confine  its  activities  to  building  houses
 for  officers.  They  build  houses  for  offi-
 cers  drawing  above  Rs.  500  and  be-
 low  Rs.  500  and  all  that.  These  officers
 are  there  and  will  be  there.  They
 should  have  accommodation.  I  do  not
 say  that  they  should  not  have.  But  the
 point  is  that  instead  of  providing  ac-
 commodation  at  the  top,  and  instead

 of  making  a  drive  for  making  accom-
 modation  available  at  the  top,  we
 should  make  a  drive  for  making  accom-
 modation  available  at  the  bottom.  I
 think  we  should  take  the  bottom  and
 then  go  to  the  top.  This  is  what  Free
 India  needs



 3499  Demands  jor  Grants

 {Prof.  D.  C.  Sharma]
 Only  this  morning  I  asked  a  supp-

 lementary  regarding  rural  housing.  I
 wanted  to  know  if  in  the  proposed  Ex-
 hibition  we  will  have  those  rnodel
 houses  which  will  fit  into  the  scheme
 of  life  in  small  villages,  in  villages  of
 medium  size,  and  in  villages  of  large
 size.  I  know  the  Ministry  is  already
 doing  something  to  capture  the  ima--
 gination  of  the  people.  But  why  should
 we  not  have  a  National  Museum?
 Every  country  has  a  great  National
 Museum.  I  do  not  see  why  we  should
 not  put  up  a  building  which  can  be
 an  index  of  the  greatness  of  our
 country.

 Shri  M.  S.  Gurupadaswamy:  But
 not  palaces.

 Prof.  D.  C.  Sharma:  We  should  have
 palaces.  Every  country  hag  its  pala-
 ces.  I  do  not  know  which  country
 you  fancy,  but  whichever  country  you
 fancy,  it  has  so  many  palaces.

 Shri  Nambiar:  Let  us  utilise  the
 existing  ones  properly.

 Prof.  D.  C.  Sharma:  We  are  utilis-
 ing  them  much  better  than  the  coun-
 try  which  you  love  is  doing.  I  can
 assure  you  that  we  would  like  to  have
 pelaves,  bu!  they  wou'd  be  palaces
 for  the  people.  We  would  like  to
 hav:  bungalows,  but  they  would  be
 bungalows  for  the  people.

 At  the  same  time,  the  fundamental
 problem  facing  this  Ministry  is  that
 it  should  change  the  structure  of  the
 villages.  We  have  been  talking  of
 slums.  I  have  seen  and  been  to  many
 of  them.  I  am  not  exaggerating
 when  I  say  that  most  of  our  villages
 are  slums.  Unless  we  can  turn  them
 into  beautiful  places,  I  think  we  will
 no’  be  doing  justice  to  ttis  problem.  T
 am  glad  that  the  Ministry  is  going  to
 have  a  National  Buriding  Organisation
 to  bring  down  the  ‘:ost  and  make  use
 of  indigenous  builiing  materials.  ?
 would  request  the  hon.  Minister  te
 see  that  this  organisation  does  not  re-
 main  only  in  De)hi.  I  read  a  report
 that  it  may  have:  branches  at  Ahmede-
 bad,  Bombay,  C;auhati  etc.  All  that  I
 would  say  is  that  this  organisatior
 should  extend  its  activities  to  sizable
 villages  also.  This  National  Building
 Organisation  should  not  confine  its  ac-
 tivities  only  to  towns,  but  its  ramifica-
 tions  and  branches  should  percolate  tu
 and  infiltr:.te  into  small  villages,  so
 that  the  «structure  of  India  may  be
 come  fine  and  we  can  have  houses  in
 India  which  are  fit  houses  for  our
 people.

 l  APRIL  953  Demands  for  Grants  3500

 Another  point  that  I  want  to  make
 is  this.  I  have  read  through  the  cut
 motions  which  my  hon.  friends  have
 proposed.  On  the  one  hand,  _  they
 are  fond  of  talking  of  economy.  On
 the  other,  they  say  that  there  should
 be  no  retrenchment.  I  am  glad  that
 the  Ministry  has  effected  economy  ta
 the  tune  of  Rs.  eleven  lakhs.  |  am
 also  glad  that  the  entire  administra-
 tive  set-up  of  the  Ministry  is  given  in
 the  report.

 I  have  one  more  point  to  make,  ena
 that  is  in  regard  to  the  hostels  run  by
 Government.  I  have  been  sometimes
 a  resident  of  some  of  these  hostels.
 Of  course,  the  Estate  Office  is  a  place
 of  mystery.  I  think  some  writer  of
 mystery  stories  should  be  brought  to
 unravel  the  mysterjes  of  the  Estate
 Office.  I  do  not  mean  that  there  is
 anything  underhand,  but  it  is  a  very
 fascinating  thing  and  if  I  had  time  I
 would  like  to  explore  its  bye-lanes  and
 labyrinths  and  see  how  it  works,  be-
 cause  at  present  I  do  not  understaneé
 how  it  works.  Very  few  people  unr-
 derstand  it.  What  I  wish  to  say  is
 that  the  food  in  these  hostels  shoula
 be  improved.  The  food  contains
 everything  except  the  vitamins  of  life.
 It  is  neither  appetising  nor  body-build-
 ing.  I  do  not  know  for  whom  it  is
 meant.  I  sometimes  used  to  wonder
 why  these  ladies  and  gentlemen  came
 there  finely  dressed  to  eat  their  dinner
 at  the  table.  because  I  thought  the
 food  would  not  appeal  to  anybody.  I
 would  therefore  say  that  the  Estate
 Office  should  do  som:2thing  in  this
 matter  and  improve  the  quality  of
 the  food.  I  think  these  Government
 hostels  are  a  standing  advertisement
 of  the  inefficiency  of  the  Ministry,  un-—
 less  their  food  is  improved.

 I  want  to  say  one  thing  about  the-
 Stationery  and  Printing  Department.  १
 am  glad  that  the  Simla  Press  is  being
 brought  to  Faridabad.  I  am_  glad
 about  that.  But  I  would  request  the
 hon.  Minister  to  improve  the  quality  of
 printing  of  the  proceedings  of  the
 House  of  the  People.  I  get  the  pro-
 ceedings  of  the  Punjab  Assembly  and
 I  cannot  say  that  they  are  produced  in
 a  Government  Press.  When  I  com-
 pare  the  proceedings  of  the  House  of
 the  People  with  the  Hansard—I  would
 say,  well  they  are  done  by  a  Ph.D..
 while  these  are  done  by  a  matric”
 late.  I-would,  therefore,  say  that  the
 efficiency  of  the  Government  Press
 must  be  improved.

 On  the  whole,  I  would  say  that  .the
 Ministry  has  done  a  very  good  job.  Of
 course,  one  can  point  out  shortcom-
 ings.  I  must  say  that  the  job  of
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 housing  has  been  done  splendidly  well
 by  the  Ministry.  If  I  have  made
 these  two  suggestions,  it  is  because  I
 feel  they  require  looking  into.  I  am
 sure  under  the  supervision  of  our  new
 Ministry  these  shortcomings,  will  be
 overcome.

 Shri  Ranjit  Singh  (Sangrur):  Those
 who  live  in  Delhi  know  that  to  hire  a
 house  in  Delhi  is  a  problem.  No  doubt,
 Government  have  constructed  numer-
 ous  houses  for  the  refugees  and  for
 the  Government  servants  during  the
 last  four  or  five  years.  But  Govern-
 ment  have  not  paid  any  attention  to
 the  demands  of  the  growing  pcpula-
 tion  of  the  capital  town  of  India.  To-
 day  aman  wanting  to  hire  a_  small
 living  room  with  kitchen,  bathroom
 and  a  servant’s  quarters  cannot  get  it
 even  by  paying  Rs.  5,000  as  advance
 rent  for  two  years,  though  such  ac-
 commodation  can  be  easily  construct-
 ed  within  that  amount.  Such  are  the
 hard  conditions  that  are  prevailing  in
 Delhi  these  days.

 I  understand  that  several  thousand
 Government  employees  are  on  the
 waiting  list  for  accommodation.  They
 are  waiting  to  get  accommodation  from
 Government  when  it  is  ready.  If  ac-
 commodation  is  constructed  at  the
 present  pace,  it  will  take  several  years
 to  accommodate  Government  servants
 alone.  The  city  of  Delhi.  is  over-
 crowded  and  congested.  People  are
 hard-pressed  for  want  of  accommoda-
 tion.  It  is  the  duty  of  the  Govern- ment  to  construct  accommodation  for
 their  employees  and  release  the  ac-
 commodation  which  has  been  requisi-
 tioned  by  the  Government  during  the
 Jast  ten  or  twelve  years.

 Well,  Government  with  its  vast  re-
 sOurces  can  certainly  tackle  this  pro-' blem  by  accelerating  the  building  pro-
 gramme.  Government  should  encour-
 age  people  to  construct  their  own  hou-
 ses  by  giving  them  cheap  lands  and
 materials  at  cheap  rates.  Government
 should  allow  people  to  construct  se-
 cond  storey  on  Single  storey  houses.
 Government  should  arrange  sufficient
 building  materials  at  controlled  rates or  if  possible  even  at  cheaper  rates.
 Government  should  give  concessional
 Tailway  freights  on  the  building  mate-
 rials  that  would  be  required  for  the
 construction  of  these  buildings.  The
 brick  rate  these  days  in  Delhi  is  very
 high.  If  proper  arrangements  are
 made.  bricks  can  be  manufactured  and
 supplied  at  cheaper  rates.  Govern- ment  should  give  subsidy  from  five
 per  cent.  to  ten  per  cent,  on  the  newly built  houses.  Government  should  en-
 courage  their  officers  and  employees
 to  construct  their  own  houses  by  giv- ing  them  subsidy  and  advance  against Provident  fund,  if  necessary.
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 Last  year  and  this  year  Govern-
 ment  have  sold  lands  in  Delhi  for  the
 construction  of  houses  at  Rs.  150,000
 per  acre.  I  would  like  to  point  out
 to  the  Government  that  these  very
 lands,  which  are  being  sold  at  such
 high  and  exorbitant  prices  these  days,
 were  acquired  by  the  Government  of
 India  for  the  construction  of  New
 Delhi  in  9l2  or  9l3  at  Rs.  50  per
 acre.  A  man  desiring  to  construct  a
 house  on  a  plot  of  /5th  of  an  acre
 will  have  to  pay  about  Rs.  20.000  as
 the  cost  of  the  plot  and  he  will  have
 to  spend  another  Rs.  60,000  for  the
 construction  of  the  house.  Thus  when
 the  house  is  completed  it  will  cost
 about  Rs.  80,000.  Besides  this  he  will
 have  to  pay  Rs.  3,500  or  Rs.  3.600  per
 year  as  ground  rent,  municipal  taxes,
 income-tax  and  repair  charges.  That
 is.  about  Rs.  300  per  month  are  the
 other  expenses.  ]  would  like  to  ask
 from  Government  how  many  people can  afford  to  spend  Rs.  80,000  as  hard
 cash  and  Rs.  300  as  other  expenses  per
 month  with  a  view  to  living  in  their
 own  houses.  The  land  prices  are  very
 high  and  particularly  in  these  days
 when  the  income-tax  rales  are  very
 high—the  value  of  the  rupee  is  now
 equivalent  to  four  annas  of  prewar
 days—house  building  activity  is  de-
 terred.  How  is  it  possible  for  Gov-
 ernment  to  bring  socialism  and  egua-
 lity  in  the  country?

 So,  Government  should  bring  down the  prices  of  these  lands  and  building materials  considerably.  When  there
 is  a  demand  fer  200  plots  they  gene-
 rally  sell  about  00  plots  to  get  high and  exorbitant  prices.  Government
 should  offer  more  plots  than  the  de-
 mand.  Government  ‘should  encour-
 age  building  societies.  These  build-
 ing  societies,  working  under  ex  »eri- enced  engineers.  builders  and  archi-
 tects  would  be  able  to  do  very  good work  and  they  would  be  very  useful
 to  the  country  in  the  long  run.  Such
 societies  should  be  encouraged  and
 should  be  given  cheap  lands  and  given
 long  leases  and  loan  if  possible.  Hou-
 ses  constructed  under  the  supervision of  experienced  engineers  and  archi-
 tects  on  cheap  lands  with  less  castly materials  would  be  sold  to  the  needy
 people  in  no  time.

 In  the  end  I  suggest  that  the  labou-
 rers  who  have  constructed  this  city  of
 Delhi  are  now  wandering  from  place to  place  for  she!ter.  These  labourers
 who  have  constructed  these  big  build-
 ings  like  the  Parliament  House  in
 which  we  meet,  should  be  provided  a
 shelter.  so  that  they  may  live  comfor-
 tably  and  peacefully  under  the  regime of  our  National  Government.
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 Sardar  Swaran  Singh:  it  may  not
 be  possibie  for  me  within  the  short
 time  at  my  diyposal  to  attempt  an  an-
 swer  to  the  various  suggestions  or
 Points  of  criticism  that  have  been  rais-
 ed  by  the  hon.  Members  on  various
 scores,  but  I  may  assure  the  hon.
 Members  that  IT  will  carefully  go  into
 all  the  suggestions  which  have  been
 made  on  the  Hoor  of  the  House.  I
 will  look  into  the  points  of  grievance which  have  been  made  and  also
 attempt  to  answer  some  of  them.  But
 such  hon.  Members  whose  pvints  are not  covered  by  my  reply  may  fake  it
 from  me  that  I  will  go  intd  those  points and  will  examine  them:  and  such  of the  suggestions  as,  after  examination.
 are  capable  of  being  implemented  will
 be  certainly  implemented,

 ‘The  work  of  the  Ministry  so  far  as
 the  Supply  side  is  concerned  has  been
 reviewed  by  my  hon.  colleague  the
 Deputy  Minister  and  I  will  not  cover
 the  ground  which  has  already  been
 covered  by  him.

 The  other  two  important  functions
 of  the  Ministry,  namely,  Housing  and
 the  Public  Works  Department  have
 come  in  both  for  praise  as  well  as  for
 a  certain  amount  of  criticism.  To
 those.who  have  said  a  good  word  I  ac-
 knowledge  them  with  grateful  thanks.
 and  to  those  who  have  levelled  cri-
 ticism  I......

 Shri  Nambiar:  Curse!

 Sardar  Swaran  Singh:  I  .  assure
 them  that  I  have  no  curse  for  them
 either,  as  is  in  the  mind  of  my  hon.
 friend  there,  because  his  mind  thinks
 only  in  terms.  of  -curses  whereas
 mine  is  an  open  mind  and  even  those
 Points  of  criticism,  I  can.  assure  him.
 will  be  examined  in  a  dispassionate
 spirit  and  not  in  that  attitude  of
 cursing,  which  unfortunately  is  the
 greatest  curse  in  that  quarter.

 Now.  so  far  as  Housing  is  concern-
 ed  I  can  say  with  a  certain  amount  of
 confidence  that  in  the  short  period
 within  which  this  work  has  been  un-
 dertaken.  remarkable  progress  has
 been  made.  _  In  respect  of  my  friends
 who  have  any  doubts  or  have  any
 scepticism,  I  may  complain  against them  that  they  did  not  take  any  opror-
 tunity  either  to  have  a  look  at  any  of
 the  places  where  those  tenements  are
 coming  up  or,  unfortunately,  to  try  to
 acquaint  themselves  with  the  reactioas
 of  the  pecple  for  whose  interest.  for
 whose  comfort  and  for  whose  lodging those  tenements  are  being  built.  These
 industrial  housing  tenements  that
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 are  coming  up  in  almost  all  the  indus-
 trial  centres,  or  are  likely  to  ccme  up in  the  near  future,  are  serving  a  very usetul  purpose  in  relieving  congestion. it  is  irue  that  the  actual  direct  aid
 in  the  form  of  financial  assistance,  in
 the  form  of  subsidy  or  loans  at  the
 moment  is  being  extended  only  to  the
 industrial  worker.  But  it  is  forgot- ten  that  to  the  extent  that  we  give this  relief  to  the  industrial  worker,
 and  as  a  result  thereof  actually  pro- auce  those  tenements  in  the  various
 congested  localities,  to  that  extent  the
 general  housing  position  in  that  loca-
 lity  also  gets  eased,  and  to  that  extent it  is  a  relief  in  the  general  housing
 set-up  of  that  particular  city  also.

 So  far  as  the  industrial  housing  ten-
 ements  themselves  are  concerned  the
 Government  scheme  of  direct  aid.  I
 can  say  without  any  fear  of  contra-
 diction,  is  the  most  revolutio:iary  that
 has  been  undertaken  in  anv  part  cf
 the  world.  including  perhaps  thos2
 parts  for  which  my  friends  (who  hav2
 got  a  particular  approach,  by  way  of
 curses)  have  got  such  admiration—
 even  those  countries  have  riot  been
 able  to  do  so  much_  by  way  of  direct
 help.  That  scheme  is  now  well
 known  and  I  will  not  take  the  time  of
 this  House  in  giving  the  details  of  it,
 but  I  cannot  help  giving  8  certain
 broad  pattern  of  that  scheme.  When
 the  industrial  tenements  are  put  up  by State  Governments  or  by  _  statutory
 Housing  Boards,  the  Central  Govern-
 ment  comes  to  the  financial  aid  of
 that  constructing  unit  practically  cent
 per  cent,  giving  50  per  cent.  by  way  of
 loan  and  50  per  cent.  by  way  of  sub-
 sidy.  The  fifty  per  cent.  that  is  ad-
 vanced  by  loan  on_  interest,  which
 is  quite  reasonable,  is  recoverable  in
 easy  instalments  spread  over  a  period of  twentyfive  years.  This  is  a  very
 great  and  substantial  help.  Even  to
 those  who  want  to  construct  tenements
 in  the  private  sector.  whether  they  are
 employers  or  employees,  the  Central
 financial  aid  is  to  the  tune  of  624  per cent.  25  per  cent.  being  by  way  of
 subsidy  and  37}  per  cent.  being  by
 way  of  loan.  This  is  a  very  substan-
 tial  help.  and  I  am  glad  to  say  that
 the  reactions  to  this  scheme  have  been
 very  favourable  from  al]  quarters,  be-
 cause  I  have  gone  all  over  the  coun-
 try  and  I  have  had  _  occasion  to  visit
 all  those  industrial  centres  where  there
 tenements  are  coming  up.  Advant-
 age  has  been  taken  of  this  financial
 assistance  not  only  by  the  State  Gov-
 ernments  or  by  the  Statutory  Boards
 but  also  by  employers  and  employees. A  scheme  of  this  nature  cannot  spring
 up  in  no  time.  It  takes  some  time
 for  land  to  be  acauired,  for  land  to



 3505  Demands  for  Grants

 be  developed,  for  materia!  to  be  col-
 lected,  and  for  the  tenements  to  come
 up.  But  although  the  scheme  actual-
 ly  got  its  final  shape  some  time  in
 September,  1952.  it  is  gratifying  to
 note  that  by  June  953  there  will  be
 as  many  as,  roughly,  17,000  tenements
 actually  put  up  and  they  will  be  avail-
 able  for  occupation.  A  correct  ap-
 preciation  of  this  can  be  had  actually
 by  visiting  a  place  like  Kanpur  or
 Bombay  where  there  is  so  much  con-
 gestion,  and  by  the  coming  up  of  these
 new  colonies  that  congestion  has  been
 greatly  removed  anda  new  shape  to
 the  entire  town  and  the  entire
 city  has  been  given  by  the  addi-
 tion  of  these  well-planned  end
 neat  colonies  of  these  industrial  work-
 ers.  During  the  next  year  aiso  the
 provision  in  the  budget  is  there.  and
 Finance  have  been  very  helpful  and
 they  have  agreed  that  the  schemes
 relating  to  both  these  years  might  be
 phased  in  such  a  manner  that  the  pro-
 vision  for  the  year  (1952-53  can  also  be
 utilised  during  the  year  1953-54,  sub-
 ject  to  the  overall  limit  suggested  by
 the  Planning  Commission.  ‘That  was
 necessary  regard  being  had  to  the  na-
 ture  of  these  projects  that  are  being undertaken.

 IT  am  aware  of  the  criticism  that  has
 been  offered  from  various  quarters that  the  type  of  accommodation  that
 is  provided  is  too  meagre.  It  is  said
 that  just  one  room,  a  verandah.  a  se
 parate  kitchen  and  a  separate  W.C.  is
 too  little  for  one  family.  I  have  no
 hesitation  in  saying  that  this  cannot be  regarded  as  a  very  luxurious  epart- ment  but,  on  the  other  hand,  very
 black  pictures  are  painted  here  that
 the  workers  are  living  in  horrible  con-
 ditions  in  the  slums;  that  there  gre  so
 many  of  them  huddied  together  in
 just  one  room  that  there  is  no  light  or
 sanitation  or  space.  The  type  of  tene-
 ments  that  are  now  being  put  up  are
 thousand  times  better  than  the  places where  they  are  living.  Not  only  that.
 I  felt  surprised  to  find  certain  criticism
 from  quarters  whose  representatives were  consulted  when  the  scheme  was
 finalised.  I  may,  through  you.  _  Sir,
 inform  this  House  that  this  scheme
 way  Ninalised  at  a  meeting  at  which  the
 employers’  representatives,  the  repre-
 sentatives  of  labour  including  INTUC
 and  also  representatives  of  the  Com-
 munist  Party  were  invited.

 Shri  Nambiar:  No.  Communist
 Party  does  not  come  in.

 Sardar  Swaran  Singh:  The  Com-
 munist  Party  was  also  invited  and
 their  representatives  actually  attended
 the  meeting.
 friend  himself  was  not  there  but  one of  his  other  friends  was  there  and  ke
 made  very  useful  suggestions.  For  the
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 information  of  my  Communist  friend  I
 might  say  that  the  stand  which  was
 taken  by  the  Communist  Party  was
 throughout  this:  “We  do  nct  want
 any  luxurious  apartment  or  luxurious tenements  with  any  large  accommoda-
 tion,  but  the  accommodation  should  ४
 extremely  modest,”  because  the  view-
 point  that  was  expressed  was:  “WW:
 want  a  larger  number  of  units.  rather
 than  a  smaller  number  of  uaits  with
 a  larger  number  of  rooms”.  Actually the  employers  said:  “We  want  ac-
 tually  such  tenements  where  there  may
 be  two  rooms”  but  the  labour  rcpre-
 sentatives,  both  the  Communist  wing
 and  the  other  wing,  were  almost  un-
 animous  that  there  should  not  be  more
 than  one  room  and  positive  sugges-
 tions  were  made  to  cut  duwn  certain
 amenities  which  are  now  provided.
 We  effected  a  sort  of  compromise  and
 produced  a  scheme  which  had  the  re-
 markable  fortune  of  being  acceptable to  employers,  to  representatives  of
 labour,  to  representatives  of  State  Gov-
 ernments  and  to  the  Central  Govern-
 ment.  This  cannot  be  regarded  as  a
 mean  achievement.  When  a  scheme
 of  that  nature  is  evolved  in  which
 various  conflicting  view-points  have
 got  to  be  compromised  both  trom  the
 point  of  view  of  the  accommodation
 that  is  provided  as  also  the  cost  ele
 ment,  there  are  bound  to  be  criticisms
 from  either  side.  some  saying  that  it
 is  too  modest,  others  saying  it  is  too
 lavish  and  some  saying  we  are  using the  traditional  methods.  I  fully  ap-
 preciate  all  those  view-points  be-
 cause  they  represent  the  various  con-
 flicting  view-points  and  we  have  pro-
 duced  something  which  is  not  too
 lavish,  not  too  modest  but  a  judicious
 combination  of  all  those  various  view-
 points,  and  the  scheme  had  the  biess-
 ing  of  almost  every  individual  who  at-
 tended  that  meeting.  Now.  we  ac
 tually  have  gone  ahead  with  its  ex-
 ecution  and  it  is  not  like  those  earlier
 paper  schemes  with  regard  (०  which
 not  much  could  be  done.  Actually the  tenements  are  coming  up  under
 the  Scheme.

 I  do  not  want  to  say  much  on  that
 except  to  notice  one  point.  A  sug:
 gestion  was  made_  by  my  hon.  friend
 Mr.  Khandubhai  Desai,  suppurted  by
 another  hon.  Member  from  there  that
 we  should  do  something  to  give  to  the
 industrial  housing  co-operatives  and
 the  employees  enhanced  financial  2s-
 sistance.  This  is  a  point  which  is
 already  engaging  the  attention  of  the
 Government  and  if  the  quantum  of
 financial  assistance  that  is  inherent  in
 the  scheme  is  adhered  to,  Government
 is  willing  to  convert  that  financial  85-
 sistance  given  in  cash  into  the  form  of
 land.’  because  we  are  really  endzav-
 ouring  to  evolve  such  a  method  by
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 which  all  these  difficulties  may  be  re-
 moved.  I  may  go  a  step  further  and
 say  that  in  the  matter  of  accepting  the
 various  schemes.  we  have  not  actually
 stuck  to  our  own  standards,  but  re-
 gard  being  had  to  the  local  conditions
 prevailing  in  different  parts  of  the
 country.  we  have  accepted  suitable
 changes  in  the  _  specifications.  The
 scheme  from  that  point  of  view  has
 been  sufficiently  elastic,  so  that  uti-
 lisation  of  the  loca]  material,  social
 habits  prevailing  in  any  particular  lo-
 cality  and  the  type  of  accommodation
 that  is  most  suitable  in  any  particu-
 lar  place  consistent  with  the  raini-
 mum  of  expenditure  that  might  be  in-
 curred,  have  actually  been  taken  into
 account  by  Government  while  sanc-
 tioning  each  individual  scheme.  I
 may  assure  the  House  that  we  have
 not  spared  pains,  really  to  see  that
 the  schemes  for  any  particular  loca-
 lity  are  really  suited  to  the  environ-
 ments  and  the  conditions  prevailing  in
 the  locality  and,  wherever  any  relaxa-
 tion  was  necessary,  we  have  nut  at  all
 hesitated  to  go  ahead  with  those  re-
 laxations.

 Then  again,  while  on  this  subject  of
 housing  I  might  mention  one  or  two
 things:  in  passing.  The  Housing
 Ministry  are  setting  up  shortly  a  Na-
 tional  Building  Organisation  which  will
 bridge  the  gap  between  research  and
 actual  practice  in  the  building  trade.
 This  organisation  will  be  a  repository of  knowledge  on  designs,  specifications and  construction  techniques  and  witl
 stimulate  research  into  the  question of  lowering  down  the  cost  of  construc-
 tion.  We  have  ensured  that  a  Divi-
 sion  is  set  up  which  actually  produces
 the  prototypes  upon  which  those  vari-
 ous  ideas  which  have  emerged  oy  re-
 search  are  translated  into  actual  prac- tice.  It  will  not  be  a  mere  research
 organisation  in  the  sense  of  producing ideas.  it  will  actually  translate  those
 ideas  into  shape  for  everyone  to  see,
 so  that  therefrom  new  ideas  might
 flow  and  those  new  ideas  may  be  adop- ted  either  in  Governmental  censtruc-
 tion  or  in  the  private  sector.  This
 will,  in  that  manner,  go  a  long  way
 in  improving  the  position.

 We  are,  as  already  remarked  by
 some  of  the  hon.  Members,  organising
 in  about  less  than  a  year’s  time  an  in-
 ternational  exhibition  and  seminar  on
 cheap  housing.  It  has  been  ensured
 that.  while  organising  this  exhibition,
 we  will  take  good  care  to  see  that  the
 various  units  that  are  put  up  to  re-
 present  the  ideas  of  cheap  housing,
 either  by  the  Central  Government  or
 by  the  State  Governments  or  by  the
 private  individuals  or  by  the  interna-
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 tional  countries  which  participate  in
 that  exhibition  and  seminar,  are  ac-
 tually  located  in  such  a  manner  that
 we  can  later  on  make  use  of  them,  so
 that  we  are  not  faced  with  a  situation
 where  we  have  either  to  demolish  or
 remove  them.  Those  units  will  be
 there  and  the  plan  of  that  locality
 will  be  suitably  amended  and  the  lay-
 out  modified  so  that  the  types  that  are
 put  up  may  be  befitting  the  tocality.
 and  can  actually  be  used.  Whatever
 might  be  said  of  these  ideas,  by  the
 lapse  of  time,  by  use,  by  the  climatic
 effect,  by  the  reactions  of  people  whu
 actually  use  them,  certain  new  ideas
 might  emerge  and,  unless  those  are
 actually  put  to  test—by  whatever  use.
 sometimes  merely  with  a  theoretical
 plan—the  result  may  not  be  so  en-
 couraging,  Therefore,  it  is  hoped
 that  this  international  exhibition  and
 seminar  on  cheap'  housing  will  be
 really  helpful  in  focusing  attention
 and  stimulating  thought  in  the  dir-
 ection  of  cheap  housing  and  the  lay-
 outs  and  the  types  that  are.put  up  will
 be  helpful  for  effecting  considerable
 economy  on  that  score.

 I  may  at  this  stage  mention  one  or
 two  points  which  have  been  made  out
 by  my  hon.  friend  Shri  Mohanlal
 Saksena.  Most  of  his  criticism  was
 directed  towards  finance.  He  na-
 turally  laid  great  stress  upon  the  hu-
 man  aspect  and  not  so  much  upon
 the  financial  aspect.  As  a  Govern-
 ment,  and  as  practical  men,  howsoever
 much  we  may  have  respect,  regard
 and  feeling  for  the  human  approach,
 when  we  are  faced  with  a  ‘inancial
 problem,  we  have  to  face  it  squarely.
 We  cannot  embark  on  schemes  which
 may  sound  very  good  theoretically,
 but  which,  when  examined  from  the
 financial  point  of  view,  may  not  be  as
 promising  and  practicable.  The
 obvious  course  then  is  to  choose  the
 practical  side  though  it  may  be  less
 spectacular.

 His  suggestion  that  private  agencies
 could  perhaps  do  this  work  better  if
 some  aid  is  given  to  them  is  an  idea
 which  requires  examination.  If  the
 fype  of  aid  that  these  agencies  expect
 from  the  Government  can  be  defined
 or  can  be  ascertained,  it  will  be  a  mat-
 ter  which  can  be  gone  into,  But.
 want  to  make  it  clear  that  it  is  not
 the  intention  of  the  Government  to
 set  up  any  agencies  of  a  more  or  less
 capitalistic  texture,  set  up  with  the
 objective  of  profit-earning.  If,  apart
 from  that,  the  hon.  Member  is  able  to
 produce  any  scheme,  which  might  be
 practical.  it  will  be  worth  examining.
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 Shri  Mohanlal  Saksena:  I~  never
 made  any  suggestion  that  any  private
 agencies  should  be  set  up.  I  only
 suggested  that  insurance  companies
 could  be  encouraged  to  invest  more  in
 housing  and  that  could  be  done  by  the
 Government.  I  do  not  want  any  pri-
 vate  agencies  to  be  set  up.  Of  course,
 if  they  are  to  be  set  up,  they  have  to
 satisfy  all  the  conditions  which  the
 ‘thon.  Minister  has  pointed  out.

 Sardar  Swaran  Singh:  I  am_  glad
 for  the  clarification  and  I  am  grateful
 to  him  for  that.  So  far  as  insurance
 ‘companies  increasing  investment  in
 housing  is  concerned,  this  is  a  ‘natter
 which  is  principally  for  the  Finance
 Ministry  to  tackle.  If  really  their
 mode  of  investment.  is  to  be  changed
 from  one  form  to  another,  it  really
 ‘amounts  to  changing  that  from  cne
 drawer  in  the  chest  to  another.  This
 is  a  matter  which  could  be  looked  in-
 to  by  the  Finance  Minister.  Because,
 so  far  as  my  limited  knowledge  with
 ~egard  to  restrictions  on  the  invest-
 ment  of  insurance  companies  goes.  I
 ‘think,  they  are,  at  the  moment,  re-
 quired  to  invest  a  certain  percentage
 in  Government  securities  or  in  Gov-
 ernment  loans.  If  that  money  is
 with  the  Government  whether  as  a
 Joan  or  in  any  other  shape,  whether  it
 Should  be  taken  to  finance  these  sche-
 ‘mes  or  whether  the  insurance  com-
 Panies  should  be  permitted  to  do  some-
 thing  else,  is  a  matter  about  which  I.
 «cannot  say  one  way  or  the  other.  It
 is  really  for  the  Finance  Ministry  to
 examine  that  point.

 Shri  Nambiar:  The  Finance  Minister
 will  never  give  that  money.  You  need
 not  worry  about  that.

 Sardar  Swaran  Singh:  He  ‘s  not  so
 chard  as  you  are  prone  to  paint  him.

 Then,  Mr.  Mohanlal  Saksena  also
 ‘said  that  there  wasa  proposal  at  one
 stage  that  as  many  as  6000  acres  should
 ‘be  developed  round  about  Delhi  to  re-
 lieve  congestion.  I  may  inform  him
 that  the  achievement  on  that  score  Fas
 not  been  so  inadequate  as  he  attempt-
 ed'to  make  out.  Because,  for  rehabi-
 litation  alone,  the  Ministry  of  which
 he  held  charge  for  some  time,  as  many as  2500  acres  have  been  developed  and
 handed  over  to  the  Rehabilitation
 Ministry  for  putting  up  tenements.  An-
 Other  extent  of  350  acres  was  develop- ed  for  general  purposes.  Therefore.
 ‘out  of  that  target  of  6000  acres,  prac-
 tically  half  has  already  been  develop- ed:  not  only  developed,  but  handed
 over  to  the  various  construction
 agencies  for  putting  up  tenements.

 Shri  Mohanlal  Saksena:  I  never said  this.  I  said  it  was  the  recom-
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 mendation  of  the  Improvement  Trust
 Enquiry  Committee  appointed  under
 the  chairmanship  of  Mr.  Birla.  This
 report  was  submitted  after  I  had  resi-
 gned  and  handed  over  charge.  So,
 whatever  had  been  developed  after
 that,  in  addition  to  what  had  already
 been  done,  should  be  mentioned.

 Sardar  Swaran  Singh:  I  thought
 when  he  referred  to  a  particular  re-
 commendation  in  the  report  of  a  par-
 ticular  Committee,  he  was  arguing
 that  it  was  a  good  recommendation
 and  that  it  should  be  adopted.  That
 is  the  only  possible  explanation  to  a
 reference  to  such  a  recommendation,
 and  I  am  only  trying  to  show  that  of
 that  recommendation,  50  per  cent.  has
 already  been  implemented  and  develop- ed  land  handed  over  to  the  various
 constructing  agencies  in  the  rehabilita-
 tion  side  and  in  the  general  pool.

 I  must  say  that  with  reference  to  the
 Rashtrapati  moving  to  a  smaller  tene-
 ment—I  do  not  know  what  his  own
 view  on  that  point  is—our  Rashtrapati is  certainly  not  a  person  who  is  fond
 of  these  big  houses.  Of  that  big
 house,  the  part  that  he  is  actually  using
 is  insignificantly  small.  and  the  est
 of  that  is  actually  at  the  disposal  of
 the  Government  for  public  purposes, and  the  National  Museum,  our  Plan-
 ning  Commission  wing  and  other  offices
 are  actually  accommodated  there.
 So,  I  may  assure  him  that  Rashtrapati
 Bhavan  is  not  actually  the  private  re-
 sidence  of  the  Rashtrapati,  but  is  being utilized  for  public  purpose,  and  only  a
 very  small  part  is  actually  used  by the  Rashtrapati.  Knowing,  as  most of  us  do,  the  Rashtrapati  himself  would
 perhaps  be  only  too  pleased  to  relin-
 quish  even  those  few  sets  that  are
 with  him,  and  may  perhaps  be  quite
 willing  to  go  to  a  smaller  place.  But. as  things  are,  I  may  assure  him  that the  Rashtrapati  Bhavan  is  being  put  to
 very  proper  and  very  good  use. and  in  the  light  of  the  international
 prestige  this  country  enjoys  it  is  in  the
 fitness  of  things  that  the  head  of  such a  big  State  like  India  should  be  at  a
 place  which  befits  him.

 Shri  Mohanlal  Saksena:  Again  on a  point  of  personal  explanation......
 Sardar  Swaran  Singh:  I  do  not  give way,  Sir.
 Mr.  Chairman:  The  hon.  Minister is  not  giving  way.
 Sardar  Swaran  Singh:  I  may,  also

 say  that  my  friend  Mr.  Mohanlal  Sak- sena  was  a  little  unfair  to  an  officer who  is  no  longer  in  the  Ministry  while
 he  said  that  he  had  made  certain  com-
 plaints  about  sub-letting  and  charging
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 high  rate  by  an  officer  of  this  Minis-
 try.  I  explained  to  him  yesterday
 that  the  matter  was  looked  into,  and
 nothing  shady  was  found  in  that  tvan-
 saction  and  the  whole  thing  has  ac-
 tually  now  been  placed  on  a  satisfac-
 tory  basis,  and  such  sub-letting  as_  is
 now  permitted  is  always  scrutinised  by
 the  Estate  Office,  and  even  before  that
 scrutiny,  ‘there  was  nothing  either  sus-
 picious  or  underhand  in  that  sub-let-
 ting.  And  I  want  to  say  categorically
 that  any  insinuation  on  that  score
 against  a  high  officer  who  is  not  pre-
 sent  here  to  contradict  those  allega-
 tions  was  hardly  necessary.

 Shri  Mohanlal  Saksena:  You  can
 explain  on  his  behalf.  Was  it  not
 sub-let  to  a  non-official  private  person
 who  was  employed  by  an  Embassy?
 Was  he.  not  charging  Rs.  300?

 Shri  Nambiar:  There  are  several
 such  cases,  not  one.

 Shri  Mohanlal  Saksena:  I  never
 blamed  the  man.  _I  passed  on  a  letter
 to  him  and  to  the  other  Ministers,  and
 I  did  not  receive  any  acknowledgment
 from  him.

 Mr,  Chairman:  The  kon.  Minister is  not  giving  way,  and  he  has  cxplain-
 ed  matters  in  his  own  way,

 Sardar  Swaran  Singh:  I  am  con-
 fining  this  to  a  small  issue,  that  in  a
 case.  of  that  nature  where  allegations of  that  character  are  made  against  a
 senior  officer,  there  should  be  a  com-
 plete  scrutiny  before  those  points  are
 raised  on  the  floor  of  the  House,  and
 I  want  to  say  categorically  that  even
 before  that  complaint,  there  was  noth-
 ing  either  suspicious  or  shady  about
 that  sub-letting.

 Now,  I  may  say  a  few  things  about
 the  Public  Works  Department.  When
 one  of  my  hon.  friends  Mr.  Gurupa-
 daswamy  started  his  speech  by  refer-
 ence  to  a  certain  story  from  some  Sha-
 stras—I  thought  Socialists  do  not  be- lieve  in  Shastras—I  was  all  attention to  find  out  whether  he  was  going  to
 say  something  big  and  bring  in  per-
 haps  some  big  charges  of  corruption.  I
 thought  that  what  he  was  going  to
 say  might  be  helpful  to  me,  because  I
 can  assure  him  that  in  my  own  little
 way,  I  am  as  keen  in  uprooting  corrup-
 tion  as  he  is.  But  I  was  actually  try-
 ing  to  find  out  what  were  the  specific
 things  about  which  he  was  making
 mention,  apart  from  those  very  huge
 and  beautiful  adjectives  that  have  un-
 fortunately  become  a  certain  fashion
 in  certain  quarters  for  being  used  on
 the  floor  of  the  House.  When:  those
 adjectives  are  removed,  then,  the  only
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 instance  that  he  cites  relates  to  a  case
 about  the  Bahadurgarh  aerodrome.  On
 that  basis,  he  said  that  after  partition. and  after  Independence,  it  has  become
 this  thing  and  that.  When  I  Jcoked
 up  that  case,  I  found  that  it  related  to:
 a  year  roundabout  the  forties.  und  the:
 officer  against  whom  these  allegations were  made  had  actually  been  retired
 in  the  year  1943,  That  case  related
 to  a  very  small  matter.  The  facts  of
 the  case  were  that  payment  was  made
 for  three  wells,  on  the  basis  that  they had  been  sunk  to  a  depth  of  80  feet..
 while  in  fact  they  had  only  been  sunk
 to  a  depth  of  65  feet.  In  those  three
 wells,  how  much  difference  would  it
 have  made?  To  base  all  the  big
 theory  upon  this  old  case,  which  is:
 about  ten  years  old,  is  something which  I  thought,  was  hardly  justifi-. able.  Even  this  case  was  actually looked  into,  and  I  found  that  one  offi-
 cer  had  actually  retired  in  1943,  while
 in  the  case  of  the  officer  who  was  still
 with  us,  action  has  already  been  taken..

 Shri  M.  Ss.  Gurupadaswamy:  What
 action?

 Sardar  Swaran  Singh:  This  was.
 the  only  case  to  which  he  made  a_re- ference.  I  leave  it  for  this  House  to.
 decide  whether  with  all  those  strong.
 adjectives—which  on  account  a@f  my
 poor  English  knowledge,  I  must  con-
 fess  I  am  not  at  all  accustomed  to  use
 —this  one  particular  case  could  be-
 made  the  basis  for  all  that  condemna-
 tion  and  indictment.  My  respectful
 submission  is  that  there  was  hardly
 any  justification  for  making  such  alle-
 gations  of  a  sweeping  character  as  the hon.  Member  was  pleased  to  indulge- in.  (Interruptions).

 Shri  M.  S.  Gurupadaswamy:  I  have:
 got  a  number  of  cases  in  my  hand.

 Sardar  Swaran  Singh:  Then  again, a  reference  was  made  toa_  certain
 pamphlet  which  was  laid  in  the  Table: of  this  House  and  has  been  referred  to
 on  so  many  occasions.  My  hon.  pre- decessor  in  office,  Mr.  Gadgil,  on  one
 occasion,  had  laid  a  statement  on  the
 Table  of  the  House,  giving  the  details
 of  the  departmental  action  that  had been  taken  on  the  hasis  of  all  these
 various  points  which  were  mentioned in  that  pamphlet.  After  all.  tnere
 should  be  a  limit  to  such  things.  There were  certain  allegations  which  were made  by  an  ex-employee,  who  himself
 had  certain  grievances  of  a  depart- mental  character..and  on  the  basis  of that  certain  allegations  were  made.  I
 shall  not  rule  out  those  allegations merely  on  the  ground  that  he  happen- ed  to  be  a  person  who  had  a  grievance:
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 against  his  officers—a  person  wiio  may
 have  grievances  may  sometimes  dis-
 close  useful  information—but  when  all
 those  various  points  which  he  gave  had
 actually  been  examined,  and  a  full
 and  detailed  statement  covering  all  the
 various  points  which  were  mentioned
 in  that  pamphlet  were  placed  in  a
 detailed  manner  before  the  House, there  should  be  an  end  of  it.  and  there
 is  no  real  good  point  in  raking  up
 those  matters  which  have  been  once
 gone  into.  I  hope  I  may  not  he  un-
 derstood  as  defending  all  officers.  There
 are  good  officers.  and  there  are  bad
 officers.  (Unterruptions).  But  we
 must  have  a  good  word  for  the  good
 officers,  and  these  sweeping  remarks
 of  generalisation,  if  anything,  result  in
 the  demoralisation  of  officers  who  have
 already  started  to  actin  a  timid  man-
 ner,  and  in  their  having  considerable
 hesitation  in  taking  decisions.  There-
 fore,  we  should  not  say  anything  in  a
 sweeping  manner  or  make  these  gene- ral  remarks.  If  there  are  any  speci- fic  remarks  on  the  floor  of  the  House
 and  outside.  I  am  always  prepared  and
 most  willing  to  go  into  them,  and  I
 will  be  grateful.  if  those  allegations could  only  be  forwarded  to  me.  I  can
 hold  out  an  assurance  that  I  will  go into  those  allegations  and  points  with
 the  utmost  care  and  thoroughness  that
 can  be  brought  ebout  in  a  matter  of
 this  nature.

 Now,  apart  from  this  one  case,  I-
 cannot  recall  now  whether  any  of  the
 other  hon.  Members  had  anything  to
 say  with  regard  to  this  vague  alleg:- tion  of  corruption.

 Shrimati  Renu  Chakravartty:  What
 about  retrenchment?

 Sardar  Swaran  Singh:  I  am  com-
 ing  to  retrenchment.  If  you  will  keep
 sitting  for  another  five  minutes,  I
 will  touch  upon  it.

 Shri  Vittal  Rao:  We  are  prepared to  sit  for  one  hour.  (Interruptions).
 Sardar  Swaran  Singh:  I  am_  very

 grateful  at  least  for  that  little  con-
 cession  to  me.

 Shri_Vittal  Rao:  All  the  cut  mo-
 tions  must  be  answered.

 Shri  Nambiar:  We  are  prepared  to
 sit  till  0  P.M.

 Mr.  Chairman:  Only  three  minu- tes  more  and  the  guiltotine  will  be
 applied.

 Sardar  Swaran  Singh:  Right,  Sir.
 Shri  Vittal  Rao:

 cut  motions?
 What  about  those
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 Sardar  Swaran  Singh:  With  regard
 to  the  improvement  of  the  P.W.D.  or-
 ganisation,  I  may  hurriedly  say  that
 the  implementation  of  the  Kasturbhai
 Lalbhai  Committee’s  report  has  been
 undertaken  and  considerable  economy
 has  been  effected  as  is  clear  from  a
 mention  of  the  same  in  the  Ministry’s
 report.

 A  system  of  internal  audit  is  being
 introduced  in  the  course  of  the  year
 and  this  administrative  audit  is  going
 to  be  of  an  independent  character.  That
 was  a  long-standing  demand  and  J  am
 glad  to  announce  that  during  the  course-
 of  the  year  we  will  be  able  to  intro-
 duce  this  administrative  audit  which
 will  independently  check  the  execution
 of  the  work  and  will  also  be  responsi-
 ble  for  drawing  up  the  contracts;  it
 will  also  look  into  the  final  settlemcnt
 of  the  contractors’  claims  and  things  of’
 that  nature.

 For  rationalising  the  contract  sys—
 tem.  an  Ad  Hoc  Committee  has  heeu
 set  up  to  examine  this  aspect  and_  it
 has  been  charged  with  the  duty  >f  e-
 vising  the  contract  form  arid  to  re
 commend  measures  _  for  rationalising
 the  system  of  giving  contracts  vy  the
 Central  P.W.D.  It  is  hoped  that  with
 these  internal  checks  and  with  the  in-
 sistence  upon  more  stringent  supervi--
 ts

 the  complaints  would  be  remov-
 ed.

 Much  has  been  said  about  retrench--
 ment—and  retrenchment  on  two  sco-
 res:  one  in  the  Stationery  office  at
 Calcutta  and  the  other  in  the  P.W.D.
 In  the  P.W.D.,  I  may  say  that  as  re-
 commended  by  the  Kasturbhai  Lalbhai
 Committee.  three  Circles  and  five
 Divisions  have  been  closed.  That  neces--
 sarily  entailed  a  certain  amount  of’
 retrenchment—as  a  result  of  this  reor-
 ganisation  But  the  actual  result  has-
 not  been  su  bad  as  is  pointed  out  or  is-
 attempted  to  be  painted  in  certain
 quarters.  Of  the  gazetted  staft.  22
 became  surplus.  out  of  which  7  were:
 absorbed  and  the  number  that  was  re-
 trenched  was  only  five.  Of  the  min- isterial  staff.  39  became  surplus;  75
 were  absorbed  and  64  was  the  number: that  was  retrenched

 Shrimati  Renu  Chakravartty:  Tifty per  cent.
 Shri  Nambiar:  That  is  all  vight!
 Sardar  Swaran  Singh:  More  than

 50  per  cent.  has  been  absorbed.  Fven with  regard  to  the  64,  efforts  are  being’
 made  so  that  they  might  be  absorbed in  other  places.

 I  want  to  make  it  absolutely  clear’ that  the  P.W.D.  organisation  is  not such  that  we  can  always  carry  on  all the  employees  with  us  as  time  passes:
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 -on,  If  the  tempo  of  construction
 comes  down.  if  the  works  are  done  and
 the  buildings  are  completed,  we  cannot
 continue  to  burden  the  national  ex-
 chequer  by  retaining  on  our  pay  rolls
 people  who  are  no_  longer  necessary.
 The  very  nature  of  the  work  of  the
 P.W.D.  is  such  that  with  the  comple-
 tion  and  execution  of  certain  works,  it
 may  be  necessary  to  really  retrench

 .some  people.  But.  we  have  ensured
 that  if  any  retrenchment  is  inevitanle.
 that  should  be  on  a  rational  basis  and
 in  this  particular  case,  the  rational
 basis  was  the  all-India  basis  and  such
 of  them  as  have  inevitably  to  he  re-

 ‘trenched,  for  them  we  should  try  to  do
 something  by  way  of  finding  alterna-
 tive  employment.  Therefore.  when

 -we  keep  in  mind  the  total  strength  of
 the  people  on  the  pay  rolls—it  runs
 ‘into  the  huge  figure  of  15,000  to  !6,090
 and  even  more  than  that  figure—this
 figure  that  I  have  given  cannot  be  said
 to  be  alarming  and  the  pvint  raised  is
 not  really  such  from  which  so  much
 capital  is  sought  to  be  made.

 “7  PM.
 Shri  Nambiar:  You  have  not  given the  number  of  workers  retrenched.

 .you  have  given  only  other  figures.
 Mr.  Chairman:  Now,  the  guillotine

 is  to  be  applied.  If  the  hon.  Minister
 “wants  to  say  anything  more  then  he

 can  do  it  in  the  form  of  a  memoran-
 dum  on  the  points  raised  by  ‘he  hon.
 Members.

 Shrimati  Renu  Chakravartty:  May  I
 -ask  a  question,  Sir?

 Mr.  Chairman:  This  is  not  the  time
 for  asking  questions.  The  guillotine is  being  applied.  Order,  order,  I  will
 now  put  the  cut  motions  to  the  vote  of

 .the  House.
 The  cut  motions  were  negatived.
 Mr.  Chairman:  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  third  column  of  the  Order  Pa-
 per  in  respect  of  Demands  Nos.
 102,  103,  104,  105,  106.  ‘139,  40  and
 4l  be  granted  to  the  President  to
 complete  the  sums  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March.
 1954,  in  respect  of  the  correspond-
 ing  heads  of  Demands  entered  in
 the  second  column  thereof.”

 The  motion  was  adopted.
 [The  motions  for  Demands  for

 Grants  which  were  adopted  by  the
 House  ate  reproduced  below  :—Ed.

 -of  P.  P.J
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 Demanp  No.  02—MINISTRY  OF
 Works  HOvusING  AND  SUPPLY.
 “That  a  sum  not  exceeding  Rs.

 19,98,000  be  granted  to  the  2resi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1954,  in  respect  of
 ‘Ministry  of  Works,  Housing  and 299 Supply’.

 Demand  No.  03—Supp.ies
 “That  a  sum  not  exceeding  Rs.

 2.52,67,000  be  granted  to  the  lresi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1954.  in  respect  of 9 ‘Supplies’.

 Demanp  No.  04—OTHER  CIVIL
 Works

 “That  a  sum  not  exceeding  Rs.
 +13,54,26,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1954,  in  respect  of
 ‘Other  Civil  Works’.”
 Demanp  No.  05-—-STATIONERY  AND

 PRINTING
 “That  a  sum  not  exeeding  Rs.

 4,52.36,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will
 come  in  course  of  payment  during the  year  ending  the  3lst  day  of
 March,  ‘1954,  in  respect  of  ‘Statio-
 nery  and  Printing’.”
 DEMAND  No.  06—MISCELLANEOUS
 DEPARTMENTS  AND  EXPENDITURE
 UNDER  THE  MINISTRY  OF  WORKS

 HousInc  AND  SUPPLY
 “That  a  sum  not  exceeding  Rs.

 42,54,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  lst
 day  of  March,  1954,  in  respect  of
 ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry
 of  Works.  Housing  and  Supply’.”

 Demanp  No.  39—-New  DELHI
 CAPITAL  OUTLAY

 “That  a  sum  not  exceeding  Rs.
 2,37,16,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
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 during  the  year  ending  the  3lst
 day  of  March,  ‘1954,  in  respect  of
 ‘New  Delhi  Capital  Outlay’.”
 Demanp  No.  40—CaPiITAL  OUTLAY

 ON  BUILDINGS
 “That  a  sum  not  exceeding  Rs.

 8.48.70.000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1954,  in  respect  of
 ‘Capital  Outlay  on  Buildings’.”
 Demanp  No.  4l—OTHER  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF  WoRKS,

 Hovusinc  AND.  SUPPLY
 “That  a  sum  not  exceeding  Rs.

 8.16.000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ls:
 day  of  March,  1954,  in  respect  of
 “Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply’.”

 {Mr.  Deputy-SPEAKER  in  the  Chair]
 PRICES  OF  JUTE

 Shri  8.  हू,  Das  (Contai):  This  dis-
 cussion  arises  out  of  a  question  that
 I  put  on  the  3rd  of  March.  I  wanted
 to  know  what  exactly  were  the  results
 of  the  steps  that  were  taken  by  the
 Government  to  ensure  an  economic
 price  to  the  jute  growers.  It  was
 not  clear  to  me  how  far  those  steps
 produced  results.  The  Fatka  market
 was  closed  and  certain  other  steps
 have  been  taken  by  the  Government
 but  we  have  seen  that  those  steps
 that  have  hitherto  been  taken  have
 not  produced  any  tangible  results.
 ‘The  situation  is  such  that  it  calls  for
 immediate  action  and  my  purpose  in
 raising  this  discussion  is  to  draw  the
 attention  of  the  hon.  Minister  to  this
 miserable  condition  of  the  jute
 growers.  I  admit  that  the  hon.  Minis-
 ter  is  already  aware  of  the  situation.
 In  November  last.  he  said:

 “The  price  of  raw  jute  in  the
 middle  of  November  this  year  was
 half  the  price  prevailing  in  the
 middle  of  November  last  year. I  consider  this  to  be  a  most  dan-
 Zerous  development  for  the  future
 of  the  industry,  and  I  hope  I
 shall  have  the  willing  cooperation of  alk  in  maintaining  raw  jute
 prices  at  reasonable  levels.”
 This  reasonable  level  has  not  been

 maintained.  Prices  are  going  down further  and  further,  and  the  suffering
 of  the  growers  knows  no  bounds.  In view  of  the  fact  that  the  sowing
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 season  is  near  at  hand,  we  are  at  a
 loss  to  know  what  will  be  the  effect
 of  this  on  the  next  crop.

 The  other  day,  the  Minister  of  Ag-
 riculture  gave  some  idea  to  us  of
 the  steps  he  is  taking  to  step  up  pro-
 duction.  or  at  least  to  maintain  the
 production  at  the  last  year’s  level.  If
 prices  are  not  maintained.  it  is  very
 doubtful  whether  the  crop  will  main-
 tain  that  level.

 We  have  been  told  that  the  industry
 also  is  suffering  a  lot.  There  is  ac-
 cumulation  of  stocks  which  do  not
 find  a  favourable  market.  and  the
 prospect  also  is  not  good.  It  is  argued
 that  because  of  the  accumulation  of
 stocks  and  the  difficulties  of  the  in-
 dustry,  they  are  not  able  to  offer  a  fair
 price  to  the  growers.  This  is  a  most
 important  point  in  tackling  this  pro- blem.  To  my  mind.  the  question  is
 whether  the  sacrifice  which  the
 growers  have  been’  called  upon  to
 make  is  proportionate  to  the  sacrifice
 which  the  industry  is  making.  I
 think  the  industry  has  not  been  called upon  to  make  any  -  sacrifice  at  all.
 It  may  be  that  the  prices  have  fallen
 much  below  what  they  were  in  1952.
 There  was  great  inflation  of  prices  in
 the  beginning  of  952  and  at  the  pre- sent  moment  they  have  found  a  nor-
 mal  channel  of  demand  and  supply. If  we  compare  the  fall  in  prices  of
 raw  jute-and  of  hessian,  we  find  that
 while  the  proportion  of  fall  in  hessian
 prices  would  be  something  like  23  or
 24  per  cent.  the  fall  in  raw  jute  prices is  something  like  63  wr  64  fer cent.  As  regards  the  prospect  of  the
 market.  I  would  only  quote  what  has been  said  by  Mr.  Willian  A.  Nugent, Vice-President  of  the  Burlav  Council of  America.  He  is  also  the  American
 representative  on  the  Indian  Jute
 Mills  Association  of  Calcutta.  He
 was  going  to  make  a_  report  io  the Indian  Jute  Mills  Association  in  its annual  meeting,  and  it  is  reported  “in
 the  Jute  Bulletin  of  January  952 that  in  his  opinion:

 “The  outlook  in  the  burlap  in-
 dustry  in  953  is  the  brightest  for
 any  year—since  the  end  of  World War  II.  Many  burlap  consumers
 who  have  been  forced  to  use  sub- stitutes  in  recent  years  are  gradu- ally  resuming  the  use  of  burlap for  packaging  and  other  purposes.”
 So,  the  industry,  in  my  opinion,  is

 not  facing  such  a  crisis  as  the  jute-
 Browers  are  facing.  As  the  time  is
 very  short,  I  will  just  close  with  one remark  that  the  Chief  Minister  of
 West  Bengal  made  the  other  day  dur-
 ing  discussion  in  the  West  Benga]  Le-
 gislative  Council.  He  said:  ‘While
 the  sale  in  January  and  February
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 was  poor,  it  had  been  very  satisfactory
 in  the  first  three  weeks  of  March.”
 So.  we  find  that  the  market  is  am-
 proving  and  it  is  expected  from  what
 has  been  said  by  Mr.  Nugent,  which  I
 quoted  just  now.  that  there  is  a  very
 bright  prospect  for  the  burlap  indus-
 try  in  overseas  market.

 It  is  always  felt  and  said  also  that  the
 raw  jute  price  is  linked  up  with  the
 prices  prevailing  in  the  overseas  mar-
 ket.  The  Indian  Jute  Mills  Associa-
 tion  has  been  given  a  sum  of  $  25,000
 for  their  foreign  propaganda;  much
 other  help  has  also  been  given  to  them.
 But  I  do  not  know  what  help  has
 been  given  to  the  jute-growers.  So  far
 as  the  jute-growing  areas  are  concern-
 ed,  this  is  a  matter  affecting  their
 vital  economy.  So  far  as  West  Bengal
 is  concerned,  we  shudder  to  think  what
 will  become  of  the  rehabilitation  pro-
 gramme  that  has  been  taken  up.  Many
 jute-cultivators  have  come  from  East
 Bengal:  and  they  are  being  rehabilita-
 ted  in  West  Bengal  in  the  jute-growing
 areas.  If  the  prices  of  raw  jute  are
 allowed  to  fall  further  and  _  further, the  whole  programme  will  be  upset. This  is  a  matter  which  should  be
 taken

 into  consideration  very  serious-
 y.

 I  understand  that  the  Chief  Minister
 of  West  Bengal  has  already  submit-
 ted  some  note  to  the  hon.  Minister,
 in  which  he  has  given  some  indication
 as  to  what  he  should  do  in  this  res-
 pect.  As  the  time  is  very  short,  I
 will  close  by  making  one  suggestion.

 Mr.  Deputy-Speaker:  No,  no.  The
 hon.  Member  has  taken  ten  minutes. What  is  the  meaning  of  saying  that
 the  time  is  short  and  proceeding  on?

 Shri  B.  हु,  Das:  A  minimum  price
 should  be  fixed.  We  have  pressed  this
 point  many  times,  but  the  hon.  Minis-
 ter  has  always  replied  that  this  matter
 is  under  consideration.  We  think
 that  unless  this  is  done,  this  inevitable
 thing  is  done.  we  cannot  give  any  suc-
 cour  to  the  growers.  If  that  is  not
 possible  an  adhoc  price  should  be
 fixed  by  the  Government  and  either
 the  Government  or  the  mills  should
 make  purchases  at  this  rate.  That
 ad  hoc  price  may  be  fixed  for  this
 year.  Credit  facilities  should  be  afford-
 ed  to  the  growers.  Import  of  quality
 jute  only  which  is  not  available  in
 India  should  be  permitted  from  Pakis-
 tan:  all  other  qualities  should  be  dis-
 carded.  As  regards  the  terms  of  re-
 ference  to  the  Commission—which  the
 hon.  Minister  promised  the  other  day
 to  make  a  thorough  enquiry—we  are
 not  aware  what  the  terms  of  reference
 will  be.
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 Mr.  Deputy-Speaker:  The  _  hon.
 Member  must  resume  his  seat.  There
 are  other  Members  who  wish  to  put
 questions.

 Dr,  Suresh  Chandra  (Aurangabad):
 Is  there  quorum,  Sir?

 Mr.  Deputy-Speaker:  There  is  quo-
 rum.

 Shri  T.  छू,  Chaudhuri  (Berhampore):
 As  there  is  no  time  and  you  have  al--
 lowed  only  one  question,  I  would  like
 to  refer  to  the  fact  that  although  this.
 discussion  arises  out  of  the  closure

 of  the  fatka  market  and  the  failure
 of  the  market  to  respond  to  the  clo-
 sure  of  that  speculative  market,  a.
 new  factor  has  come  into  play,  that  is.
 the  Indo-Pakistan  Agreement  relating.
 to  8  lakhs  of  bales  of  jute  ~hich  is.
 to  be  imported  into  India.  which  is  giv—
 ing  cause  for  anxiety.  But  I  want  to
 impress  upon  the  hon.  Minister...

 Mr.  Deputy-Speaker:  He  may  put.
 the  question.

 Shri  T.  K.  Chaudhuri:  I  am  coming
 to  the  question.

 Mr.  Deputy-Speaker:  I  am  not  allow-.
 ing  any  speeches.

 Shri  T.  हू,  Chaudhuri:  In  one  minute.
 I  will.........

 Mr.  Deputy-Speaker:  Not  even  in
 one  minute.  The  point  is  only  one
 question  can  be  put.  The  hon.  Mem-
 ber  can  ask  the  question.  Under  the:
 rules  any  hon.  Member,  other  than:
 one  who  has  tabled  this  motion,  can
 only  put  a  question  and  elicit  an:
 answer.

 Shri  T.  K.  Chaudhuri:  In  view  of
 the  fact  that  several  proposals  for  fix-:
 ing  minimum  prices  of  jute  were:
 turned  down  and  a  great  agitation  is:
 now  being  carried  on  in  Calcutta  by
 the  Raw  Jute  Interests  Joint  Com-
 mittee  for  fixing  the  minimum  prices.
 may  I  know  from  the  hon.  Minister
 whether  he  is  aware  of  the  fact  that
 the  so-called  Raw  Jute  Interests  Joint
 Committee,  who  are  carrying  on  this
 agitation  for  the  fixation  of  minimum
 price,  are,  so  to  say,  the  old  fatkawal-
 lahs  who  are  saddled  with  large  stocks
 of  raw  jute  purchased  from  _  the
 growers  at  very  low  prices  and  that
 if  any  minimum  price  is  fixed  now
 the  benefit  would  not  accrue  to  the
 real  growers?  I  would  only  request the  hon.  Minister  to  clarify  this  aspect of  the  question.

 Mr.  Deputy-Speaker:  Shri  L.  N.
 Mishra.  The  rule  is:

 “Any  member  who  has  previous-
 ly  intimated  to  the  Speaker  may
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 be  permitted  to  put  a  question
 tor  the  purpose  of  further  elucida-
 ting  any  matter  of  fact.”
 Shri  L.  N.  Mishra  (Darbhanga  cur.

 Bhagalpur):  May  I  know  whether  it  is
 a  fact  that  jute  of  even  superior
 quality  from  Bihar  does  not  get  fair
 treatment  at  the  hands  of  dealers  in
 Calcutta  as  a  result  of  which  the  prices
 ruling  in  Bihar  are  abnormaliy  low

 ‘comparatively  and  there  is  a  glut  in
 the  jute  market  of  Bihar;  and  has  any
 representation  to  this  effect  been  made
 ‘by  the  Government  of  Bihar  to  the
 ‘Government  of  India?

 The  second  thing  I  want  to  know

 Mr.  Deputy-Speaker:  Only  one  ques-
 tion.  There  are  three  others.

 Dr.  M.  M.  Das  (Burdwan—Reserved
 —Sch.  Castes):  May  I  know  whether
 Government  is  aware  that  foreign
 firms  owning  jute  mills  in  Calcutta
 give  loans  in  advance  to  Pakistani
 jute  growers  and  they  purchase  Pakis-

 ‘tani  jute  in  preference  to  Indian  jute;
 is  Government  prepared  to  investigate
 into  this  matter.  and  if  it  is  found  to
 be  true,  will  Government  take  ade-
 quate  steps  to  stop  such  a  practice?

 Shri  Jhunjhunwala  (Bhagalpur  Cen-
 tral):  In  view  of  the  fact  that  Gov-
 ernment  realised  so  far  back  as  in
 ‘November  that  the  price  of  jute  was
 going  down.  was  there  any  step  taken

 ‘to  export  this  Indian  jute,  was  there
 any  market  for-  export  of.
 this  Indian  jute  and  at

 ‘a  higher  price  than  what  was  being
 paid  here  in  India;  and  may  I  know
 whether  there  is  still  any  market  for
 export  of  this  jute  and  if  so  at  what
 prices  ?

 Shri  S.  C.  Samanta  (Tamluk):  May I  know  from  the  hon.  Minister  whether
 “Government  have  changed  their  policy of  Grow-More-Jute  campaign  and
 adopted  a  policy  of  meeting  the  re-
 maining  target  of  seven  lakh  bales  of
 jute  by  importing  the  same  _  from
 Pakistan;  if  so,  may  I  know  whether
 Government  are  aware  that  jute  supply from  Pakistan  in  recent  years  was  nei-
 ‘ther  regular  nor  continuous:  and  may  I know  whether  Government  have  given
 thought  to  the  matter  that  the  rise in  the  price  of  jute  received  by  the
 cultivators  was  not  only  for  the  pro- Paganda  af  Government  but  for  the
 allurement  of  price  also  and,  if  30, what  step  Government  is  going  ‘to  take when  the  fall  of  prices  is  at  hand? I  would  also  like  to  know  whether
 there  are  jute  mills  in  India,  especial-
 ly  in  Calcutta,  which  are  using  only  in-
 ‘digenous  jute  so  that  we  may  consi- der  whether  without  importing  the ‘best  quality  of  jute  from  Pakistan.  we can  go  on?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 How  much  time  can  I  have?

 Mr.  Deputy-Speaker:  Ten  minutes. The  hon.  Minister  wants  more  time?
 Shri  T.  T,  Krishnamachari:  Yes,  Sir.
 Mr.  Deputy-Speaker:  All  right.
 Shri  T.  T.  Krishnamachari:  The

 points  raised  are  very  many.
 Some  Hon,  Members  ;ose-—
 Mr.  Dematy.

 -Speaker:  If  the  House
 is  willing.  Ihave  no  objection.  (Inter-
 wuptions)  It  can  stand  over.  Hon.
 Members  always  want  new  rules  and
 practices.

 Shri  Vittal  Rao  (Khammam):  You
 said  you  can  extend  by  one  hour.

 Shri  T.  T,  Krishnamachari:  I  agree
 with  Mr.  B.  K.  Das  that  the  position
 of  raw  jute  prices  is  certainly  going
 down.  Assam  bottoms—it  is  a  stan-
 dard  article—is  now  round  about
 Rs.  20/-  a  maund.

 An  Hon.  Member:  Rs.  18.
 Shri  T.  T.  Krishnamachari:  I  find  it

 rather  difficult  to  isolate  the  causes
 for  this  depression  in  jute  price.  My
 hon.  friend  Mr.  B.  K.  Das  has  touched
 on  the  point  of  prices  for  manufactu-
 red  goods.  The  price  for  hessian
 standard  variety,  0  oz.  is  Rs.  40/-  per 00  yards,  or  a  little  below—I  think  it
 is  about  Rs.  38-39.  For  sacking  it  is
 below  Rs.  90/-.  it  came  to  about  Rs.  88-
 89  a  few  days  back.  The  relationship
 between  the  cost  of  jute  goods  and
 jute  has  been  mentioned  by  my  hon.
 friend  Mr.  B.  K.  Das.  The  one  factor
 that  we  have  to  take  into  account  is
 this  that  even  at  times  when  price  of
 raw  jute  was  Rs.  35/-  which  was  the
 rate  ruling  for  some  time.  the  price of  hessian  was  about  Rs.  55/-,  a  diffe-
 rence  of  about  Rs.  20/-  and  today.  I
 think  more  or  less  the  rarity  is  main-
 tained.  It  might  be  that  the  sacri-

 fice  is  not  proportionate.  It  must  also
 be  recognised  that  the  cost  of  manu-
 facture,  labour  charges  and  other  things
 are  stationary  and  unfortunately,  as it  happens,  the  prices  of  jute  goods have  been  undergoing  a_  depression, and  it  is  the  raw  jute  price  that  suffers.

 My  hon.  friend  Mr.  B.  K.  Das  re-
 ferred  to  some  speech  by  an  American
 gentleman  here  who  said  that  the  out- look  for  burlap  is  very  good.  I  hope it  is  true.  I  will  give  some

 figurg:
 ह here.  In  January  ‘1952,  the  jute  goods

 passed  for  shipment  were  84,000  tons,
 in  January  1953,  it  was  47,000  tons.
 in  February  1952,  it  was  52.000  tons,
 in  February  1953,  it  was  36,000  tons, in  March  1952,  it  was  74.609  tons.  I
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 (Shri  T.  T.  Krishnamachari]
 am  glad  to  say  that  the  shipment
 for  March  953  is  70,829  tons.  Nor-
 mally,  we  will  not  consider  this  as  a
 Serious  setback  but  for  the  fact  that
 in  the  preceding  months  export  was
 deplorably  low.  I  do  not  know  if  this
 is  a  silver  lining  and  is  an  indication
 of  definite  improvement  of  offtake  in
 the  future.

 The  thing  that  causes  the  greatest
 amount  of  anxiety  to  Government  is
 that  the  demand  for  sacking  has  been
 progressively  dropping  with  the  inevi-
 table  consequences  in  prices.  The  prc-
 duction  of  sacking  during  the  second
 half  of  95l  was  2,76,800  tons.  For
 the  corresponding  period  in  1952,  it
 was  very  much  the  same,  a  thousand
 tons  more.  During  the  first  twelve
 weeks  of  952  the  produrtion  of  sacking
 wag  1,44,000  tons.  as  against  96.000  tons
 for  the  first  2  weeks  of  this  year.
 There  has  been  a_  slight  increase,
 undoubtedly,  in  hessian.  Similarly,
 the  stock  of  sacking  during  January-
 February  952  averaged  round  about
 53,600  tons.  For  the  corresponding
 period  in  1953,  stuck  of  sacking  has
 been  86,400  tons.  It  is  this  weakness
 in  the  position  of  sacking  that  made
 the  Government  reduce  the  duty
 from  Rs.  75  to  80  on  ‘the  27th  of
 February.  It  is  tov  early  to  judge
 the\  results  of  that  reduction.  But,
 the  despatches  during  these  two
 months  also  more  or  less  coincided
 with  the  building  up  of  storks,  name-
 ly.  the  despatches  in  January-February
 952  have  been  108,000  tons  and  the_
 despatches  for  the  corresponding  period
 this  year  dropped  to  59,000  tons.

 I  have  been  asked  to  assign  a  reason
 for  this  slump.  I  must  confess  that
 it  is  very  difficult,  as  I  said,  to  iso-
 late  the  causes.  There  has  been  a
 change  all  the  world  over  to  buik  hand-
 ling.  During  the  last  year,  or  rather
 in  1951-52,  the  price  of  jute  was  so
 phenomenally  high  that  it  diverted  the
 demand  to  substitutes.  It  also  encou-
 raged  the  setting  up  and  expansion  of
 jute  mills  in  other  parts  of  the  world.
 the  notable  examples  being  .iermany
 and  Italy.  Pakistan  has  set  up  new
 plants.  Phillipines  has  gone  in  for  a
 plant.  I  am  told  that  in  Iraq  and  uther
 Middle  East  countries,  there  are  taiks  of
 setting  up  jute  manufacturing  plants,
 mainly  for  sacking.  As  I  said.  most
 of  these  plants  are  for  sacking.  It
 is  very  difficult  for  me  to  say  in  these
 circumstances  whether  the  demand  for
 sacking  would  rise  or  would  slow  down
 further.  One  reason  why  our  jute
 prices  suffer  because  of  lack  of  offtake
 of  sacking  is  that  we  produce  largely
 the  varieties  called  Bottoms  and  Cross-
 bottoms,  and  jute  substitutes  like
 Bimli  and  Mesta  which  is  of  lower
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 quality,  go  into  the  ‘nanufacture  of
 sacking.  That  is  why  the  price  for
 the  inferior  quality  jute,  has  chown
 a  downward  trend.

 The  question  that  has  been  raised
 is  about  price  support.  I  have  said
 before  that  it  is  a  rather  difficult
 question.  The  experience  of  Pakistan
 who,  I  understand—I  do  not  know;  I
 am  only  depending  on  hearsay—have- lost  several  crores  in  affording  price:
 support  for  jute  is  a  distinct  iesson
 and  a  pointer.  We  are  slightly  diffe-
 rently  placed  in  this  matter.  While:
 Pakistan  is  mainly  an  exporter  of  raw
 jute,  we  are  exporters  of  finished  goods.
 Therefore,  the  price  support  becomes.
 all  the  more  difficult  because  it  depends.

 -largely  on  the  demand  ffor  finished
 goods  in  the  parts  of  the  world  to
 which  we  ship  these  goods.  I  have
 said  before  that  there  are  certain
 fixed  costs.  like  the  cost  of  oroductien
 which  cannot  be  changed.  Wages  can-
 not  drop;  depreciation  cannot  drop. The  only  element  that  can  perhaps come  down  is  the  question  of  rrofits.

 Grarting  that  we  do  fix  a  price  level,
 even  if  we  envisage  that  possibility. we  have  to  cover  ourselves  against
 possible  losses  which  seem  to  he  more:
 or  less  definite,  and  the  price  fixed
 would  be  very  low.  I  did  consider  this
 question  very  seriously  and  discussed:
 it  with  the  Bihar  Government  as  also:
 with  the  Bengal  Government.  It  may
 be  that  if  we  fix  the  price  at  ‘1-8-0
 a  maund'‘for  delivery  at  a  Railway
 station,  it  will  work  to  Rs.  20/-  for
 delivery  at  the  mills  which  may  not
 be  satisfactory  to  my  hon.  friend  Mr.
 Mishra.  More  than  that  we  cannot.
 give  in  view  of  the  fact  that  the  price
 ultimately  will  depend  upon  the  price
 obtained  for  the  manufactured  goods.
 It  is  true  that  we  can  obtain  better
 prices  for  our  jute  provided  we  sell
 hessian  at  about  Rs.  48/-  which  we
 can  afford  to.  sel!  on_  the  basis
 of  comparative  prices  of  articles  manu-
 factured  in  other  parts  of  the  world.
 But  this  depression  has  come’  largely
 because  of  the  operations  of  the  fatka
 market  which  depressed  the  _prices,.
 and  in  spite  of  the  measures  that  we
 have  taken.  prices  have  not  gone  up;
 essentially  because,  I  think.  there  is  no
 vitality  in  the  trade.  So,  in  the
 circumstances.  we  cannot  be  far  too
 cautious  in  the  matter  of  price  sup-
 port,  even  though  the  risks  attendant
 on  our  failure  to  give  price  support
 on  the  future  cultivation  of  jute  are
 perhaps  obvious.

 Many  questions  have  been  asked,
 but  I  think  if  I  make  a  reference  to
 the  Pakistan  Agreement,  it  would  per-
 haps  cover  most  of  these  points.  I
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 am  afraid  this  question  of  Pakistan
 Agreement  and  its  mal-effects  on  the
 jute  trade  have  been  considerably  ex-
 aggerated.  In  the  past,  many  hon.
 Members  of  this  House  have  protested
 against  Pakistan  levying  a  differential
 duty.  Hon.  Members  fave  asked  me
 repeatedly  what  are  we  doing  about
 it.  We  did  the  obvious  thing.  We
 took  the  matter  before  the  organiza-
 tion  which  administers  the  General
 Agreement  on  Trade  and  Tariffs,  and
 ultimately,  we  had  a  conference  with
 Pakistan.  Well,  now  we  benefit  to  the
 extent  of  Rs.  five  a  inaund  on  what
 we  import  from  Pakistan.  Hon.  Mem-
 bers  are  now  concerned  about  this
 levy  being  lifted,  and  they  are  <fraid
 that  locally  produced  jute  will  not  be
 taken  up.  I  think  that  when  past
 criticisms  and  present  criticisms  are
 put  together,  any  outsider  will  see
 that  the  Government  have  been  care-
 ful  in  dealing  with  this  matter.  All
 that  has  been  done  is  that  in  future —for  three  years—we  shall  give  licen-
 ces  to  the  extent  of  8  iakhs  of  bales.

 I  can  give  a  few  figures  in  suppcrt
 of  the  position  that  we  have  taken.
 Stocks  with  the  mills  on  the  28th
 February,  953  were  12-23  lakhs  bales.
 The  anticipated  arrivals,  of  course,
 varied.  The  estimate  of  I.J.M.A.  is
 ten  lakhs  bales.  That  is  what  they
 expect  will  arrive  from  the  Indian
 market.  It  may  be  three  or  four
 lakhs  short,  but  on  that  basis,  it  gives
 us  roughly  23  lakhs  bales.  The  esti-
 mated  consumption  during  the  months
 March  to  September.  on  the  basis  of
 4-8  lakhs  of  bales  per  month.  is  33-6
 lakhs  of  bales.  and  the  deficit  is  some-
 where  about  ten  lakhs  bales.  We  have
 also  to  provide  for  some  carryover for  at  least  two  months  which  would
 be  roughly  about  9;6  lakhs.  So  far. we  have  received  from  Pakistan  about
 eleven  lakhs  of  bales.  In  the  face  of

 a  certain  deficit  of  about  ten  lakhs
 of  bales  and  the  need  for  some  carry- over  stocks  with  the  mills.  it  stands  to
 reason  that  we  will  have  to  import
 some  more  from  Pakistan.  even  this
 year.  In  the  year  95l-52.  which  was
 rather  a  good  year  for  our  exports,  we
 imported  about  8  lakhs  of  bales  from
 Pakistan.  Having  all  these  facts  be-
 fore  us.  I  believed  that  the  estimated
 imports  of  a  minimum  of  about  8
 lakhs  from  Pakistan  during  the  next
 three  years  is  certainly  not  cn  the
 high  side.

 As  regards  the  long-term  arrange- ment  which  this  confirms.  the  I.J.M.A.
 and  other  mills  are  estimated  to  need
 59-60  lakhs  bales  a  year,  and  on  the
 basis  of  current  Indian  crop  which  the
 I.J.M.A.  estimates  in  the  region  of Al  lakhs.  or  rather.  about  45  or  46  as
 others  put  it.  we  shall  stil]  have  a
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 deficit  of  anything  from  5  to  9  lakhs
 of  bales.

 Apart  from  these  calculations.  on-
 the  basis  af  the  estimates  made  in
 the  Five  Year  Plan,  the  potential  re-
 auirements  of  raw  jute  are  about  72
 lakhs  of  bales  in  1955-56,  and_  the
 planned  target  of  Indian  production:
 of  jute  is  about  53-9  lakhs.  which
 again  leaves  a  balance  of  8  lakhs  of
 bales.  In  these’  circumstances,  I
 think  that  the  estimate  of  8  lakhs
 pe

 for  the  import  of  which  we:
 id  we  will  give  licences,  and  do

 nothing  more,  is  a_  reasonably  safe
 estimate.  We  have.  in  coming  to  this.
 arrangement,  got  an  assurance  from  the
 I.J.M.A.  that  all  the  Indian  jute  avai-
 lable  will  be  purchased  by  them.  and
 for  the  estimated  deficit  of  ten  lakhs.
 —perhaps,  the  estimate  might  be  more
 —they  are  bound  to  buy  from  outside.
 and  so  far  as  the  present  is  concerned.
 I  do  not  think  this  arrangement  is
 going  to  unduly  depress  the  market
 further.

 The  other  question  asked  was  about:
 Bihar  Jute.  That  is  really  a  matter
 of  transit.  In  fact,  when  I  was  in
 Patna  a  couple  of  months  back.  I  did
 have  a  talk  with  the  officials  there.  and
 we  represented  to  the  Railways  for
 better  facilities  for  Bihar  jute.  It  is
 really  a  problem  of  transport.  It  may be  that  in  the  remote  corners  of  Bihar’
 where  jute  is  grown  where  the  cost
 of  transport  would  undoubtedly  be.
 phenomenal,  as  the  price  would  un-
 doubtedly  be  dictated  by  the  market
 price,  it  might  not  be  worth  while  to
 encourage  jute  growing  in  these  areas
 until  better  transport  facilities  are-
 provided.

 My  hon.  friend  Mr.  Tridip  Kumar
 Chaudhuri  raised  a_  point  about  the:
 possibilities  of  jute  growers  suffering-
 if  we  fixed  a  price.  It  is  absolutely
 premature  even  to  antijcipate  it  in  view
 of  the  fears  that  I  have  indicated  here.

 To  my  knowledge,  the  point  raised.
 by  Dr.  M,  M.  Das  is  not  correct.  There:
 is  no  officially  recorded  evidence  of’
 any  advance  by  any  Indian  jute  mill  to
 any  Pakistani  grower.  That  would
 invoke  the.  provisions  of  the  Foreign
 Exchange  Regulations  Act,  as  any
 official  advance  has  to  go  through  the:
 banking  medium  used  for  that  pur-
 pose,  and  we  would  know  about  it.
 If  anything  is  done  in  an  underhand
 way,  Government  will  have  no  knew--
 ledge  of  it.

 Mr.  Samanta  raised  the  question  of
 Pakistan’s  supplies  not  being  regular and  consistent.  We  live  cn  hopes. We  always  hope  when  we  make  an
 agreement  with  people,  that  they  will
 honour  it,  and  I  do  hope  that  we-
 will  have  no  reason  to  complain.
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 As  for  the  last  point  which  Mr.
 Jhunjhunwala  raised,  I  do  not  know
 if  I  have  not  already  covered  it.

 Shri  Jhunjhunwala:  My  point  is
 that  if  we  had  exported  raw  jute,  the
 jute  growers  would  have  got  more
 price.  and  even  now  they  can  get
 better  prices.

 Shri  T.  T.  Krishnamachari:  The
 question  of  export  of  jute  is  a  mat
 which  is  being  constantly  urged.  ch
 be.  because  our  jute  is  cheap  quality
 jute.  and  the  prices  are  icw—and  I
 do  not  think  they  are  lower  than  the
 Pakistani  jute  prices  in  the  open
 market—we  might  find  an  export  mar-
 ket  for  the  time  being.  But  to  the
 extent  of  the  price  advantage  that  we
 give  to  a  foreign  importer,  we  are
 reducing  the  possibility  of  our  finish-
 ed  goods  selling  in  the  world  market.
 because  we  will  put  in  his  hands.jute
 of  cheap  quality  which  can  be  adulte-
 rated  with  better  quality  jute  which
 he  imports  from  Pakistan  and  he  can

 -sell  his  sacking  for  a  lower  price,  so
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 that  our  sacking  trade  will  be  killed.
 It  is  a  very  short-sighted  policy  indeed.
 I  understand  that  ‘the  exigencies  of
 the  present  may  warrant  our  export-
 ing  raw  jute,  whether  we  have  a
 demand  or  not.  and  so  let  us  export.
 but  if  we  do  export,  we  are  cutting
 the  trunk  of  this  tree,  standing  on  its
 top.  If  it  is  the  intention  of  the  kon.
 Member  that  we  should  become  a  pure
 raw  jute  exporting  country  and  the
 jute  mills  should  be  closed.  it  is  a
 different  matter.  But  so  !cng  as  the
 jute  mill  industry  is  there,  I  am  af-
 raid,  India  can  never  afford  to  be  a
 raw  jute  exporter.

 Dr.  M.  M.  Das:  May  I  request  the
 hon.  Minister  to  make  a  detailed  in-
 quiry  about  this  advancement  of
 money  to  Pakistani  jute  milis  by
 Indian  mills,  and  then  answer?

 Shri  T.  T.  Krishnamachari:  If  we
 find  any  evidence  of  it.  we  can_prose-
 cute  the  person  under  the  Foreign
 Exchange  Regulations  Act.

 The  House  then  adjourned  till
 Two  of  the  Clock  on  Thursday  the
 2nd  April  1953.


